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PARLIAMENTARY DEBATES
( P a r t  I — Q u e s t io n s  a n d  A n s w e r s )

Tuesday, 7th March, 1950

The House met at a Quarter to Eleven of the Olook

[M r. Speaker in the Chair]

OBAL .ANSWERS TO QtTteSftOkS

D o lla r s  a k d  Steblin qb  fo r  T r av e ller s

*658. Shri Sidhva: (a) Will the Minister of Iteasc# bei pleased to state the
amount of dollar and sterling released in the year 1948 and 1949 (each year
separately) to individuals who went to foreign countries for tours, cominorcial
and other purposes?

(b) Havie Government laid down any definite policy for the grant of dollar
facilities to travellers and tourists and if so, what is it?

The Minister of Finance (Dr. Matthai): (a) A statement is laid on the
Table of the Hotase. [Siee Appendix 7^7, annexure No. 80],

(b) A note is laid on the Table of the House. (See Appendix III, annexure
No 31].

J may explain with regard to (b) where the hon. Member wants to know
whether Oovt‘rnment have laid down a definite policy that the policy consists
of a va iety of instructions in regard to various classes of tourists. So I have
prepared a comprehensive note which covers about four foolscap pages, and
1 would ask my hon. friend to study it with care.

Shd Sidhva: After study what opportimity would be given to me to get
further information?

Mr. Speaker: There is that half an hour rule.
Shri Sidhva: All right, Sir.

Shri Kamath: Have any instances been brought to the notice of the hon.
Minister ŵ here officers who were deputed abroad by Goverithent on some
missi(^n hav«3 spent foreign exchange beyond what was allocated to them, in 
anticipation of sanction later on?

Dr. Matthai: No such ease has come to my notice.

Shri Kamath: Is it a fact that the Director of the Council of Scientifi'*? and
Industrial Research some time last year when he was in Washington or New
York on government duty gave a big reception which must have cost Oavem- 
ment over 800 or 900 dollars, without previous sanction?

(626)



J)t. MatUiai: That is not correct, Sir.

Shii Kam&th: What is the correct position about that matter?
:Br. Matthai: If he spent that extra amount 9! money he must have received 

banctiou for it. ^
flhri Kaxnath: î i •evioufi or . . ,
Mr. Speaker: Orde . order.

Shri Sidhva: May I know whether any bona fide businessmen who wanted 
to go to America on business tour were refused the dollars and whether a repre­
sentation was n^ade to the lU*-Rerve J3ank and also to the hon. Minister on 
this ?

Dr. Matthai: I am not aware of any specific cases where applications have 
fceoi turned d oro . But we have laid down a definite policy in I'egard to the 
•mount of foreign nchange that can be provided for people who go out on 
those tours. •

Ih. Deahmukh: Is it a fact that Ihere was an investigation to find out what 
the balances in dollars credited to certain merchants in America were, and, 
U so, what was the total amount discovered?

Dr. Matthai; That is n Icind of continuous research that Koes on all the 
tinu‘.

sa ifto  B. 8 . Han: Have any instances come to the notice of Government 
whe e dollar facilities have been refused to the students who wanted to pursue 
their studies abroad? ^

- If there is any particular case that the hon. Member is think­
ing of I would like him to bring it to my notice.

W.H.O. TBAM8 FOE Ch o LBBA AKB P l AX3UB

*659. tori Siittva: (a) Will the Minister of Heaitli be pleased to state 
>vheihe the World Health Organisation in India has made any recommenda­
tions regardnig steps to he taken for elinjinating cholera and plague from the 
*c() 11 n ir V •

(b) If so, whnt steps have so far been taken in this direction and what
measures have been taken to combat these diseases?

(c) \yhut ia ainount set aside for this purpose and will the amount be 
contributed by the W.H.O. or the Government of India?

<d) What will be the cost on the staff and medicines?
re) Will the scheme provide for educating the public or for active steps to 

«ornbat the diseases*/ ^

The Minister o f  Health (Kajkumari Anuit Kaur): (a) to (e). A  statement
is placed on th^ Table of the House. [See Appendix III, annexure No» 82].

Shri Sidhva: What is the amoimt, as stati^d in part (c), that was set aside
fo r -this purpose and how much was contributed by the W .H.O.?

^Jkum ari Amilt Kaur: Two teams are coming out next year, one for 
plague and one for cholera, and the estimated expenditure on each of them is 
Us. r)l,()0a -th a 1 IS from the Government of India. And the expenditure to 
W .H.O. is estimated at $62,600, that is, in the neighbourhood of Rs 8 lakhs.
In addition to this, the expenditure on insecticides will also be met by W H 0
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‘ Bhri Sidliva: With reference to the Study Groups that came to India for 
-cholera and plague, may I know what was the result and what was the cost?

Rajkumari Amrit Kaur: There was no cost to the Government of India 
with regard to the Cholera Study Group: all expenses were met by W .H.O. 
This Group came out here, visited several Provinces, actually went to villages
whet'e cholera is endemic, and they submitted their report wliich has just been 
placed before the Executive Board of the W.H.O. When the report is 
received by the Gove nment of India we shall see what action can be tf*ken 
on it.

Shri Sidliva: Whnt is the proportion of the cost incurred by the Govern­
ment of India as compared with that of the W .H .O.?

Rajkumari Amrit Kaur; From the figures just given in regard to these two 
teams that are coming out this year for plague and cholera it will be fieen that 
the Governnient of India expenditure will be one lakh of rupees and W.H.O. 
will be spending more than three.

Shri P. G. Sen: Is there any recommendation from the W.H.O. in regard
to malaria?

Rajkumari Amrit Kaur:\Several teams are working today in India in order
i,o eliminate malaria from those areas.

B. C. G. V accination

Shri Kesava Rao: Will the Minister of Health be pleased to state 
how many liulian physicians are trained in B. C. G. Vaccination and how many 
are to be trained in future?

The Minister of Health (Rajkomari Amrit Kaur): Sixty four Indian doctors 
were trained in B.C.G. Vaccination up to the end of December, 1949 and forty 
one more are proposed to be trained by various State Governments during 1950,

Shri Kesava Rao: May I know the total expenditure incurred for ti^aming
ihese physicians?

Rajkumari Amrit Kaur: I would have to have notice of that queitkm, but
I do not think there is much expenditure incurred.

Shri Keaava Rao; What help is given by W.H.O. for training these 
physicians? '

Rajkumari Amrit Kaur: W.H.O. arranged for us to nend two of our own 
men abroad. W.H.O. has given us experts that have enabled us now to pro- 
iiucG our own vaccine. And they send out experts with the teams that come 
inid those i)eople train our men,

Shri Kesava Rao: May I know in what part of the country these sixty fcur 
trained physicians are working now?

Rajkumari Amrit Kanr: W’̂ ell, the places where this B.C.G. campaign has 
been carried out are Bombay, Baroda, Ahmedabad, Kamrup, Gauhati, Jorhat, 
Shillpng, Nowgong, Rajkot (Saurashtra), Calcutta, Delhi, Madras, Madanapalle, 
Trivandrum, Hyderabad, Patna, Tatanagar, Patiala, Luoknow, Kanpur, 
Amritsar, Boht^k, Moga, Ferozepur, Simla. And it is proposed to extend 
this vaccination to Agra, Mysore, Indore and GwsUio/ as well as a few other 
places in the near future.

Shri P. G. Sen: May I know if the hon. Minister is aware of the fact that
medical experts of the tereign countries of U.S.A. and England have expressed 
thi'ir doubt.: about B.C.G. vaccination on a mass scale?
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Rajkumari Amrlt Kaur: On the contrary the United Kingdom has just
underttiken B.C.G. vaccination on a fai.iy extensive scale.

Shri A. Joseph: May T know the number of feiriQles out of the sixty four 
physicians trained? ^

Raikumari Amrlt Kaur: I could not tell the hon. Member off hand ^but 1 
Qould find oiJt and let him know.

Shri Poonacha; Is there any proposal to extend this to the Centrally
administered areas?

Rajkumari A.mrit Kaur: But it is existing already in the Cent ally adminis­
tered areas. J have mentioned it.

Shri Poonacha: Excepting Delhi I did not hear any of the places. 
Rajkumari Amrit Kaur: Ajmer also.

B a n k  F a ilu res

**'662. Shri Kesava Rao: (a) Will the Minister of Finance be pleased i o
state the number of banks which failed in the year J040?

b̂) What are the reasons for the failures?
(c) What steps have been taken to see that such bank failures do not hap­

pen in the country?
The Minister of Finance (Dr. Matthai): (a) According to infonination avail­

able with Government. 23 banks, including one Scheduled Bank, suspended 
payment during the year 1949.

(1)) Gene ally speaking, most of the banks followed an unsound policy in 
th» matter of investments, branch expansion and attraction of deposits.

(c) The Banking Companies Act, 1949, which came into force with effect, 
from the 10th March, 1949, empowers the Resen^e Bank of India to keep a
watch over the affairs of all banks in India covered by the Act, and it is
expected that witli periodical inspections of all banks the financial position 
and methods of working of banks will improve in due course and such inspections 
will 1̂ 0 a long way towards preventing frequent bank failures in the country.

Shri Kesava Rao: May I know whether the Government of India has asked 
any banks to close down because they were running at loss?

Dr. Matthai: The Government of India does not come into the picture at 
all. It is the Reserve Bank that does it.

Shri T. N. Sin^: Is it a fact that several of the banks which have failed 
were intir it-ely connected with persons who were doing business, that is 
persons who owned industries and also had control over these banks?

Mr. Speaker; How does it oomo in here?
Shri T. N. Singh: T ^m asking this because of his refe ence to the invest- 

inent policy . . . .

Mr. Speaker: Order, order. I am afraid it is full of inferences. It cannot 
be allowed.

Shri B. Das: Mny I know if the Reserve Bank had applied humanized 
principles to maintain the banking structure in India -by helping these banks 
which are failing, since its nationalization?
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Dr. Matthal: The Re&crve Bank ai>])lie8 humanized principles to the extent 
they are consist-ent with banking p inciples.

Shri B. DiUS: Has it done anything actually for the failing banks to stand 
•on their legs and not go to the wall?

Dr. Mattiiai: To the extent of its ability as the Central Bank of tho country.
Shri M. A. Ayyangar: May I know from the hon. Minister whether the

.Eeserve Bank tried to take over nianagement of any of these banks and tried 
to put them once again on thei:' legs and found it impossible to rehabiliUite 
them ?

Dr. Matthai: If the hon. the Deputy-Speaker is meaning that the Reserve 
Bank should take over the running and management of a bank, the Reserve 
Bank has not done it.

Dr. B. S. Singh: lî  it a fact that most of the bank failures in our country 
;are. due to the immature knowledge of the banking system on the part of most 
*of the bank d;rectors V -

Hr. Speaker: Order, orde*. It is a matter of opinion.
Shii M. A. Ayyangar: Were any other facilities offered by the Reserve 

'Banlt and if so what, before they allowed these banks to collapse completely?
Dr. Matthai: What the Reserve Bank does in matters of this kind is briefly 

this. When ft bank is in difficulties and the Reserve Bank is satisfied that 
in spite of its tem])orary difficulties its position is essentially sound, it comes 
to  th? assistance of the bank with advances. But supposing the bank is not 
.able to redeem its position, then the:'e is an inspection by the Reserve Bank 
and the necessary consequences follow.

Shri T. T. Kriahnamacha4: May I ask the hon. Minister if he is in a
position U) throw some light on the acute position that now exists in West 
Bengal in regard to banking companies and the liquidation of a mnnbcr of 
banks as a result thereof?

Dr. Matthai: I have so far received no official report but I understand 
there is a scheme of amalgamation which is being considered, and in espeot 
of that a responsible official of the Reserve Bank has been in Calcutta and I 
ni derstand the Governor himself is proceeding to Calcutta to look into the 
TTiatter.

Shri Goenka: Is there any scheme either with the Reserve Bank or with 
the Government of India for the amalgamation of these banks to make- these 
banking institutions in^nllnerable?

Dr. Matthai: As the hon. Member knows, there is a Bill befo e the House 
Intended for expediting the process of amalgamation.

COURT-BIABTIAL Or G a BHWALI So LDIBES

’“668. Shri B. S. Arya: Will the Minister of Defence be pleased to state:
la) whether Government have taken any steps to help the Garhwali sol- 

tliers who were court-martial led by the British Government for their refusal 
ito fire upon the nnarmed public in Peshawar in the year 1930;

(b) if the answer to part (a) above be in the affi mattve, the nature of such 
belp, f.e. if it was by way of a pension or Otherwise and also the extent to 
which such help was given; .
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(c) whether any such help was extended to the dependent families of the- 
deceased soldiers: and

(d) the total number of the soldiers who fell victims to this historic and 
aniortunate event?

The Ministw of Defence (Sardaor Baldev Singh): (a) to <d). I presume the 
hon. Member has in mind the iJicident which took place on the 24th April 
1930, in Peshawar, when about 68 members of “ A ”  Company of the Garhwal 
Rifles refused to obey the Commanding Officer’s orders to proceed to the city 
to help the civil power to maintain law and o der. On a representation: 
received on behalf of these persons, their cases were re-examined and Govern­
ment decided to grant mustering out pensions/gratuities to all these personnel 
with effect from the date following that on which they were discharged or dis­
missed. In the case of individuals who have since died the amount of 
gratuity admissible to them or the arrears of pension due to them from the 
date oi their discharge to the date of their death will be paid to their legal 
heirs.

^  %!TT ^  ^

sftTf 3Tf^WTr*R> ^

Slul B. s. Azya: Will the hon. Defence Minister bo pleased to state if any 
soldiers other than those of the Garhwal Regiment refused to fire on unarmed 
people taking part in the non-violent stiuggle for freedom started by Mahatma 
Gandhi?

Mr. Speaker: That is a matter of the past. I do not think vve need 
into those things now. I may make it clear that I admitted this question 
because there was the consideration of giving some compensation to them by 
the present Government. If there be any such thing he can table a question, 
but We can’t go into the past now.

Sardar B. S. Man: Apart from these Garhwali soldiers, are there other
instances of such soldiers having been compensated by the p esent Govern­
ment, who were victims of other political punishments?

Sardax Baldev Singh: There are some other instances also and GovemmeTit 
has comj)onsated them in different forms— some have been paid compensation, 
others have been given pensions etc.

Shri Tyagi: Have their pensions been calculated at the rate at which they 
would have got them if they had retired after fiilfilling the old contract of 
service, 0 ‘ were they calculated on the rate of pay which they were getting at 
the time they were dismissed?

Sardar Baldev Singh: I think the hon. Member wants to know whether 
any ouk* of these personnel who had not served for the period which would 
entitle them to pension, have been given pensions or not.

Shil Tyagi: Yes.

Sardar Baldev Singh: Ten years is the minimum period which is necessary 
for I person to get pension. Those who had se ved for ten years or more had 
been given pension an4 in the case of those who had served for less than ten 
years compensation in other forms was given.
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I n t e r n a t io n a l  School  of  OiirBNTAiw H u m a n it ib s

*664. Sardar B. S. Maa: Will the Minister of Education be ^>leased to state 
whethe* the Government of India have been requested by certain American 
SchoLirR to assist in the formation of an International School of Oriental 
Humanities with a view to impl-ementing the Fulbright plan of U .S.A .?

ORAL ANSWERS 631
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The Hiniflter of Education (Maulana Azad): So far as the Fulbright Agree­
ment is concerned we have not received any such request. The question 
whether under this Agreement any help can be given to assifit in the formation 
of :in International School of Oriental Humanities is a matte* to be considered 
by the Board which will be formed under the Fulbright Agreement.

») P  * « ) )  'J-aw yi) i  ; o ' -  - ^
- I? i.ŝ yC3k. ^  Ij If ^  X

Sardar B. 8. Man: Will the money required for the Fulbright Scheme be
invested by the American Mission or by the Government of India?

.  (f .A iy ./: U v

Maulana Azad: By America.
Shri Karmarkar: May I know what is the extent of money involved for the 

fulfilment of this Fulbright Scheme and may 1 know when Government will 
ha VO iliat scheme ready?

'  4* ,_ s^  H iJ  <J*5^ : ‘ifji *^V
-  >>»̂ f i  ^  >̂ 1 - (*>>*- uyl*-«Aj (.UJ

Maulana Azad: A copy of the agreement has been placed on the Table of 
the House which gives all the details. It is hoped the Board will be consti* 
tuted within this month.

M a t e r ia l  for  m an u f ac t u r in g  Pr efab r ic ated  H ouses

’̂ '666. Shri Kamath: Will the Minister of Health be ]>Ieased to refer to the 
answer given to starred question No. 630 asked in the Constituent Assembly of 
India (Ix'gislative) on the 15th December 1049 and to state:

(a) whether in other countries which majiufactured or manufacture pre- 
fttbrieatx̂ d houses, only such materials as are locally available have always 
been made use of;

(b) if so, why there has been a departure from such praotioe in India;



(c) the various types of foamed-concrete in vogue in pre-war Germany, and 
how far the foamed concrete used in the Delhi Housing Factory differs from 
thp German types;

(d) when Indian Patent Number 36001/46 referring to light weight foamed 
concrete was applied for, and when granted; and

(e) whether before the process was patented the matter was fully investi 
jratftd by an expert committee of engineers or Scientists and if so, by whom?

The MiniBter of Health (Raikumari Amiit Kaur): (a) and (b). Goverji^ 
ment havt no detailed information in the matter about other countries. It 
is understood that in the United Kingdom imported materials have been used 
fo:* aluininiiim and timber romponents of prefabricated houses. As regards 
the Government Housing Factory in Delhi, the house as designed requires the 
use of aluminium alloy which has to be imported. Fjfforts Jire however, being 
made to redesign the roof to substitute indigenous products for imported 
components

(c) A note on the subject is laid on the Table of the House. [See Appendix 
lilt  annexure No. 83].

(d) The application for this Pat/ent was filed with the Patent Office of the 
Goveniment of India on the 7th November, 1946: the application was accepted 
on thu 28th April, 1948, and the Patent was finally sealed on the 5th January, 
1949 with effect from the 7th November, 1946 under the provisions of the 
Indian Patents and Designs Act.

(e) No. The patent was granted by the Controller of Patents under the
provisions of the Indian Patents and Designs Act.

Shri Kamath: Has the hon. Minister herself or any of her experts or
officers compared the process for which patent has been granted with the
various processes described in this booklet issued by the B itish Intelligence 
Sub-Comniiitiee regarding Technical Developments in prefabricated housing 
with a view to finding out whether it is a new }>rocess or the old process 
rehashed ?

lUljkumari Amrlt Kaur: The information available to Government in this 
T .iatter is that this is entirely a new process, and when the hon. Membe * 
studies the note that I am laying on the Table he will realise that the progress 
that has been achieved by this particular company with which we are  dealing 
is such that it is actually turning out a structure which is very much stronger. 
Thc*i!’ method of making foam concrete is very different from anything that has 
e v e ;  b een  done before.

Shri Kamath: Is it a fact thivt the process at present being followed in the 
Prefabricated Housing Factory' in Delhi does not completely tally with the 
j)rocerts d<»s(‘ribed in this specification of the patent of which I have got a 
copy here?

Rajkumari Amrit Kaur: I am not aware of that. I think the process that 
is developed here is absolutely the same as is done by this factoi7  in England.

Shri Kamath: Does the Minister propose to have*this matter examined, in 
vie’A’ of the fa(‘t that the patent mentions an oute* layer of heavy concrete 
and this part of the process is not being followed in this Factory?

Rajkumari Amrit Kaur: I am not prepared to have the matter examined 
now, unless specific complaints or allegations are mode. I am quite content 
with the investigations that the Controller of Patents has made and cn the 
basis of which he has issued the patent.
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S h r i  K a m a t h :  On what grounds 1ms th e  work of redesigning the huuse 
bee!i r e co T m n itte d  to  th e  consulting f ir m ?  What are the reasons fo r  redesign­
ing ttl.3 h0US<?:

B a ] k u m a r i  A m r l t  K a u r :  There is no proposal of redesigning the house. In 
order to avoid tlie high cost of the jvhnniniuin, it has been decided to investi- 
gatt*— and I hope that investigation vrAl be successful— some substitute for 
aluminium, with the foam conci*eto itself.

S h r i  S U v a  R a o :  May I ask the hon. Minister whether this Housing Facto y 
has gone into full production and if so what is its producing capacity?

B a j k u m a r i  A m r i t  K a u r :  I am afraid I cannot give the exact date when 
the factory will go into full production, l>ecause of the delays that have taken 
plaiio in the delivery of the machinery. As I informed the House the other 
day, when it does go into full production, it will turn out one hundred houses 
a w«5ek.  ̂ ^

S h r i  iD o s h b a n d h u  G u p t a :  May 1 know whether the Gove nment have 
exununed the question of cx)stinĝ  and come to the conclusion that if this pro­
cess which has been patented in India is followed the c^st would not be lessor 
than what it is at present?

B a j k u m a r i  A m r t t  K a n r :  As I have already said the Government is looking 
into the question of cost. The cost has gone up mainly because of the 
aluminium alloy and when that is eliminated cost will definitely come down.

M bm bbrs  of  P arltam bnt  in  t h e  W ar r an t  of  Preoedbnob

S|iri S .  J fa in : (a.) Will the Minister of H o im e  A f la l n i  he pleased t o  
Whether Government are aware that there is no mention of the memberg 

of rorliament in the Warrant of Precedence and if so, why?
(b) Are Government aware that in the U.S.A. the Senators come after 

members of the Cabinet and the Kepresentatives after the Chief of Army and 
Navy in the Warrant of Precedence?

(c) Is it the intention of thiR Government to amend the Warrant of Prece­
dence so as to include the Members of Parliament in the Warrant of Prece­
dence as high as in the U.S.A.?

T h e  I C in ia te r  of H o t m e  A f la i r s  a n d  t h e  S t a t e s  ( S a r d a r  P a t e l ) :  (a) Yes. The 
Warrant of IVecedence is confined to officials. ‘

(b) Yes,
(c) Jn view of the official character of the War ant of Precedence, the 

question does not arise. ’
S h r i  M .  A .  A y y a n ^ a r :  May T ask the hon. Ministt^r whether representations 

have not ‘been made to him that on occasions like the “ Independence Day” , 
while officials were seated in front. Members of Parliament were put in the 
rear?

H r .  S p e a k e r :  I am afraid the hon. Membe is entering into nn argument.
S h f i  M .  A . . A y y a n g a r :  I am just bringing a particular instance to the notice 

pf the hon. Minister and whether he thinks it is right that . . .

Wt. S p e a k e r :  I do not think it is permissible. The hon. Member may ask 
f o r  information.
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Shri M. A. Ayyaagar: I want to know from the hon. Ministe; whether it iB 
not n fact that on the 20th January when there was a darhar in the Govern­
ment Hoiifie, all the foreign Ambassadors and officials were put in the front 
and th^ Members of Parliament were thrown into a corner?

Sardar Patel: If the hon. Member was present on that occasion, he would
know the fâ ’.ts.

Shri Kamath.: Is tlie Warrant of Precedence that obtains today the pame 
as the one which prevailed before January 26, 1950, or is there any change 
in it?

Sardar Paitel: So far os the official character of the Warrant of Precedence 
is concerned, it is the same; no change has been made in it.

Shri Kamath: Do Government propose to revise the Warrant of Precedence 
after the inauguration of the Eepublic and the establishment of a free demo­
cratic State in India? •

Sardar Paital: I do not think it is advisable to do so. There may be many 
non-officials who may be far superior in position and status to the officials 
and it would be quite impossible, in the nature of things, to fix up the prece- 
denca of non-officials and make a joint list. That is why the WaiTant of 
Precc'denco is confined only to officials. When a particular case arises, it is 
decided on individual merits.

Shri Kamatli: What is the p actice in the United Kingdom about Members 
of Parliament?

Sardar Patel: Well, tĥ i practice of the United Kingdom may be different; 
but is it necessary that it should be followed here?

M r .  S p e a k e r :  T nm afraid arpum-ents are being advanced in the foiTn of 
questions. If hon. Members are dissatisfied w i t h  the present W a r r a n t  of 
IVecedence, the best c o u r s e  is  t o  g o  a n d  d i s c u s s  t h e  m a t t e r  w i t h  t h e  M i n i s t e r  
ai\d TU)t put questions in the form of “ whether it is done in a particular place, 
« t < j . I t  does not lead to any useful result. I find so many hon. Members 
anxious to put questions, but unfortunately these questions amount to nothing 
but argument. ‘

I>r. Deahm ukh: I want to know whether hon. Ministers of the Centre as
well as of the States are treated as officials or non-officials?

Sard&r Patel: They are all tretited as officials.
Shri Tyagl: What pla<x̂  has been assigned to the hon. Speaker of Parlia­

ment, Sir?
Mr. Speaker: It is a matter of record. The hon. Member may refer to the 

Warrant of Precedence. .

Shri Kamath: is it a fact that in the Warrant of Precedence the Deputy 
Minister of External Affairs is still assigned a place below that of the Secreta y- 
Gonerai of the Ministry?

Sardar Patel: The hon. Member will find it from the list.

R a id s  prom  P a k ist a n

♦667 Shri T. H. Sinjh: (a) Will the Minist-er of States be pleased to give 
figures elating to dacoitiea and other border crimes near and around Munabao 
on the Jodhpur side of the Indo-Pakistan border for the months of November 
and Dtc^-mber 1949 and January 1950?
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(b) Is it proposed to increase the Military and police strength stationed at 
Munabao to cope with these bordfer crimes? ,

The Minister of Home Aflairs and the Statee (Sardar Patel): (a) Twa
incidents have been reported in and around Munabao in November and 
December, 1949. No incident has been reported in January 1950,

(l>) Effective and adequate an-angements are being macle to cope with the 
sitViation. *

S m u g o l ik g  of  M o n e y  to  P a k is t a n  by M u sl im  A cto rs  a n d  A c t r e s s e s

*668. Prof, Yashwant Bai: Will the Minister of Fintooe be pleased to 
state:

(a) whether it is a fact that many Muslim actors and actresses from India 
go to Pakistan every month; and

(b) whether it is a fact that they deposit in Pakistan money earned in 
India?

The Miniater of Finance (Dr. ICatthat): (a) and (b). Government have no' 
information.

Prof. Ya&ihwant Eai: May I know whether it has come in to the notice of 
the (^oveinment that the famous actress Suraiya and others go to Pakistan 
and deposit their money there?

Dr. Matthai: I tried my best to collect information on this subject in order
to satisfy my hon. friend’s curiosiiry but I have failed. It is very diificult to* 
get tĥ 3 necessary information. '

Dr. Deahmukh: Has he discovered any other case like this?
Dr. Matthai: As tilings stand at present we have no system of exchange 

control between us and Pakistan nor is there any restriction on tho. remittances 
of funds. The only restriction that we have at present is that the evacuee 
property connot be transferred.

Shrl Sidhva: May I know whether these i>eople visit India on monthly 
permitj- or periodical pertfiits or permanent permits?

Dr. Matthai: There is no restriction on the movement of people from here 
to PakistaJi. From Pakistan to India they have to get a permit from our 
Deputy High Commissioner there.
. Shrl Sidhva: Is tl»e hon. Minister certain that there is no permit required 

from India to Pakistan?
Dr, Matthai: Not as fa* as I know. It is not a subject that comes really 

with'n my purview and my hon. colleague Mr. Gopalaswami Ayyangar will 
reply. '

The Minister of Transport and Bailways (Shrl Gkipalaawami): It is a fact 
that people who want to go from‘ here to Pakistan have to obtain a permit 
from the High Commissioner for Pakistan in India.

Shri Sidhva: May I know whether these actresses also obtain i»uch per­
mission and if so, whether they are permanent permits or periodical permits?

Shri Gopalaswami: The fact that they are actresses would not exempt them 
from obtaining permits.
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Shrl T. T. Knahnamacliari: May I know if the Finance Minister cnn tell 
UR in view of the fact that there is a definite flight of capital from India to 
Pakistnn uk was indicnt«d by him in his budget speech, whether Government 
have any f^oposal on hand to restrict further outflow of capital from India?

Dr. Matthai: I would ratlier not make a statement on the subject,
Shri Kamath: Are Pakistanis of this species in the habit of visiting India?

WOMBN IN I. P. S.

*6W. Sliri Sanjivayya: Will the Minister oif Home Affairs be pleased to
«tat#»:

(a) the number of women recruited for the Indian Police Service; and
(b) if the answer to part (a) above be in the negative, what are the rea­

sons therefor?

The Minister of Home Affairs and the States (Sardar Patel): (a) Nil.
(b) Women were made eligible for the Indian Police Service irk 1948. No 

womtui qualified for the service in the 1948 Competitive Examination and the 
final selections from the 1949 examinatdon have not yet been made. The 
recommendations of the Special Recruitment Board for emergency recruit­
ment to the Indian Police Service are under consideration.

Maulvi Wa)ed All: May I know what has happened to the two successful 
“womon candidates in the I.P.S. examination held in 1948?

Sardai Patel: Their caaes a e still under consideration.

Shri Eamath: How many women have been appointed as Head C’onstablei 
and Constables in Delhi province?

Saidar Patel: I cannot give the number but there are some.

Shri Deriihanrthtt Gupta: May I know whether the qualifications laid down 
for women qualifying for the Indian Police Service are the same as for men 
or different?

Sardar PatSl: The qualifications are the same.

ASSEflSMBNT OF INCOME TAX ON INCOMES FROM E v ACUEE PROPERTIES

*670. Dr. R. S. Singh: (a) Will the Minister of finance be pleased to state 
whether the Indian income tax authorities are assessing tax on incomes from 
^evacuees properties situated at Karachi at 100 per cent, of their pre-partition 
rental value?

(b) Is it a fact that money brought by evacuees from Western Pakistan 
into India is presumed to be foreign profit and is taxable on remittance basis?

The Minister of Pinanee (Dr. Matthai): (a) The answer is in the negative. 
IQormally such income is assessable in Pakistan and m exempt in India.

(b) The Money brought from Pakistan is generally presumed to be out of 
Incomi^ arising in Pakistan and therefore not liable to be' taxed in India 
iiccordinp to the agreement with Pakistan for the avoidance of double trixation.
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Con struction  of Ca p it a l  fo r  Orissa

*671. Shri Naik: (a) Will the Minister of FiJiance be pleased to stnte whftt 
is the estimuted cost of conskuction of the Capital for Orissa at Bhuhanedwar?

(b) What portion of the cost is to be borne by the State and to what extent, 
help has been promised by the Centre?

(c) Is the oonsti’uction the exclusive charge of the State Government or
do the Government of India have any responsibility and if so, to what extent?"

(d) What are the sources from which the cost is being met?

(e) What progress has so far been made in matter of construction and when 
do Government expect to complete it?

(f) Doep the economy drive in any way affect this scheme?

The MllniBter d  Finance (Dr. Matthai); (a) According to the informatioo 
available with the Central Gove nment the estimated cost of construction is. 
Es. 540 lakhs. ,

(b) and (d). The Centre has agreed to a grant of Rs. 182 lakhs in suitable- 
instfilments. The balance of the cost is to be met by the St îte Government.

(c) Construction is the exclusive responsibility of the State Government.

(e) The Central Government have no detailed information on the progress. 
According to information available sometime ago, the Orissa. Government 
expected to complete the work in 1951-52.

(f) As a result of economy measures the annual instahnent of g ant payable 
by th:̂  Central Government has been somewhat reduced. The Central Govern­
ment have no information as to how far the economy drive in the State has 
afiFected the scheme.

Shri KaiJc: May I know whether it is not a fact that several buildings in
the new site cracked in cou.se of construction within a short period?

Dr. Matthai: That question must be referred to the Orissa Government.

CONFISOATION OF FaRINA AND SaMOLINA

’*‘678. Shri B. Velayudhan: Will the Minister'of Tinaace be pleased to-
state;

(a) the quantity in tons of Farina and Samolina confiscated by the Cus­
toms authorities in India in the year 1949;

(b) the quantity returned to the purchasers; and

(c) the quantity still lying with the Customs authorities?

The Minister of rinance (Dr. Matthai): (a) to (c). Necessary information 
is being collected and a statement will be laid on the Table of the House irt 
due course. '
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R b -in statbm bnt  of I.C.S. Officers

*674, Shri B, Velayudhan: Will the Minister of Home Allairs be pleased 
to state:

(a) the number of I.C.S. officers whose services were dispensed with by the 
Government of India from 1940 to 1946 due to their pro-Congress sympathy;

(b) the number of the officers reinstated after partition; and

(c) whether there is any I.C.S. officer still not taken back by the Govern­
ment?

The Minister ol Home Aflairs and the States (Sardar Patel): (u) Our records 
<\c not t?how any such instance.

(b) and (c). Do not arise.

R e prbsbn tation  of  H y d e r a b a d  in  P a rliam en t

“̂ 676. Shri Dwivedl: Will the Minister of States be pleased to state when 
are the elections or norninatiops of representatives fn>m Hyderabad Deccan 
to the Parliament of India going to take place ?

The Minister d  Home Aflairsf and the States (Sardar Patel); Actio>n will be 
taken to give rep esentation to Hyderabad in Parliament as soon as necessary 
rules [Provisional Parliament (Representation of Hyderabad) Rules, 1950.] 
which are under consideration are promulgated by the President.

Shri Kamath: Is it not a fact that this matter of representation of Hyder- 
iibad in Parliament or formerly in the Constituent Assembly was raised as far 
back as June or July 1949 and if so, what is the cause for so much delay in 
getting rejiresentation in Parliament? What have been the difficulties in the 
way ?

Sardar Patel; Because there is no hurry about it.
Shri Kamath; Is it not a fact that under the Constitution all States have 

got to be represented in Parliament and why does the Minister say that there 
i.̂  no hurry? -

Mr. Speaker: It will involve an argument.
Sardar Patel; The hon. member knows that the State of Hyderabad is 

<]uite diflerent from tlie other States.
Shri Kamath; May I know . . .
Mr. Speaker; I urn afraid we are starting an argument.

Shri Sidhva; Is it not a fact that an announcement was made that elections 
will take place in March?

Sardar Patel; I don’t know whether any such announcement was made. 
The amiounoement was about the general elections in Hyderabad.

Shri Sidhya; Yes, I nm talking about that. May I know the reasons for 
postponing the elections? '

Sardar Patel; The electoral rolls are not ready and as soon as conditions 
In tl>e St-ate are proper for the holding of general elections, the elections will 
be held.
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H ist o r y  of F rebdo m  M ovbm bn

*677. Prof. S. N, Mishra: Will the Minister of Education be pleased to
state:

(a) whether a Committee has been set up by the Government for the com- 
})ilation of a history of the freedom movement in India; and

(b) if so, the personnel of the Committee an/i the exact nature of work it is 
expected to do?
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' The Minister of Edacatilon (ICanlana Axad): (a) and (b). The Government 
of Jndifi have for the p esent appointed a Committee for the collection from 
all possible sources of necessary material for the preparation of a history of 
tho Freedom Movement in India. The Editorial Board for oompiling the 
history will be appointed later after the material has been oolleote<l....

T h e  p e r s o n n e l  o f  t h is  P r e l i i n i n a r y  C o m m i t t e e  i s  a s  f o l l o w s :

(1) Dr. Tara Chand( Educational Adviser to the Government of India—
Ex-Officio, Chairman.

(2) Dr. C. Majumdar, Ex-Viice-Chancellor, Dacca University.
(3) Dr. Bisheshwar Prasad, Director of the Historical Section of the

Ministry of Defence.
(4) Professor Q. S. Srinivaschari, Principal Raja Doraisinpram Memo»^iil

C o l l e g e ,  S iv a g a n g a .

<5) D*. S. N. Sen, Professor of Modem History, Delhi University, Delhi.
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(6) The Hotiouroble Shri R. It. Diwukai-, Minister of State for Infoma-
tion and Broadcasting; and •

(7) Dr. G. C. Narang.

sfto 1^0 ir̂ o fJT«n : (collect  ̂ ^  iraPET? WT

I ?  •

Proi. S. K. Mlflhra: What is the aim behind the collection of material?

Maulaua Azad: The aim is clear, viz,  ̂ the collection of material for the 
histr.)ry of the freedom movement which is to bo written.

Shrimati Durgabai: May I know whethe * the hon. Minister could tell the 
Ho\ise whether any attempt has been made by private individuals already in 
this regard and if so whether Government desire to make use of the material 
already collected?

Maulana Azad: Yt?e. The Cornmittee will be very glad to utilize material 
of that type which becomes available to them.

Prol. S. N. Mishra: It is not clear from the reply of the hon. Minister what 
the purpose of collecting the materials is. I have asked a definite queBtkni 
whether any history is going to be written. He has said, No. I want to 
know what is the point in collecting information then?

Mr Speaker: I think it has been replied to. The hon. member has perhapa 
not followed the answer.

gft a rR o  : JTf ift  ^  i m r  if

^  ?

Shri B. R. Bha|at: In what language will the proposed book be written? 

fir;^ wftyr : ?r> ^  ^  5T̂   ̂1 He hafl Baid "no” .

Mir. Speaker: No book is int«nded to be ootnpiled. He h u  said “ no". 

gft anTo #  anft |

^  ^  ^ T T  v<*TT I 5ft ^  3fR5rr ^rfcrr ^  ft*

Shri B. R. Bhagat: The hon. Minister has just stated that after the 
material has been colleoted the editorial board will compile a book. I want 
to know in what language is the book to be compiled?
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Maulaiia Azad: This will be deciJod by \he editorial bojird wht̂ ii it is coufiti* 
tuted.

= '̂ysrrt T q -ftr  ; ^irr ^  !T!TT«ff «Pt

wT'<f ^*1' ^•r?~ t  ?

Oh. Ranbir Sin|[h: Is the (lovenimenl })re|)ared to associatt? Presidents of 
Provincial Congress Committees with this Committee?

M a u la n a  A z a d :  No. The Oovernmenl do not think it necessary.

«ft f g ^  : ŴTT fT^W rff #  ^  f  *T ST ^  ?

Shri D w ivedJ : Will infonnation also be collected from the 8tat^ :i?i ih ii 
connection?

-J jL  -: .ifjTU V

Maulana Axad: Yes.
Stall Kanaarkar: WhHt is the uinotmt budg«teid I® ■ during the nnxt. >ear for 

this purpose?

hfi '*4̂  i-
,.!f lJ J  fSV tyj^  iS 1*3 ia.J, ^  ^

i .  »>*4} i_ y ) ^  «*{)) )l>fc 0* ^  ^  IXC. f*

s y ^  ^  c5*<̂  ^  L  ^  Ut^^H |»^ ^  ^

^  V{̂  L>*V <S-)^ iSt

M a u l a n a  A s a d :  The Conmiittee have not yet submitted their c o m p l e l e  
budget but when the Committee was appointed it was thought th a t a b o u t  o n e  
and a half lakh rupees could be spent on this job. Out of that l u p e e s  
thousand were anticipated to be the likely expenditure over the s t a f f  e t c .  0  
the headquarters and one lakh for the work in all the provinces. No estinial® 
has, however, been received by us from the C /o m m it t e e  bo far.

Prof. 8. N. Mifllira: I want to know whether the materials to be collectei 
by the Editorial Board are to be collected with any political bias?

yr«T^: WT ^  ^  f  %S[RT T f r ^

smr 5ft V a ^  »nft «ft 3T̂ irT̂?irT??T ̂
»Tift ?

Sll() Kamath: Has the ‘Bharatiya Ittebo^ Parisbad' established under Him 
patronage of the President, Dr. Pajendra Prasad; be«n dissolyed as a 
sequence hereof?



• ^  (J^  ^  ^  sS I «3/)f UHy*

Maulana Axad; I fail to see what has that got to do with this matter.
Mr. Speaker: I think we will go to the next question.

Salb  of H y d e r a b a d  G old

^678. Shri Sidhva: Will the Minister of Vinance be pleased to refer ta the 
answer given to my starred question No. 212 on 18th February 1950, regarding 
sale of gold by the Tleserv̂ e Bank and state the authority at Law under which 
this sale was made?

The Minister of Finance (Dr. Mattliai): The sale was made under section 
17(11) (a) of the Keserve Bank of India Act unde; the instructions of the 
Central Goveniineiit,

Bhri Sidhva: May I know whetlier that section says that any business could 
be dono by the Reserve Bank on behalf of any individuiail ?

Dr. Matthal: The Tleserve Bank can act as the agent of the Centi*al Gov­
ernment This was done under. instructions from the Central Government.

Shrl Sidhva: I want to know whether the gold was sold on behalf of thê  
NizaiM or on behalf of the State. If it was sold on behalf of the Nizam, then, 
"whethe)‘ the Beserve Bank Act permits such sale by an individual person. 
That is my question.

Dr. Matthal: It is not for the Reserve Bank t/O determine the precise dis­
tinction between the personal prop^erty of His Exalted Highness the Nizam 
and till? pro])erty of the State. At the time that these sales were made the 
position was that Plyderabad had not acceded to the Union. Therefore the 
concept of Government which determined property relations was the cencept 
th'il |)rt‘vailefl in the old State of Hyderabad. ♦

Shri Sidhva: May I know whether the amount realised has gone to the 
credit of the State or has been transferred to the Nizam?

Dr. Matthal: I have oftĤ n said that this is the personal property of the 
Wzam. But whether in the kind of regime that prevailed in Hyderabad, you 
ean make a cltiar-cut distinction between the personal property of the Nizam 
imd the property of the State is a question which it is beyond my power to 
answer. . .

Shri Sidhva: May 1 . . . .
. Mr. Speaker: Ord(‘r, order. He need not press the point. He has f'ot the 
infornmtion.

Shri Sidliva: I have not got the infoormation in the sense whether it is the 
pn r>erty of the Nizam or of the State.

Mr. Speaker: Thif̂  is what be has said. The hon. member is unneeesnarily 
argvn'n;̂  the point.

Shri Sidhva: May I know whether any other property of a similar nature 
had been sold by the Beaserve Bank under that section?
-»r ... ■ ■ • ‘ , .
M . Dr. M attlul;.Not to my knowledge,

Shri Sidhva: Why was an exception made . . .
Mr Speaker: Next question, Mr. Kamath. '
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R o y a l  A s ia t ic  So c i b t y , B k n q a i .

*679. Shjri Kamath: Will the Minister of Ediicatioix be pleased to state 
wlifcthev any change in tho name of the Royal Asiatic Society, Bengal, is pro­
posed 01 under consideration and if so, what?
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Tbe Mlnistar of Sducation (Maulana Asftd): Yes. In reply to q< suggestion
from the Government of India, the authorities of the Society have intirnat^ 
thut they are taking steps for changing the name of the Society by dropping 
the wo:d "B oyal”  and re-naming the Society as “ The Asiatic Society" only.

^  y P M  : 3ft ''lT%inF5«p’ i|’ fJTT "irf^T^R”  ^

f̂nT’TT ?

Shri Kamath.: Will the word ‘Asiatic’ he changed into Asian’? "

Maulftna Asad: The only change that was considered necessary nt lu^esent 
was that the word ‘ royal’ should be dropped.

«ft T̂»T?T : *̂TT 5T5  ̂TT ^rRTST , . .

Start Kamath: Is the objection to the word Asiatic . .
Mr. Speaker: I think we will go to the next question.

P a k is t a k 's M x m b e b s h ip  o f  I.M.F.

6̂80* Prol. S. N. Mishra: Will the Minister of Finance be pleased to state:
(a) whether Pakistan’s membership of International Monetary Fund haa 

been granted in consultation with India; and
(b) whether India has been invited to give opinion in fixing the value of 

Pakistan rupee in terms of the dollar and pound-sterling?
The Minister of Tinance (Dr. Matthai): (a) Pakistan applied for member­

ship of the International Monetary Fund. In accordance with the Fund's 
By-laws, the Governors of the Fund were caUed upon to vote on this appli­
cation and India, as a member of the Fund, ha*4 cast its vote in favour fof 
Pakistan's admission.

(b) Not yet.
Prof. 8. H. Midira: Have Government made up their mind about the par 

value of the Pakistan Bupee they would support?
•Dr. Matthai: That question dops not arise. I may perhaps explain for the 

information of the hon. Member, what has happened so far is that the Inter­
national Monetary Fund has agreed to the admission of Pakistan as a member



of the Fund. Now, Pakistaji has got to express it« accepttmce which it hâ > 
not done so fftr. When it has expressed iU acceptance, then, I think, within 
m month of that, they liave got to declare what the par value of the currency 
is. Within two months after that, the Fund has got to express its view as
im whether tlie par value is correct or not. There is a long time between now
mnd then. The Government of India have not made up their mind.

Disa b led  M il it a r y  P erson n el

^681. Ski*i JSthlrajulu Kjddu: (a) Will the Minister of Deience be ))leased to 
•tnte the miniber of persons in the Armed Forces who were disabled during 
tihe .years 194B arid 1949? .

(b) what relief, if any, has been given to them?
The Minister ol Defence (Sardar Baldev Singh): (a) 1948, 4 1 6 0 ; 1919, 5053.
(b) Disabled personnel a.e given pension or gratuity, the amount varying 

according to the rank and lengt«h of service of the personnel and the degree 
and duration of persistence of disability sustained. Pension or gratuity is 
paid only in such cases where it is established that the disability was attrj- 
bwbihle id f)r aggravated by military service.

F in an c ial  I n tbg ea tio n  of States

^ 3 .  Pandit M. B. Bhargava: (a) Will the Minister of States 1)0 pleased
Btate Miiether the recommendations of the Committee for the financial 

iriteg:ation of States and Unions of States in the Indian Union have been 
accepted by the Government of India?

(b) What progress has so far been made towards the financial integration?
(c.) By which date is this process likely to be completed?
The Minister of Home Affairs and the States (Sardar Patel): (a) to (c). I 

isvv* ahV'ady informed the House, that we are shortly issuing a White Paper 
on Tudinp States wfiich will contain full and detailed information on nil th^se
[MinfK.

L e pr o sy

Shri Kshudiram Mahata: Will the Minister of Health be pleased to
slate whether it is a fact that the monetary help from Government (either.
Oeiitral or Provincial) which the Purulia Leper Asylum used to get has been 
s4oppeK$ and if so, why?

Tho Minister of Health (Bajjkumari Amrit Kaur): No grant was given by 
tber Union Goverrnnent to the Purulia Jjeper Asylum. I have no information 
vsgording' »»y  grant given by the State Government.

In dian  A rms A ct

*6re, Manlvi Haneef: (a) Will the Minister of Home Affairs be pleased to
•tale whethei any revision of the Indian Arms Act P^I of 1878) (as modified up
let tĥ . 1st April, 1049) is under contemplation?

(b) If «o, when is it going to be revised?
(c) Do Government y)ropose to extend further privileges to Members of

Parliament^
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The Minister ol Home Aflairs and the States (Sardar Patel): (a) No.
(b) Does not arise.
(c) No.

Ce n s u s  o f Co m m u n ities

^087. Shri Balwant Sinha Mehta: Will the Minister of Home ASairs be
pleased to state whether Jains will be included in Hindus or will be recorded 
as a separate community?

The Minliter o£ Home Aflaim and the States (Sardar Patel): Jains and 
Hindus will he recorded separately under different ‘ religions’.

P e n sio n s  A p p e a l  T r ib u n a l s

*688. Babu Bamnarayan Singh: (a) Will the Minister of Delmoe be pleased 
tr state what are Pensions Appeal Tribunals?

(b) What is the law under which the Pensions Appeal Tribunals have been
established ? ’

(c) What are the functions and powers of these Tribunals?
The^Mlnlater of Defence (Sardar Baldev Siiigh): (a) to (c). I lay a state-

inert on the Table of the House.
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STATEMENT
la) aDil (c). Pensions Appeal Tribunals are tu>n-aUtutory bodies to hear and decide 

appealH aguinnt the decisionB of the Government of India relating to :

(i) rejection of claims to entitlement to disability or family pensions in respect of 
casualties nriwnc out of war service, i.e., service durincr World War Tl (1939­
1946);

Mi) impoHition of penaltien on the awards of pension, on the ground of (a) misconduct 
or serious negligence, (b) malingering, or indulgence in drink or drup , 
(c) aggravation of the disability or retardation of cure, and (d) unreasonable 
refusal of operation or treatment;

(iii) aHsessmont of the degree of disablement.

A (Central Appeal Tribunal is also estnblished to hear and decide appeals against the 
decisions of the Pensions Appeal Tribunals, where there are any points of interpretation as 
defiofHl in rule 46(b), Pensions Appeal Tribunals Rules, 1945. Subject to the decision by 

the Central Appeal Tribunal, the decisions by the Pensions App<‘al Tribunals are binding 
on the appellants and the Government of India.

Jn determining an appeal under the Pensions Appeal Tribunals Ilules, 1945, the Tribunals 
are bound by the terms of the relevant pensionary rules framed by Government.

(b) The Pensions Appeal. Tribunals are non-statutory, and were constituted by a Resolu­
tion of the Government of India, in War Derartment Notification No. 1770, dated the 
I9th November 1946, embodying the Pensions Appeal Tribunals Rules, 1946.

E n o in e e r in g  Co l l e g e s  in  Ce n t b a l l y  A d m in is t e r e d  A r e a s

^686. Shri Balwant Slnha M ^ta (on behalf of Shri Jajoo): Will the Minister 
of ZducatioQ be pleased to state;

(a) whether there is any Engineering College in the Centrally Administered 
States;



(b) if not, whether it ig a fact that due to domicile restrictions for ^^dniission 
to various Engineering Colleges in different States, students Jrom the Central­
ly Administered Btates do not get admission; and

(c) what steps Government propose to take to secure admission for students
t)elonging to the Centrally Administei’ed Statx3s in the Engineering Colleges ii> 
different States?  ̂ 8
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Hie MlBiater aB Xdueation (llaulana Atad): (a) The Delhi Polytechaio
prepares students for the All India Diploma iu Klectrical Engineering which 
ranks oqual to a University Degree in Electrical Engineering for purposes of 
recruitment to ('entrnl Services and posts under the Government.



(b) No. Admission to the following institutions is open to students from 
all parts of the country:

(1) College of Engineering, Banaras Hindu University. (Mechanical and 
Electrical Engineering),

(2) College of Engineering and Technology, Muslim University, Aligarh. 
(̂Civil, iMechanical and Electrical Engineering).

There are also some engineering institutions which receive grant-in-aid from 
the Centre and are, in turn, required to reserve 30 per cent, seats for students 
of other States including the Centrally Administered ones. These are:

(i) College of Engineering and Technology, Bengal, Jadavpur. (Mechanical, 
Electrical and Chemical Engineering), (ii) Victoria Jubilee Technical Institute, 
Bombay. (Civil, Mechanical and Electrical Engineering), (iii) Doyalbagh 
Technical College, Agra. (Mechanical and Electrical Engineering). (iv) 
Alagappa Chettiar College of Technology, Madras. (Chemical Engineering').

(c) As aaid when other Engineering institutions are given grant-in-aid from 
the Centre, they would also be required to reserve seat« for students of other 
Stati's including the Centrally Administered ones.

Sliri Fooaacha: Do 1 understand the Education Minister to have said that 
«eats are reserved for students from Centrally Administered areas in those 
institutions to which grant-in-aid is given by the Central Government?
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j U  ; V fy

Maulan» A zid : Yes.

^  aiWITt ^  f ĴTT tTT ^

5T|f f  ?

Shri Deslibaiidliu OupU: Is it not a fact that the seats reserved for 
students belonging to the Centrally Administered Areas are not proper f ion ate 
“to their population?

JXiiS yXi sS ^  J u i .  ^  1̂

i  r* ^  ^  0^1 »t Ji

J  - ^ j ^ )  is ,te l- JJ

Uyb ,_yj^ Jfyo If ,_5-^ ijJ  A  If »_iJ

‘ -  ^  £.

And: The bon. Member probably thinln that a speclflo number
of seats is earmarked for students from each Province which is not tlio case. 
<irant-in-airl tc> institutio\is is made on the conditior that they would reserve



80 }h;.- cent, seats for other States which also include the Centrally Adminis­
tered Areas. As regard Aligarh and Banaras, however, the (iiu'stion of any 
specific reservation does not arise, as their doors are open to everybody.

^  ?Tff «FT^ I

Shri Tyagi: Is  it a fact that the Uttar Pradesh Public Service Commission 
does not reco^ r̂iize the diploma in electrical e,ngineering awarded by the Poly­
technic?
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* L>^ <J*̂  •
Haulana Azad: I cannot say anything on that point just now.

gft c?pft : WT f«?TTt ft?

^-TTT #  f? :^ q T 5 5 r t  i

Start Tyagi: Has the Government seen to it that the diploma recognized by 
them is also recognized by all the other States?

U * ^  ^  >*> ^  ^  : •>1)1 USy*
^  yt iJ U  l i  „ (  ^  )* u iU  tU U * ^  jU 3  K ,j|

Uf* L>*t* o * ^  ^  u t V - f  iS s  ^
? a  JIa . u y ,^  iS cJLb

Maulana Azad: The consideration present to the Government was that the- 
position should be made absolutely clear in so far as it related to posts and 
services under the Central Government. This has been done. In so far as 
the States are concerned I am not yet able to state the position clearly.

c^TT^ : ^  SfT̂ r ^  aftr #  «Ft »rf | %

^  fw i'fT I ?3r ^  ?

8hri Tyagi; Has an endeavour been made by the Government to see that 
it is I’f'i'ognised by all the States?

ICaulana Aiad: This was not considered necessary.
Shri Poonacha: In view of the fact that the Centrally Administered Areas 

are few and far in between will tlie hon. Minister make efforts to arrange for 
facilities being given to students from these Areas fo ' studying in the Engi­
neering colleges of the adjncent States?

-  ^  V 9y

Xaulana Asad: The Government do not think this is necessary.



JTf 3T^'^ ^ f T T  «PT»r ftr 

»fk 5̂nr?r ̂ f̂Sr̂rfflforf r̂,#5=^ tr̂firrsT̂fff t̂frflrr 3ft ?5f% 
? r r % ^ ^  f^^fV 1 1

Oh. Banbdr Singji: Will the hon. Minister be pleased to state the number 
o f  students belonging to the Centrally Administ-ered Areas admitted into the 
Banaras and Aligarh Universities?
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- 1*<~ iu< tjHf u*^ ^

Uaulana Azad: I cannot state that just now.

WRITTEN ANSWERS TO QUESTIONS

Bbnkwal of Radio Liobnobs

Seth Oovlnd D u: Will the Minister of InformatioD and BjKWdowt-
ing be pleased to state the number of Eadio licences issued ov renewed during 
the last twelve months?

The Minister of State for Infbrmation and BroadcaMng Ŝhri Diwakur):
A st-atement giving the information available for the 12 months ending 81st 
October, 1949 is placed on the Table of the House. [See Appendix / / / ,  annexure 
No, 34].

A l l o c a t io n  o f  T e a  E x c is e  R e c e ip t s  t o  A ssa m  f o b  F o o d  a n d  D e v e i^ p m e n t
Sc h e m e s

’*‘672. Shri Ohaliha: Will the Minister of Finance be j)leased to state 
whether any share of the amount of tea excise duty realized from Assam has 
been allotted to the State of AsRani for Food and Development schemes?

.The Minister of Finance (Dr. Matthai): No, Sir.

I n c id e n c e  o f  P l a q u e

**‘676. Master Nand La]: Will the Minister of Health be pleased to state 
the total number of plague cases state-^vise during the calendar year 1949 and 
how many of these proved fatal?

The Minister of Health (Rajkumari Amrit Kaur): Final annual figures for 
the calendar year 1949 a e still awaited from the States. A statement com­
piled from the weekly and monthly returns received from the nine States in 
Part 'A ’ and from the States o f Ajmer, Coorg and Delhi in Part ‘C* of the 
First Schedule to the Constitution is placed on the Table of the House. [See 
Appendix 111, annexure 85].

A b s o r p t io n  o f  J h a n s i  V il l a g e s  in  V in d h y a  P e a d e s h

*682. Shri K. 0. Sharma: Will the Minister of States be pleased to state:
(a) whether it is a fact that a number of villages in Jhansi Division have 

been merged with the Vindhya Pradesh;



( b )  i f  t b s  a n s w e r  t o  p a r t  ( a )  a b o v e  b e  i n  t h e  a f f i r m a t i v e  w h e t h e r  Q o T e m -  
m e n t  w i l l  s t a t e  t h e  n u m b e r ,  p o p u l a t i o n  a n d  a r e a s  o f  t h e s e  v i l l a g e s ;  a n d

( o )  w h e t h e r  a n  o p p o r t u n i t y  w a g  g i v e n  t o  t h e  p e o p l e  o f  t h e s e  a r e * s  t o  g iv © - 
e x p r e s s i o n  t o  t h e i r  v i e w s  o v e r  t h i s  m a t t e r ,  a n d  ^  n o t ,  w h y  n o t ?

T h e  M i n i s t e r  o f  H o m e  A f l a l n  a n d  t l i *  S t a t «  (S a n U u r P a t e l ) :  ( a )  Y e s .

(b^  T h e  d e t a i l s  a b o u t  t h e  U t t a r  P r a d e s h  e n d a v e s  i n c l u d i n g  t h o s e  i n  J h a n s r  
D i v i s i o n  t r a n s f e r r e d  t o  V i n d h y a  P r a d e s h  a r e  g i v e n  in  t h e  s t a t e m e n t  p l a c e d  o n  
t h e  T a b l e .  .

( c )  N o .  B u t  w e  h a d  c o n s u l t e d  t h e  a c c r e d i t e d  r e p r e s e n t a t i v e s  o f  t h e  
p e o p l e .  [ S e e  Appendix 111, annexure No, 8 6 ] .

A .  I .  R .  T A L K S ON A n i m a l  H t t s b a m d b y

80. S e t h  G to v in d  D a s :  W i l l  t h e  M i n i s t e r  o f  I n l o n i u t i o i i  a n d  B r o a d e s s U n g
b e  p l e a s e d  t o  s t a t e  t h e  n u m b e r  o f  l e s s o n s  a n d  t a l k s  g i v e n  b y  t h e  B r o a d c a s t i n g  
D e p a r t m e n t  o f  A . I . B . ,  D e l h i ,  o n  A n i m a l  H u s b a n d l y  d u r in g  t h e  y e a r  1 9 4 9 * 5 0 ? '

T b e  M i n i s t e r  o f  S t a t e  f < »  I n f o r m a t i t m  a n d  B i o a d c a a t i n g  ( S h i i  D i w a k a r ) :
D u r i n g  t h e  y e a r  e n d i n g  F e b r u a i y ,  1 9 5 0  s ix t e e n  t a lk s  o n  A n i m a l  H u s b a n d ^  
w e r e  b r o a d c a s t  b y  A l l  I n d i a  B a d i o ,  D e l h i ,

S0HBDX7LBD C a STXS 1 . A .  S . O lT T O X B S

81. S h r i  S lv a p r a k a s a m  i W i l l  t h e  M i n i s t e r  o f  H o m e  A f f a i r s  b e  p l e a s e d  t o  
s t a t e ;

( a )  t h e  n u m b e r  o f  H a r i ja n s  a n d  b a c k w a r d  c l a s s e s  r e c r u i t e d  t o  t h e  l . A . S .  in  
1 9 4 9 - 6 0  S t a t e - w i s e ;  a n d

^b) t h e  n u m b e r  o f  S t a t e  offioeiB f r o m  t h e s e  c o m m u n i t i e s  t r a n s f e r r e d  t o  
I n d i a n  A d m i n i s t r a t i v e  S e r v i c e  i m d e r  t h e  E m e r g e n c y  E n v i s i o n s ,  S t a t e - w i s e ?

T h e  M i n i s t e r  o l  H o m e  A f l a i i s  a n d  t h e  S t a t e s  ( S a i d a r  F a t a l ) :  ( a )

S t a t e  N u m b e r  o f  S c h e d u l e d

C a s t e  o f f i c e r s  

a p p o i n t e d

A s s a m  . . .  . . .  . . .  N i l

B i h a r  . . .  . . .

B o m b a y  . . .  . . .

Madias ...
M a d h y a  P r a d e s h  . . .
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Orisaa
Punjab
Uttar Pradesh 
West Bengal

Nil
1
1
1

Nil
Nil
1
3

T6tal



(b) PromotioaB of Provinoial Serrioe officers to the Indian AdmioistratiTe 
Servioe are basad entirely on merit. No information is available as to the 
communities to which such officers belong.

Number o f  Sadhvs, Sanyasit and Fakira

82. Shri Sldhva: Will the Minister of Home Ailaln be pleased to state 
the total number of Sadhut, Sant/aait and Fakirs (able bodied persons) in India?

Hie Minister of Home Aflaln and the States (8*rdair Patti): No separate 
figures for Sadhus, Sanyatis and Fakira are available. According to 1941 
Census, the number of monks, nuns and religious mendicants (which include 

Sadhua etc.) in undivided India was 2,81,780.
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CORRIGENDA
to

the Parliamentary Debates (Part II— Other than Questions and Answers), 1st Session, 1950,—

In Voliftne II,—
1. No. I, dated the 24th February, 1950,—

(i) Page 809, line 19 for “ cbroadly** read “ broadly” .
(ii) Page 814, line 20 for “ alsod”  read “ also a**.

(iii) Page 826, line 24 after “ have” read “ got” .
(iv) Page 831, line 12 for “ stile”  read “ still”  and in line 13 for *‘wonld” read “ would” .

( v )  <J«5 % PTW TT ‘t 5»r” i f  I
( v i )  V #  “s s ff”  % “ aftr”  f  I

(vii) Page 865, last line for “ 15th” read “ 25th” .

2. No. 2, dated the25th February, 1950,—
(i) Page 884, line 27 from bottom for “ latterly” read “ laterly” .
(ii) Page 898, line 11 for “ fact”  read “ feet” .

(iii)'Page 901, line 11 omit “ a” after “ had” .
(iv) Page 903, line 10 from bottom for “ low”  read “ law” .

3. No. 3, dated the 27th February, 1950,—
(i) Page 950 , line 5 from bottom for “ alternation”  read “alteration” .

( i i)  755 ^  ^ #  “«ft 1̂ 0 "fto r ^ ” % tc «̂<> «fto
Tf I

( iii)  ^  \ #  “ >tt” % 7?: “ m” T? I
(iv) Page 967, line 9 for “ ot”  read “ to” .
(v) Page 970, line 9 for “ Mangers”  read “ Managers” .

4. No. 4, dated the 28th February, 1950,—
(i) Page 984, line 11 for “ Mr. Chairman :—  The question is'"read “ The motion was 

adopted” .
(ii) Rage 986, for the existing last line read **The House then adjourned for lunch tU lhilJ  

past two of the clock**.
(iii) Page 994, line 27 from bottom for “ onse”  read “ ones” .
(iv) ^ e  lo io , line 16 from bottom fo f  “ Mr. Gaganvinari lal”  read -‘Mr. Gaganvihari

5. No. 5, dated the ist March, i 950>—•
(i) Page 1021, line 22 for “ has been callous”  read “ has been even callous” .

(ii) Page 1033, line 25 from bottom for “ on”  read “ or” .
(iii) Page 1053, line 21 for “ Shri Ethirajula Naidu”  read “ Shri Ethirajulu Naidu” .

. (iv) Page 1054, transfer lines 29 and 30 after line 31.
(v) Page 1064, line 4 for “ cadamom” read “cardamom” .

6. No. 6, dated the 2nd March, I950>—
(i) Page 1090, line 17 for “ Hon. Members three minutes” read “ Hon. Members say 

three minutes” .
(ii) Page 1096, first line for “ section”  read “ selection” .

7. No. 7, dated the 6th March, 1950,—
(i) Page 1143, line 11 from bottom for “ fact”  read “ face” ,

CU ;Page 1150, line i^for “ in”  read 
272 PSD.



(itf) Page 1060, line 13 ftom bottom deUu “ no**.
(iv) Page 1164, line 4 from bottom for “ Shri Satis Chandra”  read "Shri Satish Chandra**.
(v) Page 1165, line 26/w  “ Dr.”  Mattriii ’ read “ Dr. Matbai” .

(vi) Page X171, line 2/1^ *‘as”  read “ or” .
(vii) Page 1174* la*t line /w- “ Hudget”  read ‘"Bndget” .

P. No. 8, dated the 7th March, i950>—
(i) Page 1179, line 11 for “ question” read “ questions” .
(U) Page 1221, line 13 for “ by”  read “ but” . ^

9 No. 9, dated the 8th March, 1950,—
Page 1260, line 21 from bottom qfter “ so far,”  read “ but no” .

10. No. 10, dated the 9th March, 1950,—

(1) Page 1306, line 28 from bonom/w* “ gah”  read “ Durgah” .
(ii) Page 1321, line 28 for “ has ”  read “ This” .

11. No. II , dated the loth March, 1950,—
(i) Page 1342, line 23 from bottom for “ panel”  read “ penal” .
(ii) Page 1352, line 3 from bottom for “ Houses” read “ House” .

12 No. 12, dated the n th  March, 1950,—
Page 1385,/w  the existing line 18 from bonom read “ another thing that I wish to 
submit is this. It is but fair that, when the” .

13. No. 14, dated the 14th March, 1950,—
Page 1507, line 11 from bottom for “ Shri A. P. Fain”  read “ Shri A. P. Jain” . •

(ii)



( i i )

P ages
Wbdkbsdat 1st Mabch,1950— conid.

Railway Budget— List of Demands— contd.

Construction of Chittorgarh— Kotah Line . .
Class III waiting hall at Kotdwara . . .
Restoration of Nilambur— Shoranur Line . .
Need for connecting Hassan—Managalore— Malpe .

Demand No. 4— Working Expenses— Administration 
(*) Janta Express on Howrah Puri Line,
(fi) Oriyas on B. N. Railway, (in) Establishment of a Workshop in Orissa 1057— 1059 

Over-crowding on B. N. Railway . . . . . . .  1061— 1062

Thubsday, 2nd Ma r c h , 1950—
Motions for Adjournment re—

Safety of Refugees travelling by Assam and Dacca Mails in East Pakistan 
Parliament (Prevention of Disqualification) Bill— Introduced

. . 1056— 1057

. . 1059— 1060
. . 1063
. . 1063— 1064

1057— 1059, 1061— 1062.

Railway Budget—List of Demands— contd. . . .
Demand No. 4— Working Expenses—Administration— contd. 

Assam Railways. . . . . . . .
Social Guidos . . . . . . .

Demiuid No. 13 -  Appropriation to Development Fund 
RoHtoration of Jaunpur— Sultanpur Railway Line 

Demand No. I— Railway Board— contd. . . .
Inadequacy of Railways on Travancore-Cochin State 
Ht’mmiolling of Madura Junction . . . .  
Shuttle train between Buxar nnd Patna . .
Am<mities to passengers on B. B. & C. I. Railway . 
Janta Express on Madras-Trivendrum Line . .

1079

1065— 1074 
. . . 1074— 1075

. . 1075— 1112
1075— 1077, 1103— 1109 

. . 1075— 1077
. . 1103— 1109

1077 

— 1083, 1084-

-1079, n i l  
1077— 1079 

-1092, 1109

1079— 1080
1080— 1082 
1082— 1083 
1084— 1089 
1089— 1093

1083— 1084.1111
. 1083— 1084
. 1093— 1099,

1110

. 1093— 1099
. 1099— 1103, 

1110

Fuel Economy . . . . . .  . . . . .  1099— 1103
Demand No. 11— Working Expenses— Appropriation to Depreciation Fund . 1103— 1109

Amenities to Class III passengers . . . . . . .  1103— 1109
Demands Nos. 2. 3. 5, 8— 10, 12A, 12B, 14, 16— 20 ...........................................  1109— 1112

Demand No. 15— Construction of New Lines— contd.
Madhopur-Murliganj Railway Line . . .

Demand No. 6— Working Expenses— Operating Staff

Din.ibilities to Railway Staff . . . .  
Demand No. 7— Working Expenses— Operation (Fuel)

1113
1113— 1117
1117— 1176

M o n d a y , 6th  M a r c h , 1950—

Death of Dr. Sekchohidananda Sinha . . . .  . .
Business of the House . . . . . . . .
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PARLIAMENTARY DEBATES
(Part I I—Proceedings other than Questions and Answers)

Tuesday, 7th March, 1950.

The House met at a Quarter to Eleven of the Clock.

[M r . Sp e a k e r  in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-42 A.M.
MOTION FOR ADJOURNMENT

E scape of M ir  L a ik  A li of  H y d e r a b a d  from  Cu s t o d y

Mr. Speaker: I have received notice o f an adjournment motion.
An Hon. Member : From whom ?
Mr. Speaker : This is a motion for the adjournment o f business o f the House,
Shri Kamath (Madhya Pradesh): On a point o f order, may I ask in all humility ,

whether it is in accordance with parliamentary convention that you have been black­
ing out the names o f hon. Members who give notice o f a^djournment motions or wheth*
er it is something which you have decided on your own accord ? But I  submit
that in my humble judgment it is not fair to Members that they should not know* 
the name of a colleague who is participating in the proceedings o f the House.

Mr. Speaker : I must express my disapproval o f the expression ‘blacking out\
Shri Kamath : I f  it is offensive, I withdraw it.
Mr. Speaker: It is not only offensive, but it attributes some motives and sue*

gests that I have something at the back o f my mind to keep back the name.
That is the implication of it. *

I have told hon. Members several times, when such adjournment motions were 
given notice of, that it is not always my practice not to mention the names. Some­
times, I have not mentioned the names. I have not decided that I should not mention
the names. But I have not come to any conclusion in this matter. After aC, the
admissibility o f an adjournment motion has to be judged on its own merits. I
made two reservations last time when I had occasion to say something about the
disclosure o f the names. I stated that sometimes an adjournment motion is so
obviously untenable that the desire for publicity is achieved by the very fact o f a
mention of the name of the Member giving notice o f it. In such eases, I  shall not
mention the name. When on the face o f it a motion is so obviously untenable that
it contravenes all rules, I do not propose to mention the name o f the Member who
gives notice. In other cases, as I stated last time, when this point was raised,
the mention of the name of thf Member concerned may be likely to influence the
discussion on admissibility. Sometimes too it has happened that a motion coining
from a particular Member may not be given proper attention while a motion g iv ^
notice o f by another Member may be given more than propei attention. So far as
I  can remember, in this case I  have not said that I am not mentioning the
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[Mr. Speaker]
name o f the Member concerned. So, th^ iTnplication or the plea o f Shri Kamath
that I have the intention xioi to disclose the name is not well-founded at all. There
18 a farther factor, that it would have been better if the hon. Member had waited till
I  finished in order to se3 whether the name is mentioned or not. The hon. Member
lias be3n hasty. It has been so with him.

8hri Kam ath: I am sorry, Sir. With due deference to your mature wisdom and
judgment, I am constrained to say that you have cast a reflection upon me. I
liave never been hasty. I  know that your practice was to mention the names o f
Members in the case o f adjournment motions. But during the last few months or
'weeks you have given up that practice. Today also you followed that practice.

Mr. Speaker: I have understood the point. He anticipated me but it was a
wrong anticipation. Whatever that may be, I may repeat that I did mention the
names of the Members who had tabled the adjournment motions last time. I
am very definite about it.

Shri B. K. Chaudhuri (Assam): May I submit that you could very easily give the
name.

Mr. Speaker : That comes to the same thing. I read out the motion and then
•called upon the Member who had tabled it to say what he has to say in support
o f  the admissibility o f it. I need not start with an introduction that an adjournment
motion from the hon. Member Mr. so and so has been received. So here it is an ad­
journment motion. It is now perfectly well known that it is from the hon. Member
Mr. Kamath.

Shri Tyagi (Uttar Pradesh): Sir, I want a clarification o f your ruling on this point.
You just now mentioned that sometimes Members might send adjournment motions
from the motive o f publicity. I submit. Sir, that you might please consider whether
it would be fair for the Cliair to attribute motives to the Members, and whether for
publicity or not they are within their rights. I submit, they have the right, even
from th? point o f view o f publicity to send adjournment motions. Then, if a motion
is read, it must be read from th^ beginning to end. I do not agree—you will pardon
me—that the name alone should be kept out. The name is a part o f the motion
sent and the name should be there.

Shri Kamath: Everything done in this House...................
Mr. Speaker: Order, order. Hon. Members will remember that I do not wiii!i

to attribute motives. I never have any idea of doing so but at the same time, it
is impossible for the Chair to shut its eyes to the obvious facts, and therefore, I
said advisedlv that in oases of motions which are so obviously inadmissible and
contravene all possible rules, I do not propose to disclose the names, and not even
read the motions.

Shri Tyagi: That is good.
Mr. Speyer: That is what I have stated and in respect o f one adjournment

motioii, I did not bring it to the House at all.
Dr. Pattabhi (Madras): May I submit, Sir, that when a motion is made in this

House that motion and the Member who has made it are inseparable and the one
<)annot have existence without the other,—namely, name of the proponent and
^erefore, whatever good object you may have in mind, the name cannot be omitted.

lb . Speaker : The hon. Member perhaps is unaware o f the rules o f procedure.
An adjoununent motion cannot be moved in this House without the previous consent
of the S|^aker and it is competent for the Speaker to refuse consent without reading
the in the House.

Hr* Pattabhi : We agree, Sir.
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Mr. Speaker: I f  that is agreed to, then the other part which I  have stated followB.
Again for the third time, I repeat that i i cases o f obviously untenable motions which
contravene all possible rules, I do not propose to mention them in the House, much
less to mention the name of the Member. That is a practice which I propose to
loUow. '

Let us now proceed with the adjournment motion. What the adjournment
motion says is to :

' ‘adjDurn the business of Parliament for the purpose of discussing a definite matter
-of urgent public importance, namely, the failure of Government to ensure the safe custody 
o f  Mil Laik Ali of Hyderabad.’*

I might incidentally mention that I have got notices o f short notice question
from four ho i. Members o f this House trying to elicit information in respect of this.
1 need not read them; the point is not very relevant for purposes o f deciding upon
the admissibility o f the motion. I should like to know in this case the constitutional
or factual po ution as regards the responsibility o f the Government o f India for the
administrati n o f Hyderabad. Perhaps tjie fact that one of the employees o f this
<^vernment is the Chief Minister there might raise certain presumptions as to how
far this Government is responsible. Therefore, I should like to have the position
clarified bef r̂e I can come to any conclusion over this question.

The Minister of Home Affairs and the States (Sardar Patel) : Sir, so far as the
administrr-t i n o f Hyderabad State is concerned, the House is aware that it was
under the ontrol of the Military Governor under th^ Government o f India, but as
representations had been received from the State people and a desire had been ex­
pressed from certain hon. Members from this House also, Government felt that a
change should be made to end the administration of the Military Governor. Now
we changed the administration and placed it under a Civil Administrator. A
further change has been made recently just at the close o f the Constituent Assembly.
The Hyderabad Str.te has agreed to accept the Constitution o f India and tiie Nizam
liaving agreed to it, the position has been 9-ccepted by the Constituent Assembly.
Of course there is the general declaration by the Government of India that the
final decision always rests with the people o f Hyderabad and subject to that the
decision was accepted. When the decision was accepted like all other States the
Hyderabad administration remained with the Chief Minister and his collea^es
who arc called Ministers, who have got full powers and the Nizam at present enjoys
the status in all States the ruler enjoys. Hence so far as the internal adminis­
tration is concerned, the Government o f India practically has nothing to do at present.
When the Constituent Assembly elections take place and when the result of the
election is known, then there will be the formation of a popular Ministry and then
the Constitution provides for the general guidance, control and direction so far as
the States are concerned. There is no other control from here on the State so far
as the internal administration is concerned. That is the constitutional position.
I f  further facts on the immediate issue are wanted, whatever information I
have got in my possession, I will give to the House.

Therefore, I do net see how the Government of India can be held responsible
for any prisoner having escaped from any jail or from anybody’s custody. That
part of the administration is purely the responsibility of the Administration. We
cannot from here control the administration of jails in that respect.

Mr. Speaker : May I ask who is the controlling authority or the directing au­
thority, so far as the prosecution of Mir Laik Ah and others is concerned f

Sardar Patel : The final prosecution sanction is from the Nixam.
The Minister of Law (Dr. Ambedkar) : I do not know but the first impression

whieh I have of this matter is this that Hyderabad is hke any othei State. There
is no distinction Iretween Hyderubod Sf^te under the Constitytion in its relation
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(Dr. Ambedkar]
tt'i the Centre and, say, for instance Bombay in its relation to the Centre, which 
means that for subject matters set out in List II the responsibility is entirely o f the 
State, while the reeponsibility, so far as subjects in List I are concerned, belong to the 
Centre. The same rule would apply to Hydeiabad. That is to say that so far as 
the matter relating to the custody of Laik Ali is concerned, it is a matter of law and 
order which is undoubtedly under the Constitution a matter for local administration. 
On that footing, I submit that this is not a matter which constitutionally could 
be held to be under the control of the Central Government, but I should like to add 
one more remark, viz, that in view of the fact that there is no local legislature to 
which the local Ministry could be held to be responsible, it is possible —I speak sub­
ject to correction— t̂hat whatever action is being taken by the local administration 
is perhaps done under the power which the Constitution vests in the Central Govern­
ment of direction and control over certain States. I am not yet aware as to what 
the position under that part of the Constitution is. But so far as the Constitution 
is concerned and the relation of Hyderabad State to the Centre is concerned, this, 
I submit, would be a matter faUing within law and order which is absolutely a 
StaUjH subject.

Shri Kamath : On the j)oint o f the constitutional status o f the H3 derabad State, 
may I ask the Home Minister or the Law Minister or both to enlighten us 
as to whether the Chief Civil Administrator or the Civil Administrator or whatever 
his designation may be............

Shri T.T. Krishnamachari (Madras) : Chief Minister.
Shri Kamath : The Chief Ministc r̂ who has taken the place of the Military 

Oovemor, is today responsible to the Ministry o f States or to the Nizam or has he 
got a sort o f dual i^ponsibility ?
 ̂ ShriSidhva (Madhya Pradesh) : This subject matter is o f very great importancoy 

from the particular incident which has been mentioned so far as the Adjourn- 
tomat Motion is concorne<l. Tlie administration of Hydeiabad, as far as I could 
see/is under the control of the Centre, and from that point of view, if there is any 
grievance that has to be voiced, in the absence of any Constituent A.«sembly or local 
legislature, as the the hon. the Law Minister has rightly stated, I would like to know 
which is the forum in this country where that grievance can be voiced. That is the 
whole question. If tlie administration of Hyderabad State is under the control 
of the Centre, then I do submit. Sir, that this House hius an absolute right to discuss, 
that matteir. If it is a matter of law and order, we do understand that it is the func­
tion of that particular State, but in this particular State there is no Constituent 
As«»mbly or any other agency before which thi« particular subject or any other 
subject could be place<l. I would therefore rc(piest you, Sir, to kindly give your 
eerious th<mght to this matter and let the House know, if this is ruled out a.° purely 
a matter for the local administration, where this matter or any other matter con­
cerning the State could be raises! for the purpose of redressing grievances.

Shri Deshbandhu Gupta (Delhi) : Is itfnot a fact that the house internment order 
o f Mir Laik Ali wius pAssed by the States Ministry and that that internment conti­

nued because in its wisdom the States Ministry at that time had thought 
12 Noon that house internment would do, and that the Chief Minister did not Hke 

perhaps to go aga.inst whe Staies Ministry’s orders ? This aspect o f 
the qiiestion alj'o makes it nfeoewsary that th’S House should have an opportunity 
o f  discussing that question.

S i ^  Patels rhe order o f detention or arrest or whatever it w as, was passed by 
the Military Gioyernor immediately after the police action was taken. th«>Ji
ccmR^itutional have taken place, accession has taken place, and now ihe
Chiex MiniFtor W  Minist'7* are rê ^̂ ponsible for the internal administra%iOQ of 
the State. W
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Shri R.K. Chaudhari : Sir, there is another aspect o f the matter. I am not think­
ing of the responsibilitjr of this or that Government for the escape of Laik All. 
I  am considering this question from another point of view. The escape of Laik Ali 
with other members of his family, in spite o f the fact that so many guards have been 
placed, is a source o f danger to the safety o f India. This means that there is a deep- 
laid conspiracy going on.

Mr. Speaker : I think the hon. Member is discussing the merits o f the ques­
tion. Once the admissibility of this motion is decided upon, those aspects can be 
-discussed. First I want to be clear on the Constitutional position.

Pandit Kunzru (Uttar Pradesh) : The Civil Administrator and the Insx>ector 
General of Police have been appointed by the Government of India, and although 
the approval of the Nizam may have been taken to their appointment, yet the 
question for our consideration is whether these officers can do anything that the 
^vernm ent of India do not approve of. I f  the Civil Administrator wants to in­
troduce any reforms in the State, will the sanction of the Nizam be enough, or will 
the previous approval of the Government of India also be required ? I think there 
is hardly any doubt that the Civil Administrator will not take any action, not even 
the most unimportant action, against the wishes of the Government of India, and 
he will certainly not take any important action without the previous approval of the 
Grovemment of India. It is thus obvious that the Civil Administrator, both in respect 
o f pohcy and administration, is under the control of the Government of India. It 
ifl well known that the Hyderabad Government has no control over the Civil Admi­
nistrator. He is responsible not to the Nizam but to the Government of India. 
I  submit, therefore, that the position of the Hyderabad State under the Consti­
tution of India, when its accession is carried into effect, has got nothing whatsoever 
to do with the question that we are discussing. We went into Hyderabad as a 
result of a military action........

Shri Kamath : Police action.

Pandit Kunzru : ......................police action for which the Government o f
India was responsible. The Military Governor, so long as he was retained, was res­
ponsible to the Government of India. He has been replaced by another man, a 
Chief Minister, by the Government of India, and therefore it seems to me that 
legally, morally and factually the responsibihty is that of the Government o f 
India.

Shri K. M. Munshi (Bombay): Sir, I only want to address myself on the 
CJonstitutional aspect of the question without any reference to the particular 
matter under discussion. The whole Constitution is based on this principle 
that the executive is responsible to the people of this country, organised in this 
Parhament or to the people of the State organised into a Legislature. The 
Executive or the Rajpramukh is not the root of any authority. The root 
o f  authority is only the people of a State as represented in their Legislature or the 
people of India as a whole represented here. There cannot be a vacuum between 
the two. In this matter 1 respectfully submit that so far as Hyderabad is concerned 
there is no Legislature. The people of Hyderabad are not the people to whom the 
administration is responsible.

Secondly, the Rajpramukh of Hyderabad is no more and no less than a consti­
tutional head and to concede that, so far as Hyderabad is concerned, without a 
popular Legislature there is another root of authority in Hyderabad would be vesting 
the Rajpramukh with a constitutional authority which he does not possess under 
the Constitution. Therefore it follows that, there being no responsibility to the 
people of Hyderabad, the responsibility must be that of the people of India as a 
whole as represented by this House, orgam'sed as the Parliament o f India.
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[Shri K . M. Munshi]
In r^ard to this I may point out— am speaking from memory—that wliem 

Section 93 o f the Government of India Act was apphed to the Provinces, the Legis­
lative Aflsembly permitted questions to be asked about the happenings in the Pro- 
Tinoet. When the Provincial legislatures were functioning, no discussions on provin­
cial matters were allowed. Therefore it stands to reason that the people of India 
must hold somebody responsible for anything that is happening in a State like 
Hyderabad.

In thia connection I would like to draw attention to article 371 of the Consti-  ̂
tiition, which says :

‘ ‘Notwithstanding anybhing ia this Constitution, during a period of ten years from-. 
Ili0 oonunenoement tlMreof, or during «noh longer or shorter period as Parliament may by- 
l*w provide in respeot of any State, the Government of every Slate specified in Part B o f

Firnl Schedule shaU be under the general control of, and comply with such p articu lar 
direoiions, if  any, is  may from time to time b« given by the President:

Provided tkat the President may by order direct that the provisions of this article shftU 
not apply to •n y State epeoified in the order.”  *

Hub ia an article which vests the power of general control and direction in vhâ  
Oavemment o f India with regard to States in Part B in respect o f which the 
President exercised the power of exemption under the proviso. Therefore tha 
Ooveinment of India which has the right of control not only over Hyderabad but 
all the States in respect of which no specific order has been passed la responsible* 
%o this House. Therefore I submit that as a constitutional right following from this 
principle of responsibility which underlies the Constitution, this House would ba 
antitl^ to inquire into, or demand a reply with regard to, all questions in Stata» 
^ e r e  there are no Legislatures to which the Execntive is responsible.

Shri T. T. Kriahnamachari : Sir, my reading o f this Constitution runs counter to- 
the proposition which my hon. friend Mr’ Munshi has laid before the House. I 
think if we concede the proposition that Mr. Munshi has put forward, the idea that 
States like Hyderabad, Rajasthan and PEPSU are States categorised under Part. 
B of Schedule I and are therefore autonomous will be reduced to a farce............

An Hon. Mamba? : Why 1
Shri T. T. Kriahnamachari : It is a fact that in Rajaathan there is no responsible- 

Legislature and it is also a fact that in PEPSU there is no responsible Legislature. 
It  may ba that the fiction of a responsible government is creat^ on account of the* 
lact that the States Ministry appoints the Ministers in those particular States and 
they are acting with the respective Raj Pramukh as the nominal or titular head. 
I  auppoaa we have to maintain that kind of fiction in the special circumstances that- 
exist in these States. But if the fiction is broken and we say that it is only a farce  ̂
And therafore the responsibility devolves on the Government o f India for the good' 
administration o f the State, then the position is that the emergency powers must be* 
appUed and the Central Government must take the direct responsibility for the ad^ 
ministration o f these States. So long as that has not been done, the Central Go* 
Temment has no direct responsibility, but has only an indirect responsibility for thfr 
administration o f the State even if article 371 is t^ e n  into account.

The application o f article 371 is again, I think, very fallacious. Article 371 
ia a caae o f provision for administrative direction in the last resort, barring the appli- 
aation o f the emergency provisions. It does not confer on the Central Government 
any positive power : it only confers a negative power. I think my hon. friend Me. 
Munshi has completely misunderstood the scope of this article, if he thought that tha- 
Central Government could interfere in the day to day administration o f a State in 
matters conoerning law and order..........  .

Bhfi Stdhfa : Whara there ia no Legialatnre !

l l8 2  PAELIAMBNTARY DEBATES [7 tH M aR. 1950



Shri T. T. Krishnamachaii: It does not matter so far as we are concerned or so far 
as the Constitution is concerned whether there is a Legislature or not, as far as the 
States in Part B are concerned, unless the Central Government has taken action 
under the emergency powers. I think therefore the position of Hyderabad is on the 
same footing as Mysore, the Travancore and Cochin States Union and every other 
State in Part B whether or not there is a Legislature functioning in that State. 
Technically, the ultimate good of this country might perhaps be a&cted by the es­
cape o f a particular prisoner o f a particular category but that is a different point. I 
think the hon. Deputy Prime Minister has made it very clear that he is quite wil­
ling to place at the disposal o f the House all the information that he possesses. But 
60 far as the constitutional position is concerned, namely, the right of this House or 
the Central Government to interfere except remotely through the provisions o f 
article 371, it is not conceded by this Constitution.

The Minister of State for Transport and Railways (Shri Santhanam): Sir, mer^ 
constitutional responsibility is not sufficient. The question really is whether the 
Central Government has the normal executive machinery to enforce its responsibi­
lity. I f  it has, then it assumes responsibility to the House. But where the Central 
Government has not got the normal executive machinery to enforce its responsibility 
it cannot be effectively responsible or answerable to this House. Consequently if 
the States have got their executive machinery those States do not come up here. 
Constitutionally, ultimately for every thing done under responsible government in 
the States the Centre is responsible. I f  anything goes wrong, the emergency powers 
are called into action. The Government can be dethroned and the Centre can take 
over the responsibility for everything. Whether there is a Legislature or not in a 
State is not at all the issue. Whether the executive machinery in all such matters is 
under the control o f the Centre or o f the States concerned—that should be the deter­
mining factor.

Shri M. A. AyjmgBX (Madras) : The constitution o f an Indian State is also the 
same as the constitution of a Province: they are both called States under the Cons­
titution. There shall be in every State a Legislature. But it is open to the Gover­
nor to dissolve the Legislature. The executive power in the case of the Union vests 
in the President and in the case o f a State it vests in the Governor or the Raj- 
pramukh. When a Legislature is dissolved what happens ? We assume there was 
a Legislature in Hyderabad, which was dissolved. Before another Legislature is 
formed and a fresh Assembly comes into being who is responsible I Is there to be a 
hiatus ? It is the Governor or the Raj pramukh who is responsible. There is a Raj- 
pramukh. The Legislature has not yet been convened. Take, for example, Mad­
ras. The Legislature is dissolved. Some prisoner escapes. Can we say that we 
have got jurisdiction over the province of Madras ? The Governor has jurisdiction.
I f  the Grovemor has not acted properly let him be removed or let us by some means 
impeach the Governor. However, Sir, you will admit that it is unfortunate that 
the person in this case should have escaped. It was unfortunate that he should have 
been allowed to remain in his own house : that is wrong. But we are helpless in the
matter.

Sardar P atel: I want to correct certain misapprehensions. My hon. friend Mr  ̂
Kunzru said that the States Ministry here appointed the Inspector-General of Police. 
He is not correctly informed on this matter. The appointment was made by the 
Ministry there but not by the States Ministry here. It is true that we give the loan 
o f  an officer or officers when a State asks for help. And we take that loan from 
the Provinces. Here, in this case, they wanted an Inspector-General o f Police, and 
we gave them a loan. But it is not that we, the States Ministry, have made any 
appointment there. No direct appointment can be made by us. The only 
appointment that we can make from here is the Chief Minister and,, 
with his approval, the Ministers are appointed. The further internal ad­
ministration is absolutely with them except on questions o f policy, or if a genera |

MOTION FOR ADJOURNMENT



[Sardar Patel]
maladministration question arises we can supervise under the general control under 
the article quoted by Mr. Miinshi. But \\ e assume too much authority if we take 
•nthority or responsibility for the detailed internal administration or the day to day 
administration of jails, courts and revenue and everything. I f  we take the 
detailed administration on our head then this House will have to do nothing except 
taking up motions for adjournment, because every day incidents of violence in jails, 
incidents o f a prisoner escaping, happen. 1 have several cases of prisoners escaping 
from several jails. We do not hold the Government of India responsible for it, but
i f  any information is required from those Administrations we are prepared to give
that information. But because a prisoner has escaped from a particular place which 
was imder the charge of a police guard under the Inspector-General of Police who 
was under the general supervision and control of the local Ministry, and because 
there is no Lf*gislature there, therefore the whole responsibility should be shifted 
on to the Parh*ament here is assuming too much of responsibility and, at the same time, 
taking away all the responsibility of the local administration there. Therefore, I 
submit that this is entirely a matter for which the local administration is respon­
sible , but under the general powers of supervision, control and guidance we can 
give information. We can take further steps or put pressure upon them to make 
proper enquiries or make proper handohust, so that such things do not arise in future.

Shri Kamath : On the constitutional point .......
Mr. Speaker : I do not propose to allow any arguments now.
Sardar Patel: Formerly also the Chief Minister and Ministers were appointed by 

the Nizam.

Mr. Speaker: I think I have heard sufficiently on the most important question, 
that is, on the constitutional side as to how far the Government o f India are res­
ponsible. But the doubt in my mind is still there to some extent be­
cause o f the provisions o f article 371 referred to by Mr. Munshi. The hon. Law 
Minister also said that, in view of the fact that there is no I^egislature there, he could 
not define the position very clearly ; he himself was in doubt. I am not concerned 
■with the merits o f the case at all. I am concerned with this particular aspect, 
namely, the constitutional a îpect. I have heard the hon. Members and before I  
come to any conclusion I would like to hear the Law Minister further in respect 
o f  the doubts which he himself has raised on this point. Therefore, instead of deci­
ding the jH)int just at the moment, I will keep over the matter. I will hear him 
to-morrow and then I will come to any considered conclusion. It has nothing to 
do with the merits of the case, 1 may remind the House again. So, I shall hear 
him further, but I do not think I shall allow any general debate on this aspect 
tomorrow'. So the matter stands adjourned and v,e will now go to the other busi­
ness.

Shri Deshbandhu Gupta: May we at least have the information which the hon. 
Minister has now ?

Mr. Speaker: Then' are four ahort notice questions, as I said, and they all deal 
with the same subject. So one o f them will be admitted.

Shri Sidhva : Why not all o f them ?
Mr. Speaker: It will be against the rules. I cannot allow the same thing to be 

•asked by several Members.

1184 PARLUMENTABY DEBATES [7 tH M aR. x950

Shri Sidhva : I f it is different
Mr. Speyer: Whatever it may be, they may put supplementaries. As he knows. 

If the questions cover the same ground, substantially, then the earliest one is ad­
mitted, so that the others get an opportunity o f putting supplementaries and having
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their points cleared. It is this practice that I have followed in the past. That is 
the correct procedure. The hon. Member is perhaps nervous as to whether his 
question is first or second or third.

Shri Sidhva : I have given it at 10-15.
An Hon. Member : Therefore it must be first !
Mr. Speaker : I f  it is first, it will be admitted. I f  it is not, then that which is 

first will be admitted. • *
Shri Sidhva : Some others may have given more important information.
BIr. Speaker : I f  it is convenient for the hon. Minister to have the information 

by to-morrow, it may be answered to-morrow. We shall consider first the 
constitutional aspect on the question of the responsibility of the Government of India 
and then the other questions will follow.

Now we will proceed to the other business of the House.

PAPERS LAID ON THE TABLE
A u t h e n t i c a t e d  S c h e d u l e  o f  A u t h o r i s e d  E x p e n d i t u r e — o t h e b  t h a n  R a i l w a y s

Supplementary expenditure for 1949-60.

The Minister of Finance (Dr. Matthai) : I lay on the Table an authenticated 
Schedule of authorised supplementary expenditure for the year 1949-50 in respect of 
expenditure other than Railways. *

In pursuance of the provisions of Seotion 36 of the Government of India Act, 1935, as adapted 
by the India (Provisional Constitution) Order, 1947 read with sub-section (1) of Section 35 
’thereof, I, Chakravarti Rajagopalachari, Governor General of India, do hereby authenticate 
by my signature the following schedule of supplementary expenditure from the revenues of the 
Dominion for the year 1949-50 :

SCHEDULE
Amount (in thousands of rupees.)

Voted Charged Total

1.

Service, Administration or Area to which De­
mand relates.
Customs . . . . . . . 2,56,85 . . 2,56,85

2. Central Excise Duties . . . . . 39,50 . . 39,50
11. Constituent Assembly . . . . . 1,16,30 . . 1,16,30

15-A. D3partm3nt of Parliam3Qtary Affairs . . 50 . . 50
19. Ministry of External Affairs . . . . 2,12 . . 2,12
23. Ministry of Works, Mines and Power . . 84 . . 84
32. Audit . . . . . . 29,76 . . 29,76
36. Ports and Pilotage . . . . . 7,00 . . 7,00
39. Tribal Areas . . . . . . 4,36 . . 4,36
40. External Affairs . . . . . 40,83 . . 40,83
69. Civil W o r k s ...................................................... 29,55 . . 29,56
74. Miscellaneous . . . . . . 1 . . 1
75. Expenditure on Refugees . . . . 3,25,00 .. 3,25,00
88. Andaman and Nicobar Islands . . . 1,53 13 1,66
89. Relations with Indian States . . . . 16,26 . . 16,26
97. Capital Outlay on Currency . . . . 79,12,53 . . 79,12,53
99. Delhi Capital Outlay . . . . . 41,13 .. 41,13

':The
Xew Delhi, 

29th of December^ 1949.
C. RAJAGOPALACHARI,

Qovemor Oeneral of India,
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F b is t  S t a g e  - Gontd.
^  3T?T 3ft #  3 m r ’T^ ^

V 7^ *1*1̂1 4>̂ l *TT f% ^»T% fwtj IT̂  ^  H
^  'Tfpyr ^  srw ? :

I ^  5RT ?rff ftj fM ' ^  JT̂  3,-fjTlTT?T sAt

^  ^  t  ^  ^  5y1^;^rrTT^ ^ R r r  %  q r ^  3p=?F>r 'p :

^  T f t  I  a t  ^ 3 ^  f i T  ^  ? r f t ^  ^ t  f  I ^

^  l ^ {  ^  ^  ^  3>TB?ft^r I  fsp mx f g :
%  1 J F  a r p R T  s ftT  ■»ft ^ ' t  ?ft P b t  ^  ^  >

g ? n f t  f * r 5 m  s f f  5TRft I 5t^  3 p = ? R  ^

^ T 3 n T T 3 T t r ^ ^ ^  f T | f  t  I 5 1 ^  ^

^  an f i r r ,  < N H l F d +  a r tr  ? r n n f ^  ? ft %  ^  f

f t r r ^  I  a rk  ^  fJT ^t «t?tt ŷ̂ Tcrr |  %  5R t 

a n f t r  a f t r  ^ t i h t ^ +  t  f * T R t  ^ t  ^
a fk  ^  #  3tt 7 ^  I  I 4  ?niiT^i i  ftr 5fr f^^iT aflT

??T S F T T i r  ^  ^  'Tf?TT |  a ff  W  3 T tr f«5 IT  ^  t f

v t  3 ftT  ^  ® F t ^  3tt^  I  I f ? r  ^  ^ n p f T f f  ;i
I  f r  ^ 5̂T w iTif? 5 ? ? P ^  ^  % ^ 2

8 T T ^  ^ W  ^  ^  I  I ^  ? * T R t  3TT3r ^ T - ? n T T  ^  ^  ^

^  I T T  %  s r fM N fw  f t r  i f t  ^ r i w  ^  w ? r  t  a r tr

a r n r  ^  f r r ^ T  |  ^  >ft ? r ^  |  i ^  3 i ^ « n  ,

I  f t f  T T ff? r H T T R  ^  H t  WT?T 5 p tf >ft ^ 't %  ^  
a rh : ^ :r %  g ft q^r |  ?ft ^ F t ^  m.*i < ^

iit? n  f %  <Rq> * P T ^  srpiT |  i ^s t w

^ | ? f t  t  ^ * T  ^  ^5fT̂ T# I  I 3 T ^  rn? < N H t f d f ;
w n r r f t  v t  ? w m  « n  ^  #  f r f t r w  w tt  w t  i ;3ra% ^  p r  
t  f%  ^  ^  a n f ^  a r tr  a n m ^ ,  ^ r w ,  ? « n f n T  ^

a f t r  « m r  <r %  i r t  f * n f t  a r n r n t  ^ r  a r r f W  t  j.
(decentralization) a ^tr JT T ^ ftP F  (regional

aelf-8uffioiency ) ^  t  • .
5ri[t n v  s r a r m  v t  |  a w  a n P r v  a f t r  « m i f i i *  a r n r ^  !

? W ? T T  ^  ^  ^  T R 5 f t % f r

a r m ^ t  f i f i w  ^  t  < T t v s n ^  a f t r  J n r m  t  ^  ^  ^
i f K  ^C*RTT ^  *TT aTW ir^<i ?Tfk
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3rT¥T^ I ^  ^

^  3T>ft «rt¥ ^  f^sr a m  q:^ ^

f^HRrfer ^  ^vrnf i r f4|  «t>HV?nT (Planning Commission)
^  3tVt ^  ^  TT %  c5rTl%*T ^4hrJT ^  w>nr

^SPT  ̂ (regional self-sufficiency)
(decentralization) % arraiT 'R  I f*T Tt |

sr^T ^  3F?T¥ TW ^  | JTi| 'tt^ 5  ^
3TTT ^  ^IT =^ Tfr I  ^  ^

t̂?ft t  I ^  1J5T % f^F^T, (inflation)
^  ? r ^  t  ^  I  3i^T ^  fJT

^  T?: ^  f  ^  ^  5ft? 5̂nr (production) *
3T# »T ^ #  #  >ft 3 m  ^ r m  f^r ^  ’tt 3tVt ^  ^

f t  «TT %  ^  ^  f*TT^ ^  TSrmTT, sft^'K H , f  ^

5ft fHTTT W\ ^WT?y t ,  5 f t ^  JTPf ^  3NT ^  ^T

t  ^  55T ^  f  I ^%?r ^  ?Ft ^  JT| t  fV
ar^ft 5»T #  %>J ^RT TT ^ . 7  ft>qr |  f*T ^  T^RTT 

«i^, ^ fR T  t  ^  ^  ^  ^  arrsr ^  f  w
apt sjtr ^  f»T ^  «WT (plan) «frr?rT I r̂̂ f ^
^  ^  t  ^  ^  iT^ ^  f  ^  t

?n ^  artr arR*ft f  arh: r̂?T% m  ^  f  3̂  artr 
M*T ^  ?rr^ f  I "TRr *rft *Rfhr^ (machinery)* 
^  t  I ^  Tm ^  ?T^ t  I f^THT ^  ^  t  ^  ^  t  ^

5*nft ^  nT3[K 0% wtnf ^  t  3ft ^  ^  f  1 ^jrttt afhr 
^ r fw  TT JTf ^  f r  ^  q*mrfiRT ^  ^

v x , 3̂^  , f^n a ^ jrarpf^ tt jjt, 5tt*t 'Terror ^

armx qT iFPTR’ TT I f  %  Tnpft^ 3tVt arrftRT w^r^
vr ¥1W  W3RT ^  ^  ^ ?ft 3ft !ft% 3T̂  *rtt ^  # arfMUTT
^  t  ^  Jrft am t TPT ^ ^rtw ^  5ftr?r ^  ?tpt r̂flf t s  ^R f̂t 1 t  
i ^ w w ^ ^ T g r T T  jr w f f t r J r ^ q r n r ^ ^  ^  ^ 1 ^  ^

%  f*wft ^ h n r  5r?HT ? atrr ?r-c <nw^ t’ %
Tsm r M  <j3fr «pt I  ^%?T art '
f  *FT 3|> ?rdVT #  arf^gnTR f w  t  ^  f*TRt P W



^  ? I 3ft f^TRt (cottage)
^village industry) | sr^T ?fr|- ^  ^
Vt 51^ 3iff?niP: F̂T t  I ^  t  H
^ ^  aftr 5t̂ T ^  aniR jft ^  ^

•I I 5ft*r ?T?r ^  f  1 ^  ^  t r  t ‘ i ^ft

SlT5?r (price) % (index) f  fiT sftsw^ ^
^  ^  eft t̂cTT f% ^ n r  5ftw^ T̂TJT ^ ? f  ^  f ^  t  ^ 5 ^  ^  

? P R T T  t  ^  ^  3T«T JT’ f t  TTFT%  |  ft?  ^  %  T R T  ^  W K F  ^  s f t T

^  fan t  ^  ^  f  fw %  I wrt

sit^W^ (production) I ^ ^FcTT^ 1% f?T% 3T^r rRtf>T
IT̂  ^  Pp ^  'Tm W  ^r ?pTTTT TTRT T̂TNH' ^  I sft ^

?rq^5Nft (self-sufficiency) ^  jtfî  f  ^ ^T^T
• H * T R  ^  f t r r f t  T ? R T 7  3 f t r  ? ? r ^  ? » t t t t  >rt ? n fH i^ T  t | » tt  

^  ^  ^ T ? r r  I ^  ^ q r f t  ^  |  ^  a r s ^ t

5 1 ^  t  ^  f%?TTJflf a f t r  J T S r f ^  ^  'T ^ f t 'T ^ n f t  a f t T  ^  ^

*J>K<̂ 1̂  ^  <TT’T ^  ^THT ^ 1 ^  3TTT^ g

f %  a T R  ^ ^ » f t  T T  ^  f s p T ^  f > T T  = ^ T ^  «TT

^  I  I ??T^ ^rrir t  f  5ft ^

t, 'wt v r r m ^  t, ^  7 ? R n :  ^ f r #  |  ^  ^

f l T T i R n t  % ?TT«T JT ^  ^TT^, ?rt*ft 'jft ^
f w c r f  1 1  f ? r f e .T  ?r>T ?Tf ̂  f  ft?  f ^ r  ? y tfff %  m  « r

^  iT̂  cT  ̂ % an# «nr ^  w  ^  ^  % n̂rrr f  i 
JTi5 ^ r T  I  f t :  ? jt»ft  %  f t ^  W ^

3ftw T̂T ^rf^ f5RT% ^  IT̂  ?r»m ft? sftt^^ (production) 
^  ^ f R i  ^  f » T T T r  ^  t -  ^  ^  ^  « t 4  1 1  ^ft f ^ r

^  T̂HrTT  ̂ ft? 3̂?T% m  sft «T5ft t  ^  ^  ^  ^
^  r̂ftrT I  ^  ̂  W, ??T ^>?RR % ^ fR  % ^*T ^

W (  ^rp T f ^ R T ^  ^ « T ^  ^ * T  fip  3f t  ^  ’T?T + < ^ ( , 3 »h <

Ĵ!T̂  *rr^  T|»ft aftr 4#5rit?? ( management ) aj^
(superviaion) w i t  a f^  ^ =i>T

f  ft?  ^ t  rra? 5 f? t w  ^  ^«rT55 t ,  w  #  ^ f g iT ^  ^
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?nTN<fK ^  ^  i arr ^

fe rr  t  gpTT) anq- ^  ?ft arrRft i r r ^

3r>ft '̂ rd̂ TT ^  ^ q r  5 w  f  Tret^rar

1 1  '

, 3|l-̂ i ^̂ 1 ^  sft ^  I? ^ r

^ 'j)«l cTV ^  ’T' r̂i'll"? ^  TT
s fW ^ ? T  ?ir ^  ^r ^Ttr ^  ^  WK

I r R 9 5  ^  3 T f w t  I  %  5 f t  I

J T ? ?  ^ f T T  ^  I JT^TT 5 1 ^  ^  3 m t  ^  ^  a r k

3TI^^ T=̂ ?TT ^  ^  ^TfT# #  ^FTW^
# T  I

^  O l% ^ =?TT^ i  3TTT ^  T| | |f
T^r %5T ^  sTTT 3R?r^ ^mrsr ^  ^  ^

Pf'H'cff ^  T̂T #■ ^ ? r r  f  sft ^
f w  I  % felT 53T# ^>tT 3T>< ^

^5T ^  3ft |3TT t  ^  I ^  ^

p̂rgrr #  ^  ^  ^ j t t  | ^  ^  r̂ q>5y ^

^ | t  S T F ^  ^  5 # ^  I t  * T R ^  f  %  3 R -  C R T » T # JT # ?

t T ^  ^  ^  T T  ^  T f ^ f t  s f t T  ^  T O ? r r  ^ r r c t

t  #■ i  %  f^lTTT 7 ^  ^  5ZTf ^>TT 3ftT fJTT^
m  tiTR  >ft % ^ R  ^  aftr 5T^ ^rm T i ^  ^

STT'T f ^ r  ^  ? r f r  ^  ^ n T r r  s r p t  ^  

aftr ^  ^ F R  ^ fe r  ?THFTT# f  ^  ^  ^  I if Z(̂

iTR m  i  ft* T T ^  # ' ^  f  1 w\K 1 ^

? R f  % ^mTT TfT t .  ^  ^  3RT3T

*rn  5  ^ 3 ^  f»T arnr ^ 5#  WT  ̂ ?T^ f  < f^r ^sr

Tq^T ^  5 ^  3TT I ^%?T ??TfTT TTRJTT ft»TT %  5R- ^  f»T ^

^  f  ^  ^  jftfcT STfifrHTR ?T77ft ^ f| l^

s f t r  ^  m  f q ’^ 't  ^ S T J I T  = ^ f | #  ^  ? T ^  f ^ T  3 T T #  S P H T



[Me. Depttty Speaker in the Chair]
^  ̂ I ^ MCI I  ̂ fv

JrfV TTJT ^ ^  t  I ^  ^  t  ^  ^
!sft sptffffWiT (Congressmen) f  ir^

TT 9)  ̂ t  I ^  t  ^  (Congress Gov-
■emment) #’ anr^F  ̂ f, ^  ^  ^  ^ sit
■vniRr ^ i ^  “bY f^ ir ^ ^ r-

HK I ^3^ ’ fr T̂T?TTT ^  ^  ^  'R^HT sfh:
rffir^ (Tradition) ^  |. ^  ^  an^^WRV (Ideology)
%  3 fk  gra> srnr ^r?n |,

I, ^3^ f , ^  ^  ^  |; ^  tttstt
?np ^  t  I q’ t  3̂ T 5T ^TK
fiT  ^ym?rr f ,  ?> ^ 5 tt t  ^

f  #  TT #3T ^  ^  ^  q̂rzTT | t̂ TT
W5TT, ^^F5T t  t  ^  JTTT f%?HT ^

«T5T 3ftT ar^ I  5ft ^  31^ ^  ^  f  f
5  f% 3rPT 3T^ d't> 'J| M f 3TT*T «̂fT<5̂ T t V n <,4>

f̂X;TT f ^  ^  ^  f T ^  sft fJTT̂
n^ ^  arrf^ T ^  fe?r-f^?r ^  r̂f | ̂  ' r̂t ?Rf r̂
^*T  5Tflf JfT̂  f, ?ft ftT 3TT»t ?T̂  Wf t  I
f  %  ?TfT fiTRt %JÛ  5ft t, IJTTOT ^

W ÎTTT A ^nriT^ ^ ^  ^  'FT»T JTflr ^
^tffT ^  ^ (revolution) |3Tt WR (war) % irfT^

^  (economy) | ^  ^
qf, 3rnr t. ^  t. r̂rsr ^
^  3ft ^ rft arrf̂ T̂  T̂ n̂ t  ^  ^  t. ^3^
TT# % I*T arTJTT ^  aftr sPTTt T̂TfTfT “̂t r̂ffcT ^  |

I
(English translation of the above speech)

Shri Shankanao Deo ^Bombay) : While presenting the budget proposals the 
' bon. Minister of Finance had given out that he was proud o f the fact that it fell to his 
good fortune to present the first budget of the Sovereign Republic o f India. It is 
a matter of great pride and honour for us also that we could take part in the dis- 
ouasions on this first budget of the Sovereign Republic of India. Besides being 
proud of this fact, I am rather constrained to say that had this budget given me 

yheart-folt pleasure and encouragement then I would have bwn entirely
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catisfied, because as far as the budget is concerned it is not merely 
an abstract statement o f the income and expenditure o f the Government. The 
budget is in a way a clear cut representation o f the economic, political and social 
policy o f the Government and through these budget proposals we can also come to 
know as to what attitude our Gdvemment is going to adopt with respect to the 
economic and social problems. I think that the attitude o f the Government, as 
it appears from this budget, is not what we and specially the Congress people 
wish to adopt. There is no doubt about the fact that the Congress party has taken up 
the reins o f the Government after successfully starting a revolution in the country. 
Though this present Parliament consists o f the respresentatives o f the whole country, 
yet the Congress has an overwhelming majority and the Government in power today 
is also a Congress Government. Therefore we expect that the policy and the point o f 
view o f the Congress Government and specially the trend of the budget proposals 
ought to be the same that the Congress party wish to adopt. Everybody knows what 
the Congress wants to do. As far as the problem of the country’s freedom was 
<;oncerned we have already attained it. After this we wish to bring about social and 
economic independence and equality and the basis of our economic outlook of our 
independence is that o f decentralization and regional self-sufficiency.

So far as the question of the Republic goes we cannot say that we have attained 
political independence till we do not bring about economic and social indepen­
dence because so long the ideals o f democracy and republic are not based upon the 
principles of decentralization and regional self-sufficiency simple political indepen­
dence carries no importance. I f  we were to view the situation from this point o f  
view then we would find that the Congress party through a resolution had 
suggested to the Congress Government to appoint a Planning Commission, and in 
that resolution it was expressly brought home to the Government that the activities 
o f the Planning Commission should be based on the principles o f decentralfeation and 
regional self-sufficiency. But what we see is that as far as this budget is concern­
ed there is not a trace of these things. You would find that in carrying out our 
programme a great shortcoming is experienced. It being that as far as the question 
o f  the inflation of the currency is concerned we wish to resolve this problem, and 
in order to resolve this problem we lay stress on the fact that production in the 
country should be stepped up. The hon. Minister of Finance also made a mention 
o f this fact in his budget speech and he was right to some extent because till the time 
the production in our country does go up we cannot resolve the problem of inflation 
o f  the currency nor can we raise the standard of living of the people. But it is a mat­
ter of great regret that we have not so far taken into consideration the fact that if we 
have to increase the production our future plans must be in keeping with the present 
day condition of the country. As far as our country is concerned we can call it a 
rural country, a country of the villages, because millions and millions of our country 
men live in the rural areas and they possess a pair of hands and have energy and 
power to undertake hard labour. They do not possess huge machines. They do 
not possess immense wealth. The real wealth of our country lies in those countless 
persons who can undertake manual labour. The aim of the Congress as well as ours 
is to make the villages ae far as possible self-sufficient and increase the production 
and output so that we may be able to establish a democratic Government deriving 
power and inspiration from village panchayats, I think the economic and political 
questioiLs are dependent upon the budget proposals and therefore the policy that our 
hon. Minister of Finance has adopted in respect of the budget cannot work, I think, 
hand in glove with the adopted policy of the Congress party. I wish to touch only 
one question because the time at my disposal is very lim it^. The question is how 
rshould M e increase the production ? Everybody knows that for increased production 
capital is required. But those who want to hoard the capital and the attitude that 
the Government have adopted to meet this end are directly in opposition with our 
declared policy of de-centralization. The Government is not adopting the policy o f 
^ving every possible aid and support to our well-established cottage and village
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industries. The reason is that the Government is of the opinion that during the last 
five or six years the income of the agriculturists ^iid labourers, who work in the urban 
aieas, has gone eufficiently high up. But the people do not hold this view. There 
are distinctly different opinions on this point. I f  we were to compare our price in­
dices with those of production then it would become cleai that the standard of living 
lias not gone up but it has definitely gone down. But poesibly the belief held 
by the hon. Minifter of Finance that a lot o f hoarded money is lying uselessly with 
these people, iH true. He wants to utilise those funds in a way as to step up 
our national production. To me, we Are better advised to bring first of all a change 
in our age-long methods to hoard fiuch funds. The people in general have faith in the 
principle o f self-nufficiency. They know it well where the investment of their money can 
help in increasing the production and, at the same time, be considered as safe. We 
should, therefore, take recourse to that principle. But the policy followed by us m 
thi® regard is an unwise one whereby we are diverting the money of the peasents 
and the labourers into such channels as to reach the hands of capitalists and big fac­
tory owners. I may warn you that these people no longer enjoy the necessary 
confidence of the masses. The reason for this distrust is that the people do not see 
an honoety of purpose which should dominate the minds of these people in the mana­
gement of various business undertakings, running of factories or any other mea- 
fiures which they may adopt to realise the aim of increased production. People get 
noshan in sucS enterprises ; they, therefore, regard it a wastage and profitless deal to* 
invest their money witn such pertons. It is a matter of utmost importance that we 
inspire the necessary enthusiasm whereby every one of us may consider it to be a 
foremost duty to help in increasing the production. It leads me to the belief that 
both their money and strength should be harnessed to this end, that is to put in 
more production. They should be under no misgivings as to the authority, mana­
gement and 8uper\nsion which they will exercise over all such production. Consi­
dered from the Congress point of view I find the Budget under discussion to be 
defective in as much as it makes not the least hint either to the 
{Sartcdaya) ideals or socialism of any type. A careful perusal of the Budget speech, 
o f the hon. the Minister of Finance will disclose that he has still more faith in the 
capitalist class, which conviction he describes as ‘ Nationalism Nationalism is a 
sweeping force in the country today. He admits that the efforts to increase pro­
duction can not make much hea<i\\ay until and unless the encouragement to  
capitalism n'lnains no longer basically inconsistent with our larger national interests. 
He also seeks the assistance of foreign capitalists in the matter of putting in more pro­
duction. But att<'mpt43 in this behalf are bound to fail till our policy and the general 
economic structure o f the country undergo a change.

I want to submit very respectfully that you are committing a big mistake. I 
wish to assert that the revolution wrought by us in the country recently will remain 
meaningless and devoid of any reality to our people till we recognise the Sarvodya 
principles in this country and take coneret̂  ̂ steps to alleviate the hardships l>eing' 
experiencfxi by our people at present. The policy pursued by us hitherto will con­
tinue to deprive our people of the reward of their strenuous labours. 1 want to 
point out that til! our Government holds fast to certain definite principles, the same 
old and rotten routine will continue and all our labour will prove to be in vain in 
addition to the peipetual deflection of attention on the part of our people to put 
in more production. We will not bo able to make nmch progress with the work 
before us so long you do not a<lmit the truth of this reality, nor shall we be any nearer 
a solution of the diflScult problems facing our country these days. Thereby, I do 
not dispute tlie exist< nee of so many difficulties in our way. The manner, however, 
in whioh we aie dealing \iith the items of expenditure and the way we are importing 
ibod-grains so heavily from abroad, are not going to permit us to go any further. In 
these circumstances, we will remain handicapped to work with any appreciable^ 
apeed« Let ue, therefoi*e, fijst o f all recognise the need for evolving a sure poUcy and
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let US first become positive about the steps we propose to take in the 9*bs0nce o f  
which progress in our all-round work is not possible.

[M r, D ep u ty -S p b ak er in fhe Chair]

We really feel very sorry about this state o f aflFairs. 1 am aware that the hon. 
Minister o f Finance differs from me in these issues. I  also fear that he and the Cong­
ressmen o f my way of thinking differ even on the basic principles involved therein. 
There is no denying the fact that he holds the office o f the Finance Minister in our 
Congress Government. It is equally true that he is doing his best to carry out the 
Congress-programme in a most faithful and honest spirit. We are thankful to 
him for all that. But even he will recognise the fact o f his inability to go to the ex­
tent to which the Congress has a declared desire to go in the fulfilment o f that pro­
gramme and that he may not have those sentiments which the Congressmen in general 
entertain in the upholding o f what is commonly known as the Congress tradition and 
the Congress ideology. For this inability I do not see him to be at fault and neither 
it is my intention to accuse him in any way on this score. I even do not rule out 
the possibility of having presented a similar Budget, in event of my holding the 
office that he does at present. But it is also probable that,while in that position, I  
might have succeeded in sounding a different note—for the results of our deeds de­
pend ultimately on the staunch faith and the hard and intelligent thinking which 
we employ in performing them. Ho may even become prepared to go to the extent' 
we Avish him to go and even may align himself with our objective o f Sarvodya and 
yet hold that, in practice, it is impossible to realise these aims till the much-impaired 
economy of our country is, as a first step, improved and restored to its original sound 
footing. I consider it would be very unwise to employ necessarily the original pattern 
while re-erecting a building here on its old ruins. The revolution which overtook our 
country recently, was the result of a war. The capitalist economy of our country 
has been torn to pieces. An opportunity has, thus, come to us afresh . The ground 
is clear and it is a very opportune moment that we divert all our governmental po­
wer, resources and money in bnilfliniDr up an poonomic structure on the basic principles 
embodied in the ‘ Sarvocdya ’ in the soundness of which we have faith and belief.

ShrlB. Das (Orissa) : In these days o f national inseciu*ity, of threats from 
Pakistan or tho united conspiracy of the Uiiitod Kingdom and P<i.kistan, and when 
events in the eastern p<irb of India (in East Bengal) make us subdued and sad, it 
is gratifying to fuul that tho Finance .Minister throughout liis. Budget speech gave 
us the impression that ho has done his task very well. He h>CSi||̂ ne his task well—
I feel jealous of him, bc'causc lie is tho one man in Ih<lia to-day who can say that he 
is satisfied with his work. None of us in this House or outside can confidently 
say : “  I have done my duty well and I am satisfied I congratulate him.

If tho hon. Dr. John Matthai has been able lo produce a balanced budget, it is 
due to tho hard work of two Ministries, the Ministry of Commerce and the Minigtry 
o f Finance, despite tho legacies left by Messrs. Liaquat Ali Khan and Chundrigar. 
The Fin inco Ministry inherited many bad legacies. The whole of our national 
economy was upset by the Liaquat Ali budget. The whole commercial policy 
o f India and our balance o f tratle was completely upset by the Chundrigar policy—» 
the policy o f loot, the policy of creation of black-marketeers. I f  1 may digress fof 
a while, I  would like to tell a short story. When Mr Chundrigar was asked by 
Qaidi-Azam Jinnah, “ How did you get one crore of rupees in your bank account io 
Pakistan” , he replied, “ I wish to be excused, Your Excellency. All this money 
belongs to the Kafirsy Kafir Hindus, black-marketeers, the Marwaria an i the mer­
chants of Ahmedabad and Bombay. They had given me this bribe o ^  ‘ ''
my issuing them holy or unholy licences,— the control export and ir 
My hon. friend, Mr. Neogy, has restored today to the Compeerce 
o f administration which finds reflection in the present ho^fui ten  ̂
we are all proud. That hopeful balanoo o f trade is reflected in the prosperoB 
•of my hon. friend the Finance Minister.
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I  should like to take this opportunity to congratulate the Government o f India 

tm an item of news published in today’s papers to the effect that the protective duty- 
0U sugar has been abolished. That is a brave and quick decision on which I should 
congratulate the Commerce Minister who must have had his say. I am particularly 
gratified, because speaking on an occasion last year I said that the protective duty 
on sugar should be done away with and that adequate quantity o f sugar must be 
imported into India to combat the operations o f the black-marketeers who have 
been responsible for the sugar scarcity and high prices.

Two themes ring through the Budget speech of the hon. the Finance Minister* 
(Jne is a sense of pride that the budget is a sound budget. The other theme which 
finds an echo in everybody’s heart here as well as outside the House is the sense 
of insecurity, on account o f the conspiracy o f Pakistan and the United Kingdom. 
I f  today we arc threatened and the lives o f my sisters and cousins are in danger and 
the honour o f Bengali women in East Bengal is jeopardised, it is due to the unholy 
conspiracy o f the United Kingdom and Pakistan. Did not Auchinleck visit Pakistan 
recently ? Let our Government keep an eye on the movements of the representa­
tives o f the United Kingdom. I find that England today has kept a spy-hole in 
every town of India. In Agr  ̂t!i(*y h ive t iv hotel an<l stationed public relations 
officers and commer^*ial m<*n. We know what the British spies did during tils' 
last war, and how the B. B. C. men slandered and calumnized India. The same 
process is going on and I read in pajxirs with shame and humiliation that the Ambas* 
sador o f the United Kingdom visits every town— he is an ex-Governor—and he 
is received publicly by my GovcTnors and Ministers. It is a shameful thing and we 
should not be cowed by the idea of the Commonwealth that is today hanging like 
a dead weight on my neck and on India’s neck.

My hon. friend ment ioned o f the high defence expenditure. I know the defence 
budget could have been reduced. On account o f the impediments placed in our 
way by the Unittxl Kingdom and Pakistan we had to increase our Defence Budget. 
I find tliat the Food and Agriculture Minister Jias reduced the expenditure on the 
purchase o f foreign food grains arul tliougii last year we subsidised food purchases 
to the extent o f Rs. 22 crore.s and in 1947-48 to the exteiit o f 27 crores, I am glad 
to find that tliis year it has been reduced to Rs. 12 crores. Of that saving o f Rs. 
ten crores, four crores mere has gone for subsidising the “  Grow More Food ”  cam­
paign in the various prov inces.

I only hope and pniy that in tlie 1951-52 budget there will be no provision 
for subsidy to provinces ami no purcliasc of forei.^n f  )Ou; tuli  ̂ and thereby lots o f 
surplus will be available to plough back for development o f agriculture throughout 
India.

That is a very hopeful sign but I want the hon. Finance Minister to implement 
the recommendations o f ihc Economy Committeo :ilt]\ougli the quantum of reduc­
tion in money has exccc< »̂‘(V as he s 'id. I wis ii tlii.s House had raised a debate on 
the recommendations o f that Committee. It was not to be. Though one or two 
non-officials of this Hous#> wero mf'mbors o f t]'at Conunittce, there were business 
men and there were Govi^rnment oliicials and their findings ought to have carried 
weight with the (government. I am not concernetl with the amount o f money 
saved. I am concerned with the heavy super-imposed top heavy staff that 
dominates the Goveriunent o f India. I uTote in my Minute o f Dissent that the 
Secretaries’ number should be 12 and not 20 as is supposed to have been recommended 
by my friend Mr. Gopalaswami Ayyangar in his Rwrganization Committee Report 
whioh is not available to Members o f tlie House although it was published in the 
press throughout India. May I enquire whether the present idea o f 21 Secretaries 
should prevail ? Each Secretary means an expenditure of six to twenty lakhs and. 
in some Minis^ies it is higher. Do away with Secretaries and go back to the level 
of pre-war civil expenditure under the former British Rule or accept the suggestioa 
o f 12 Secretaries as I  have made.
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I also suggested that the Cabinet o f the Government o f India should be re­
organized and there should be nine Cabinet Ministers. To-day we haveTmneh 
higher number and I  also suggested that there should be five Ministers o f [State  ̂
and eight Deputy Ministers. To-day there are Ministries which are uncovered 
except by Cabinet Ministers. There is no Deputy Minister to the Finance Minister* 
There is no understudy and you are not training up young men who have come in. 
large numbers and who are impatient to serve their country and anxious to become 
Ministers and learn the art o f administration. Unless they under-study, they will; 
never be able to take up the burden when the Nation cr.lls upon them to become 
Ministers. There is the Defence Ministry, the heaviest burden on the tax-payer, 
spending 170 crores and a few more crores ploughed back here and there and a few 
more orores under the head of Capital expenditure. My friend Sardar Baldev Singh 
is having very heavy work but to-day very few of us except the Standing Committee 
Members o f the Defence Committee, know anything al-out defence problems 
and it is high time if we are to assume our sovereign responsibility after the coming 
o f Constiiution, that tliere should be undor-studics as Deput}" Ministers or Ministers 
o f State in every Ministry and I apply the same observation to my friend the Com­
merce Minister although he has done his task very well. He has brought a corrupt 
Department to the status o f a pure Ministry. Now he must have under-studies so- 
that he will be relieved o f all the burden of commerce and industry and at the same  ̂
time he trains up future Ministers o f India.

The Government o f India did not apply their genius to tlie recommendations 
o f the Economy Committee. It was not a Congress-man Committee as otherwise 
it would have been otherwise in its findings and recoinmendations. It was presided 
over by one o f the big capitalists, a die-hard who simply bowed his head to the 
I. C. S. that he meets on the roadside and he wanted the status quo o f the old tradition 
to be maintained. That is my quarrel. How can you evolve a National Govern­
ment or national economy or national credit, when the designers o f the system o f 
former administration, the steel-frame I.C.S., who left and yet part o f whom are 
still with us, want to perpetuate that bureaucratic system ? That will not bring 
economy. No wonder my esteemed friend Shri Shankarrao Doo wailed that th ^  
Government has done nothing towards Sarvodaya programme or towards uplift o€  
rural economy. I was surprised at my friend tlie Minister for Industries making a 
speech the other day that we could not dismiss employees of the Government o f  
India as a policy o f retrenchment as it will create unemployment. I thought that 
was the problem of the hon. Shri Jagjivan Ram or Shri Hariharnath Shastry or Shri 
Khandu bhai Desai, and not that o f the Minister of Industries. No top heavy Gov­
ernment can be expected to do good for the Common people. Therefore I welcome 
the Planning Commission and my friend Shri Shankarrao Deo must have noticed 
that one of his co-signatories in the principle o f Sarvoday t Plan— Shri Gulzarilal 
Nanda is the Vice-Chairman of the Planning Commission. Let us ho{:e that he- 
will apply his genius and his experience as the Minister o f Labour in Bombay and 
evolve a proper plan so that the economic resources of tlie country may be 
properly developed and national prosperity will result.

Shri Gaotam (Uttar Pradesh) : Mr. Nanda is the Vice-Chairman. Pandit Nehru 
is the Chairman.

Shri B. Das : Yes ; that is so. I know Panditji’s genius is there but he can’t be 
expected to be Minister o f so many problems. So I want pri-rticularly a Minister 
o f State for Rural Affairs and Cottage Industries and I am grateful to my friend 
Mr. Shiva Rao for mentioning the sad story that the cottage industry as a subject 
o f the Ministry o f Industries and Supplies was being squeezed out and strangula­
ted. I am thankful to him that it has not been strangulated. Though certaia 
economy measures have been adopted, I do not think this Government will sur­
vive the crisis. I repeat my warning which I gave in 1947 when I moved my economjr
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cut. Hiifl top heavy super-imposed Government cannot last. I will quote one 
line o f  my speech o f 1947 :

•^What we want ia the real Indiaa spirit. Arc we to follow the economic policy and 
tradition of the British Gov^ernmcnt? I  do not want you to follow that but I want a 
 ̂ approach to things.”
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My hon. firiend Dr. Matthai whom I congratulate so much, my friend Mr. 
€h>palaswami Ayyangar whom I respect so much and I rather love him for my old 
aBsociation, will have to reorganize the Secretariat and the Government o f India. 
You will have to reduce the staff by fifty per cent. Otherwise we cannot render any 
aervice to the people at large.

This is the first budget after the New Constituton and it is better that we should 
examine whether the same conforms to the principles o f financial control and uti­
lisation o f finances as were enunciated in the Constitution. I am glad that the hon. 
Finance Minister has announced the formation of an Estimates Committee. 
I hope that Estimates Committee will examine this time certain aspects, particu­
larly the expenditure under Charged heads and non-Charged heads. Although the 
Public Accounts Committee is there, as some hon. Members have observed, 
it is a post mortem examination that may come some time later. It is better 
that the Estimates Committee scrutinises and sees that proper heads of demands 
are incorporated in the budget. I am not ha])py with the expenditure on the 
Department of Parliamentary Affairs being sliown under “ Parliament” . I do 
not know what wisdom has dawned on the Finance Ministry to do tliis. While 
the salary of the Minister of State for Parliamentary Affairs is charged to the Cabinet, 
the expenditure on his Dopartm^;nt is shown under “ Parliament.”  Parliament 
has nothing to ch) with the Department of Parliamentary Affairs. It is 
part of the duty o f the Cabinet and the Government. Government may 
change and the Minister for Parliamentary Affairs may have a dilTerent parlia­
mentary policy. But Parliament is sacrosanct and sacrefl. Hven if the Govern­
ment bocornos Hitlerian and dictatorial, it is to the Speaker of the Parliament that 
we will look for the freedom and liberty of the nation. I think that is a very bad 
mistake.

Last year, on three occasions I made the statement that the Government did 
not pool together the grants ainl allowances that they give to the provinces. This 
year, of course, the grants to tin* States have become 14 crores and odd ; but that 
is duo to the present position o f flic various States that must receive a certain part 
o f their rev'enues which wo w ill collect ourselves. There are subsidies for food 
grains, grants for procurement and other things w here grants arc given to the 
provinces. They arc not pooled together. In the Economy Committee we found 
that nearly Rupees forty crores ŵ ere being given by the Government of India to the 
provinces. I f  the hon. Members hailing from the different provinces are aware 
o f this fact and see that in the form of a note in the demands for grants, they will not 
clamour that the Centre is swallowing all the money and that the provinces are not 
getting any^ing, L ^ t year, they gave to the extent of forty crores. I do not know 
how much is being given this year ; I have not yet calculated that. I will bring 
it out when I speak oni he Finance Bill.

I find there has bean slight reduction in the expenditure o f the President. It 
should be reduced more. Although the President’s expenditure is a ‘ charged”  ex­
penditure, the President must function as the embodiment o f all Congress ideals 
and ideologies. The Governor General is gone. Let us forget the pomp and splen* 
dour that was being exhibited ; let us cut dow n all that and come to a life of sim- 
plioity on Gandhian traditions. The expenditure on the Union Public Service Com- 
Jmsaion is a completely charged item. I think its expenditure should be cut dow n 
Whether the Audit or Gk)neral should be partially charged or fully charged under



head of Audit, or whether the Supreme Court should be partially charged, as is done 
under the head— Administration of Justice, I hope that task will be performed 
by the Estimates Committee and I hope that the Estimates Committee would ad­
vise the hon. Finance Minister as to what should be the proper method of allocation 
between the charged and voted grants.

One word more about the Finance Commission. I feel the hon. Finance Minister 
has hit the provinces under the belt : not he, but his expert, Shri Chintaman Desh- 
mukh. I think the Finance Commission must be immediately appointed. I was 
sad................................ ..

Shri T. T. Krishnamachari (Madras) : May I ask if it is proper for my hon. 
friend to refer to somebody who is not a Member of the House as doing somebody 
down as he has suggested ? '

Shri B. Das : I am referring to a person who was the Chairman of the ad hoc 
Committee. I care a hang who he is. That was not my purpose. (An Hon. Mem­
ber : Unparliamentary). The Meston and Niemeyer awards have been put down
by the present Chairman o f the .«r/ hoc Committee who has thought it better to keep 
mum and carry on the status quo. Orissa has got a deficit of 75 lakhs in the next 
year and Orissa has not got any increased share in Income Tax division.

Shri T. T. Krishnamachaii : And has got quite a lot o f liabilities besides.
Shri B. Das : Assam and Orissa will be the biggest liabilities o f this Government 

o f India for their past neglect of them. ^
ShriR. K. Chaudhuri (Assam) : On account ofthe plunder which is still going on.
Shri B. Das : I f  my hon. friend Dr. Matthai, whom I have complimented as a 

sound financier, Avants to continue the Meston system of administration and per­
. petuate the low conditions o f living in Orissa, that is not sound

economy. The Finance Commission must be appointed immediately 
and minimum conditions o f living and administration must be promised to them.

Mr. Deputy-Speaker : It is now one O’clock. The hon. Member has taken, 
sufficient time ; I think he has concluded.

The House then adjourned for Lunch till Half Past Ttvo of the Clock,
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The House re-assembled after Lunch at Half Past Two of the Clock

‘ (Mr. Spe a k e r  in the Chair.)
; Shri R. K. Chaudhuri: I make no secret o f the fact that I hold the Budget which 

has been presented by the hon. the Finance Minister in great admiration. I welcome
i i  whole-heartedly. I consider it a sensible and good Budget. I consider it alsa 
nice and sweet. The sweetness o f it consists in the fact that there has been no 
new taxation proposed.

Babu Ramnarayan Singh (Bihar) : What do you mean by sweet ?
Mr. Speaker : Order, order. Let him proceed.
Shri R. K. Chaudhuri: I will explain that. There has been reduction of taxation 

in this surplus Budget. There has been a fall in prices and we expect a greater fall 
in prices in the near future. For all these reasons, 1 commend this Budget.
I  hope that if the principle adumbrated in the Budget is followed loyally by our 
officers, we shall be in a position to give a better account of oui economic policy and 
we shall be gradually occupying the foremost position in the world so far as finance 
is concerned. *

But, this does not enable me to forget the harrowing incidents which are takings 
place in East Bengal and for which there have been repercussions both in Assam 
and in West Bengal. As the House probably knows there has been an attack drk
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hearths and homes of the minorities of East Bengal. They have been turned 

o u t  o f their homes and homesteads and a determin^ policy o f detraining these 
ri^fdgeeg from the trains in which they try to fly away from the scene o f operations 
38 being followed. The helpless refugees have been assaulted and their belongings 
;liave been snatched away from them. They have been deprived o f even their 
.ratlonfl and no arrangements have been made for food and shelter for them. I  will 
give some details o f their sufferings to hon. Members so that they may consider 
what should be done to relieve their sufferings. Our leader, Pandit Nehru has 
#tated that it is idle to talk of peace when con^ti6ns worse than war are prevailing 
In the country. I would ask the House to consider and tell the hon. the Minister 
in  charge what they think should be done to relieve the present situation. In my 
humble opinion there is no solution for this other than war. A  declaration of war 
will put a lot of people out of mischief. I would seriously suggest that war should 
be declared so that tlie position of our Muslim friends in India may be safeguarded. 
I f  there is open war, we shall know how to protect them. I f  we have any suspicion 
against any Muslim citizen of India we can put him in a concentration camp and 
'We oan protect as effectively as we can the rest of our citizens. They are at present 
under a oloud. Their foliow-eitizens do not trust them to the extent to which they 
flhould be trusted. I consider that the majority of the Muslim population in 
India are loyal to the Government of India. Even then, on account of events 
happening in Eastern Pakistan, they are suspected. This is an intolerable position. 
Such thingH oari be rij^htod only by a declaration of war. I should not be mis­
understood a.s s(M‘kiri«f to start a war. As everybody knows, our leader the Prime 
Minist̂ r̂ is eonipl<*t̂ *ly averse to war under any condition. But a time comes when 
the patien(^e of oven the most patient man will give way. From the way things are 
happening in Kast Bengal, one can easily realise that preparations for war have 
alremly been made by the Pakistan (ioveinment. It is reported that the Pakistan 
Governmc'i.t have already oecupierl some portions of West Bengal. They have got 
their military to oec-iipy certain border areas of West Ik^n^al. They hav̂ e sent out 
spies who have been rnovini/ about in difTerent parts of India in Assam and Kory:hat. 
Two K|)ies V ho liad ri>mo to India to collect information have been arrested and put 
in iail. 'Phi* Pakistanis have aln\idy occupied a police station in Kenabhat in 
Hnnakalli. So, Pakistan has alrc;uly slartcfl pre[>arations for war and my wn 
persfmal opinion is that tluTe has been sufficient provocation driven to us to declare 
war. I; auy othiM's had born treated in the u)anncr we have been treated by 
Pakistan war would have been declared long a ro. Some fourteen ^Tarwari citizens 
gf India—we hearl about thi.s incident the other day in the course of the discussion 
on the ad !ournm(*fit mol inn tiecinif lor their lives were illtreated an<l they some­
how escaped with their lives from Kastern Pakistan. They arc citizens of India. 
I f  the citi/,(‘ns of I'̂ uî Iand had b(?cn persecuted in a similar way by another 
Government, would not there be wai ? Why are we sitting idle when our lives and 
pro^HTty and honour are at staked There is a limit to which we can keep the peace. 
The peoples of India will be demoralised if the Pakistani aggressors aic not properly 
taught their lesson. Fhis is an aspect of the question that ought to be remembered

However ĵ o(kI the Budget n.ay be, it will all be upset by the incidents happening 
now. Vou couid not get loyal Muslim.'? and you could not get loyal Hindus even if 
you allow p(H)ple t<̂ be killed like this either here or in Pakistan. You cannot expect 
any loyally if you allow these things to continue. If there is war and the horrors 
•of war are known to both sides an»l if one party is vanquished, theie will be peace. I f  
we vanquish the other side we can come to terms more quickly than now.

The House knows that we have had a number of agreements with Pakistan. All 
'these have been dishonoured. If there is war and our disputes are settled thereby, 
w  shall have abiding peace for some years. Therefore, I would advise the Govern­
ment not to hesitate to declare war immediately. But, every Government must take
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^he opinion o f the public in such matters. They must take the House into th m  con- 
iSdence and get their advice before embarking on war. It must be remembered that if 
there is war we will have to imdergo great hardships. Are we prepared to undergo 
those hardships and welcome war ? T submit that in our future interests war 
4should be immediately declared. '

Things have been going on rather in a slack manner in our country. This escape 
o f  Mir Laik Ali should set people thinking. There has been treachery somewhere and 
that treachery must be found out and we should take care that such events do not take 
place in future. We must remember what a tremendous demoralisation it will have 
on our people when they leain that an arch enemy of India who was under anest has 
been able to escape from the surveillance o f the guards. There must have been 
corr uption, gross neglect o f duty or the treachery must have been such that it was not 
possible for our officers to detect it or take action beforehand.

I should like to bring to the notice o f Government the most mischievous propa­
ganda that is being carried on by the Press Trust people of Pakistan, by the Press 
which panders both to Pakistan and India. I was rather astounded to leam that 
there are three issues o f the Statesman, Two issues of the Statesman are sub­
mitted for some sort of censoring but another issue which is sent by air from India 
to Pakistan is never censored by any authority and it is this copy o f the Statesm'in  ̂
which publishes all sorts o f wrong information about India and which carries on wild 
propaganda against India. I request the hon. Minister in charge o f Information  ̂
and Broadcasting to have more watchful attention paid over these papers. ’

I also submit that if a war is on, we shall be in a position to know whether America 
and England are really our friends or they are merely posing as such. I f  this war is 
not converted into a world war, we shall know that our reliance on America and 
England is somewhat sound. If that is not so, it is b t̂ter that we know our enemies 
the sooner and not be surprised after all by their action.

I would particularly draw the attention of the hon. Minister to the state o f 
things whicii is now’ obtaining in Sylhet. About 2,000 refugees have come from 
Sylhefc to Karim jjaiij and many of the refugees are now coming across Kachar. They 
were held and restrained and all their properties were looted and the women were 
insulted. Though I had made a request no survey has beon made either by the High 
Commissioner or by the Deputy High Commissioner of the condition of things in 
Sylhet. I had requested that they should be askefl to go to Sylhet to see things for 
themseh^es, bat that was not done with the result that the refugees are still pouring 
in largo numbers from Sylhet to Assam. In Goalpara a conspiracy has been unearth­
ed and councils have been detected. I could quote from the newspapers..........

Mr. Speaker : I am afraid the hon. Member is now exceeding 15 minutes. I 
have already given him 15 minutes.

Shri R. K. Ghaudhuri: This subject has not been touched upon b\̂  any other hon. 
Member.

Mr. Speaker : I was thinking as to whether he was speaking well within the scope 
of debate so far as general discussion is concerned.

Shri R. K. Chaadhuri : I am making it relevant, Sir.
Mr. Speaker : He has not till now. I was waiting to see and I thought that perhaps 

he was justifying the huge military expenditure when he was on the first part of
his speech, but I found later on that he went into something else and left that point.
Whatever it may be, he might reserve his further speech for future occasions. He will 
get two more occasions. The time-limit is up, unfortunately.

Shri B. K. Chaadhuri : I  wanted to speak about finance.
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Mt. Bpeaket : 1 will give the hon. Member another opportunity either on the 
' ontmoitioDS or on the Finance Bill. Surely he will get opportunities to fully ventilate 
ĥis pointA. The other Members should Lave opportunities to speak.

£DlriB.E.Chaadhuri : Some hon. Members have criticised the defence expendi­
ture but BO far as I am concerned, I not only consider that the expenditure is justi­

fied but I would algo have welcomed rather an increase in defence expenditure.

* ShrimatiJayashri (Bombay) : I heartily congratulate the hon. Finance Minister 
' for presenting the first Budget o f RepubUcan India. It cannot be called his best 
' budget, though I think lie would have given us better, but still I would call it a realistic 
' budget. We have to face facts. Just now in the present condition the country 
requires production and more production. We would say that we can get this 
production by nationalization of industries. I would ask, Sir, whether at the 
present juncture our Government is in a position to nationalise industries? Can we 
nationalise all the industries which are supplying the needs of the country at this 
juncture? If not, the other alternative i.s to stimulate production by creating 
confidence in the industiialists and thus help trade and industry. I would criticise 
the Budget from one point and that is, that it has not given any relief to the middle- 
class. I f any relief was given in taxes in the lower group of incomes, it would have 
helpe<l our lower middle-class and middle-classes. They have also to give for the 
 ̂ compulsory saving scheme and thu.s they have to ])ay twice in that way. This 

, ‘ tompulsoiy scherne is in a way a blessing to those \\r)men who bccome widows and 
have nobody to support them. It is a good thing for the middle cJass people to  
save in the corupnlsory schernc but if thĉ y were given relief in taxes, it would help 
$hem a great deal. So, 1 would request the hon. Finance Minister to take these into 

^'consideration and give relief to the middle-class people.

Then the argumefit can be brou^^ht that I)}- production the prices of CGmniouities  ̂
will come down and the cost of living will also come down. That is a way of helping 
the middle elass(‘s, but I would ask whether we could guarantee that piices will* 

.4̂ ome down if production increases? As w e all know, it is difficult to get raw materials, 
^ d  in Bombay theie is a rumour that in a short time there will be cloth famine. Sonie 
.o f the cotton growers are trying to grow some other products, e.g., groundnuts, 
^which, I am informed, iR'tches them more income. So we are not quite sure whether 
^prices nvill fall, but still we have to try and give the industrialists a:chance. I would

that tlio Minister has challenged the industrialists and if they miss this, thejr
lose a good opportunity. For all this, planning is necessary and I am glad that 

a Planning Commission has been appointed, hut I hope that> there will be co-ordi­
nation amongst all the States and also the industrialists because, unless there is 
this co-ordination, there w ill not be sufficient production which the Minister expects 

from the coantry.
Then, coming to the expenditure side, as other hon. Members have already 

*«aid, there ahouki be economy. I agree that economy is the ^eatest source o f 
revenue, but I hope that the exi>enditure on the social services will not be reduced, 
aa even now from the reports we read only 15 per cent, has bec‘n provided in all the 
provinces for the social services, like health, education, etc. There should not also 
be any reduction in expenditure on the refugees. We know that even now there 
is exodus from Sind and East Bengal. We should give more impetus to these social 
iervioes, because even though we have got Swaraj, we are still to make our Swaraj 

reality, and for that we have to fight against the five devils of want, ignorance, 
/squalor, ^employment and disease. The World Health Organisation held a sym- 

. posiura in Delhi at the end of December and they have recommended so many use- 
‘"lursolutions for improving the health of the country, especially in maternity and 

ohild welfare. We knov/ that in the Directive Principles of State Policy in our new 
Constitution, we haye 8akl that childhood and youth are to be protected, and if  
v e  make any reduction iu our expenditure on the^ social services, I  am afraid that^
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our programme will suffer. I would suggest that the first step in this direction 
should be the setting up o f a Department under the Health Minister which will look 
into all these services for children. We have also to deal with the problem of malaria. 
I  was informed by Dr. Gilder the other day that in two villages in Karnataka the 
villagers have left because o f malaria. So, we have got a lot of ground to cover 
in our social services. Here I would make one suggestion that for rural areas we 
require many midwives. Dr. Mahskar who is a great authority on Maternity and 
Child Health in Bombay informed me that as service in villages is not very attrac­
tive, midwives are not willing to go to villages. It would be necessary to recom­
mend to the Government that 25 per cent, o f the basic salary should be given to 
midwives as a sort o f rural allowance.

Then, I come to education, because here also I see that there is a reduction 
in expenditure. Tlie other day our President, Dr. Rajendra Prasad, while in­
augurating the Inter University Board’s Jubilee celebrations at Benares, made 
tJie following remarks :

“ A Constitution by itself cannot achi<̂ ve mnch unless it iS backed by a certain stand­
ard of intelligoace, public spirit ft’irl devotion to national iaterost.s amongst the generality of 

citizens, and it is the function of educational institution!  ̂ to create the atmosphere in 
which those finalities may bo dt'velopM.”

I woulfl say that unless the status of the professors and teachers is improved, 
we cannot expect this result, 1 would suggest that there should be no cut in the 
expenditure on education also,

TJien, lastly, 1 would make one suggestion and that is that money could bo 
collected from the public for Social Services, but there should not be frequent collec­
tions. We in Bombay have to collect for so many funds. Recently we had to 
collect for ex-Servicemen, the Red Cross, etc. The public are taxed every few days 
for these funds. I would make this suggestion that during the year there should 
be only one collection, and we can call it Rashtriya Seva Nidhi. Government alone 
cannot tackle the problems of our social services. I f  we have, say, during the 
National Week from the 7th to 13th April, countrywide collections, I  think we 
can collect a good amount which can be spent on all these social services. .

Shri Kamath (Madhya Pradesh) : We are meeting under the shadow of grave 
developments in Eastern Pakistan principally, at a time when above all a psycho-

p M ^nd, may I say, a {)sychic approach to the people is most needed.
’  ̂ * Therefore, you. Sir, and the House will pardon me if I dwell a little more

upon what I may call the intangibles or the imponderables in human affairs ta 
which the Budget or the speech of the Finance Minister has not made much 
reference. The Finance Minister in his last year's Budget speech said that he pro­
posed to give the country a little rest, a little recreation. I believe he has 
succeeded to a certain extent in giving the country a little recreation. Now, this 
year, that is a year later, the Budget presented seems to give the country a HttTe 
hope, if not a little dream as well. The country may dream about the future 
hoping that more reliefs might await the nation in the near future after the fe^ 
reliefs that it has been granted in this Budget. But the points I would like to dwell 
on are not those which have been covered by my predecessors in this House to*day 
and yesterday.

Firstly, I would like to point out that the reconstitution o f the Cabinet to which 
some of my friends have already referred, is an urgent necessity. I am not so wise 
enough as to advise anybody as to how that should be done, as to who should be 
included or on what basis it should be done. But I may say one thing straightaway 
and that is this. The Prime Minister, I am glad to note, has constituted a Planning 
Commission. It was only a month ago that I stated in this House that Government 
seemed to be following a policy of planned planlessness. Therefore I  am glad to 
find that the Planning Commission has at last been appointed and that the Prime 
Minister himself has taken on his own shoulders the chairmanship of this Plannings
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I* M a. ^hole-time job as the reports show. It ii therefore aU the 
And a.tfAntinw the Pnme Minister, if he wants to devote his entire time, energy 
External AffWimi relieve himself o f the portfolio that he holds— t̂he
i t  ifl nn noA ii' P ^ fo lio —and make it over to one o f his colleagues. Otherwise,

Planning Commission job if he wants to remain 
in  ̂  her^rtfolio  as well. And he has many other engagements also
thonaand nfVi membership o f the Congress Working Committee and a
.to fhft ^  But it is imperative, whatever may be done-with regard
Q o v e m m J ^ m u s t  relieve himself o f the portfolio o f 
to  the worlr present if he wants to devote all his time and energy

national U l i w  to dâ ^^  ̂ supreme priority in

f  ̂ further into our national affairs, that what strikes me
4tUo a \an]r %  j .  |.̂ ® come on the nation a sort of inertia, a weakness of will and 
the hon hand we have been told time and again by
the beafc nf Services have decided to serve the nation to
nient to m -̂'̂ ĥty and whole-heartedly too. That was a very welcome state-
recentlv very happy. But certa’n incidents which occurred
mean no some of us to doubt whether the Services deserved it. I do not
ftmonff th«m^ lot of them; there are .many excellent men
Home Min* t niany I must say. But the almost ^weeping certificate that the
justified Th  ̂ them on more than one occasion, I think, is not quite well
much Gxo’i  ̂ episode in Delhi which has arouscrl so much commotion and so

tniin} ^oo fresh in everyone’s memory that I need not dwell
Minister t point that emerges out of that is this. The Home
ooininir t V  *nany times that nothin<y passes in his Department without his
shoulfl h? 'v'ithout his expressly telling the ofificer what to do or what

nose* Ŷ>ont it. in Delhi itself there was an oflieer rij^ht under
''^ithniif HofU  ̂ Minister wlio passed certain orders without his knowledge,
ô thinlf of affairs in Delhi it is rather sad

••’ tatn of affairs tni<rht su[)ervonf' —[ dn not s \v it is so at present but 
might Huperveru- -outside Delhi" ^

roos/ )ries abo'it ariny otUciTs <'.)in;' a’^out as if they rule the
even n i t̂ iern was a “ (^)ek of tbe Walk ’ . In some eases they have
reports^'’ J *̂ities like Jul>hulp«)re. Tliere have been recent
withojt*^ N̂ ;i>(pnr that certain army ortieers ooeupied a rest hoUse
oivSiiftn place, and, as if to add insult to injury, assaulted some
matter t«) occupy the house witii a permit. I am told tliat the
book a / l  very slowly. I hope the miseroants will be brought to
£0 aw punishment will be awardeil. If that is not done the people will
the eo*̂  ̂ inipression that the heavy hand of rrovernment comes down on
or offenilers among the big-wigs, among the ofHcers
^ Pro  ̂ business people and iH?ople of that sort . If we want to inculcate
tjj^t ^ 1*̂ P̂ y^^ îologieal attitmle in the common people and if we want them to feel 
i>iin’ I <><iual, whenever anyb(xly commits a crime or an ofTenoe he must be
t'unifUied. whatijver his status or position.

There ras tJie sugar muddle rect^utiy. It appears that the report of the Tariff 
Board has come before (Government. We were told in the last session that the Com­
m it ^  to investigate into the sugar muddle would be constituted soon after the- 
Tariff Board report was received. However, our Food Minister is silent and mum 
on this point and nothing has been announced in the House that the promised Com- 
jnittee would be appoint^ to investigate the sugar muddle. So it is, as I  said, that



^he people are likely to misunderstand the actions of Government, The otfaef 
day I was informed o f a little incident in Delhi when a hawker in the street entered 
-a hostel without pen^ission and when he was asked to clear out, he said “ Look here, 
madam, the time is coming when we will occupy your places and you will have to 
wash our dishes.”  It was a mere hawker. But that is the state of affairs among 
the people o f the country, because the impression is gaining ground that when 
Oovernment wants to punish people it is only the common people or the poor man 
who will be oppressed but the man at the top, somehow or other, very often—not 
always but very often—goes scot-free.

There were also the incidents of firing in jails which provoked so much resent­
ment among the people that many newspapers—foremost newspapers^comment^ 
adversely and demanded an enquiry. But the Home Minister of Bombay says in 
the Bombay Assembly that he is not going to have an enquiry in the matter at J l. 
The Madras Government has been commendable enough in promising an enquiry 
into the matter. It may be said that all this is not relevant to he Central 
Oovernment’s Budget, but I am referring to them to show in a general manner what 
the atmosphere in the country is to-day.

I would lastly say that the capital cuts and all that have been introduced, I  
would not say, too late, but they might have been done earlier. After a career o f 
what I may call a rake’s progress the cuts have been made by so many doctors who 
are in the Cabinet. The Cabinet is composed of several doctors, I  understand, and 
I  suppose they must have diagnosed the complaint by taking stock of the 
situation and prescribed so many cuts in capital expenditure. I am happy over it. 
But let us not commit one mistake. It is the last point I have to make. 
That is t*iis, that though tlie British quitted India in 1947, somehow or other 
the foelin<̂  is there in tlio country that though tlie British quitted India in 1947 
by the front door re-ciitoring India by tho l)ack door. Some have gone
even to tho length of saying tint the British quitted by tiio back door reluctantly 
and now they î ro entering by tlio front door as experts, to-^hniriins a?id si îentists 
anrl wjiat not. On tlii  ̂suhjoct, I must jiJ)inl out th '.t tlio other d^y whoTi question 
on forei'^ners was ans’.vered hy tlie Hd uo Minister or the Foreign Minister, I don’t 
quite n*in' r̂nber, certain fi.^uivs wct ‘ î iv<‘n in a st it<̂ uienfc laid on the Ta})le of the 
House and I was curious to se(̂  what that statement contained. I found that 
amoni? tlie forei;xners inentionod there tlie Britisher was conspicuously 
absent. Rvoryl»o<lv was there—Am t i c .u i s , Chinese, Japanese, Czechoslovaks, 
Germans and Frv'ncii -but the Britisher did not Hml a placf‘ in that statement 
laid on tho T iblc c)f t’le House with regird t<) the st itistics o f foreigners serving in 
India in G-)Vernment employ or i'l trade and coniin  ̂rce. I believe it is due to the 
logical cous?qu?nce of our being in the Commonwealth. I am not q jr rrelling with 
that. I am only impressing this point, that is that just because they are not 
foreigners constitutionally, let us not h^ve a i>athetic faith in the ;),lnlity or the 
capacity, expert, technical or scientific, of tliese Britishers, or even whitemen as 
a whole. I feel personilly that the Government is suffering from what I Jnay call 
in psycliolo^ical parlance “ political schizjphrenia”  that is politically a split per­
sonality. On th'̂  otie hand we fe l̂ that wo are very able ; we have got freedom, we 
have planned so many big projects like the Dimodar Valley Project oyer which 
my hon. friend Mr. Ga l̂gil waxed eloquent and sang the Vande Maiaram at the end 
o f his speech. Suddenly W3 realise that all is not very well, that if we have to make 
headway we have to import foreigners. As an example, I may quote* the case o f 
Sindri. When W3 stB,rted on it we had a modest estimate of Rs. eight or nin© OTores. 
Now I am told it has gone to Rs. 19 crores. The other project of prefabricated 
housing factory is becoming notorious ; people are talking everywhere in the country 
that it is fast becoming a racket or a ramp. Experts have been invited hero, 
they are working here, and when I  asked the Minister the other day as to what 
work these two experts are doing, the only thing she told me was, “ Well, they
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99work. I  iiave seen them carrying bricks with their own hands, 
l i  that be the experts* work, I think we have got millions o f  experts in our 
country who can carry bricks with their own hands!

Shri K. M. Mnnshi (Bombay): Wo can also carry them.
Shri Kamath: I do not know whether Mr. Munshi can—I can.

 ̂ Well, I  would say only thin much. There arc so many o f our projects. There 
IS no time at my disposal just now but when the proper time comes, I will again 
speak on the particular project to which I have referred which is causing great 
anxiety throughout India—these prefabricated houses which are now estimated 
to cost Rs. 4,000 or 5,(XK) when they come out, while in the Nilokhcri colony, the 
Prime Minister told us the oth^r day, Jiouses liavc been built at Rs. 1,500 or 2,000 
each.

Til the cud, T would only plead this, tlvit it is hi<̂ ĥ time we modify our ap|)roach 
to the people - the big pfX)plc, tlu‘ rnirl<lle poo|)le aii«l the small people. The 
peojjie should know tliat Oov erniin-nt furaris bu.siri<>ss, when tluw want to act, wiien 
they want to jiunish offeiKlrrs ; h t not ({overnnn iit falter when it wnnts to take 
action against offenclers, crirninul or civil, or any luiscroants whats<x‘V(‘r. We want 
that Government should d(*al witli them (*ff<M*tiv(‘ly so tfiat a ])n)per atinosphere 
and a proper psychology may l>r» created for pnxsr̂ f nting the tasks ahe.ul. Those 
tasks ar<̂  very great. \Vn hav(* just euuTgeil as a SoMMvign Deniocmfic Re])i4blic.. 
Wo are men.M*ed, I must say, we ar̂ ' merijMvd on all si(k‘s. We are not yet free' 
from danger, not yet out of tlie wood, an<l it would reipiire the energy of the whole 
nation in the coming months if w<* really mean to Mdt- over the crisis -not merely 
economic and f)olitical, but the psychological crisis as well. Tlie nation mu.st be 
tiiught what the future hoMs for them, what fn*cdoin means to them and wiiat rights 
an<l obligatioriH as wi ll as responsihilitics ha\c <lcvoIvt*d upon them. I f  we do that, 
all will be well with us. ff we <lon’t do that, 1 am afraid for the future i>f our 
Republic.

Shri Sardar Singhji (Rajasthan): I am happy, in my tirst six?ech in this House 
to re( ôrd an opinion on our economic atfairs from what is the largest and economi- 
^ l y  speaking the most backward of the States in the Indian Union. We in Ra- 
;iasthan have, owing to this Ikickwardness, the greatest stake in the finances of the 
Oentre biH*au.s<̂  we recognise that our f<̂ rtunes an' now securely linked with the for­
tunes o f the Central (Joverninent. I am one of those who have ;u*gued for a close 
asH<)ciation o f ourselves witii the Centre an<l in spite o f the many difficulties with 
whjeh wv Jmve been confn>nted in the [)rt)(ess of integration, wo in Rijasthan are 
slowly beginning to riNilise thit our association with the Centre may become an 
a^>oiation for the greater giH)d of Rajasthan. I make no apology for looking upon 
,tlxis Budget in these terms because 1 am convinced that unless the people o f Rajas­
than can find in the alVairs of this Parliament si»me indication that their interests 
art' not altogether forgotten heix*, the zeal for greater integration n\ay well be lost.

I recognise, as indeed I believe we all rt'cognise, that in this short [)criod Rajas- 
4^aii cannot rec<*ive any very large help from the Centre, but we are anxious, for

very rê iSi>n, th it the tininces of the Centre on which our hopes so largely rest 
l^ould be conducted not merely w ith wisdom but with the express purpose ofassisst- 
ing local development. I cannot refrain from recording in this respect some dis- 
apiwintment. The Builget which the Finance Minister introduced last Tuesday 
was to my mind a budget which gave littl*' thought to the States, even compelling 
them to sharo in the tax relief w'hich he has given. I don't complain unduly if this 
M likely to assur*' rt'lief to lis at tvn early date. I regret to record, however, that in 
^ ese  estimates we see no prosi>ects o f a situation arî ».ing when the dominant n ee^  
o f Rajasthan will bo adequately met,



I must confess that I, and I am sure, many other Members o f  this House have 
found it difficult to reconcile the assessment made by the Finance Minister last 
Tuesday with the assessment o f  our economic affi îrs which he made in the devalua­
tion debate on October 5, or the broadcast o f the Deputy Prime Minister on Novem­
ber 14.

We all recognise that something has happened in the interval and we are par­
ticularly happy that our balance o f trade has been so satisfactory in the months o f 
November, December and January. But I do not think that even here there is 
room for complacency, although we have hopes that our balance o f payments will be 
more satisfactory in 1950-51 than it has been in 1948-49 or 1949-50. But apart from 
the balance o f trade position and the improvement recorded on our railways, for 
which just tribute is due to the Minister o f Transport, I fail to see, and there are 
many Members o f this House not participating in this debate who fail to see, how 
the radical differences in the Finance Minister’s assessment with his own views ex­
pressed in Octobcr 1949 can be justified.

[S h r i m a t i  D u r g a b a i  in the Chair]

We continue to attach to prices the liighest importance. Fiv̂ e months have 
elapsed since the Finance Minister proniisod, on belialf o f the Government in point 
eight o f his devaluation ])oUcy, a ten per cent, reduction in retail prices o f essential 
commodities, manufactured goods as well as food grains by a reduction of ea:-farm 
and eo;-factory prices or by a reduction of distribution costs and incidental charges 
on both. T have no doubt Government earnestly meant to fulfil this promise, but 
as far as we are ablo to a<;cortain, we are farther from fulfilment today than we were 
then. In Octob(‘r t!ie >̂ etieral indox of vvhole.sale prices published by the Economic 
Adviser was .‘ 9̂3 *3. To-day tlie index is no lower and we liave been concerned to 
find that in the last two mouths it has risen by nearly 15 points. It seems to us 
to be i io  oon-;olation to kffow t!rit the Fiii\nce Miuister is watoliing the situation. 
He has no doubt hee?i \vatehiu!i thn situation for the last two years. What we 
wish to know is pn‘cisely \vh it Iiis |)oliv v is to meet it. If it is the same policy which 
he annoiineod on Octol)(‘r the 5th, will he at least let us know why it has so obviously 
failed  ̂ It will tlien he for this House to suggest alternative measures.

I eaniiot help tliiukijii  ̂ that ojie of I he eoutributary causes of this failure has 
been the reliictanee of tiie Fiu iu(û  Aliuister fully to irnpleuient another point o f the 
poliey whieh he aiuioiiin ed on October 5tK. Ke said specifically that this policy 
was the ‘*intro«lurtion of eeoiioiny in usunvs f<»r securing a reduction (»fapproxi­
mately Rs. 40 crores in rev(*niie and capital expenditure for the current year and not 
less than twice that sum for th(‘ next year as compared to the budget estimates of 
1949-50.”  In mere figures by an adjustment of the capital account he may claim 
that there has been a saving of the order promised. But the spirit of that under­
taking was that economy wouW he effected everywhere. It appears to most of us a 
violation of the undertaking that the revenue estimates of expenditure for 1950-51 
are actually Rs. 15 crores more than they were last year. Apart from a violation of 
the spirit of that undertaking, the retention of a large deficit on capital account and 
the failure to implement economy on the revenue side are direct aids to inflation.

Members of this House need not be reminded about the facts relating to the 
cost o f Civil Administration in Delhi. The figure for the total o f Rs. 50 crores is 
nearly four times what it was for India undivided in 1941-42 On the face o f it 
there is something wrong. I am convinced that what is wrong is the failure to teU 
the Ministries that they must manage within fixed sums considerably below those 
suggested by the Economy Committee. I f  the Ministry o f States can manage with 
Rs. 12 *84 lakhs, I  see no justification for Rs. 34 lakhs for the Ministry of Education, 
Rs. 118 lakhs for the Ministry of Finance, Rs. 103 lakhs for Information and* Broad­
casting, Rs. 22-16 lakhs for Industry and Supplies and Rs. 51 lakhs for External
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ASbSm, I t  is no accident that the Ministry which has the smallest staff is univer* 
sally recognised as being far more efficient than the others and is perhaps the only 
Ministry which has displayed efficiency in no way inferior to anything we have known 
ih  the past.

We are seriously disturbed about the constant promises to effect economy and 
the equally constant fail an? to achieve it. And we arc the more disturbed, because 
the example o f Government is vital if a conviction is to be carried to the country 
that sub<:>tautial sa(Tifice;s arc called for if we arc to advance in the economic sphere. 
This Budget has done much, we think, to produce complacency and we consider 
that the economy which was being introduced under the direction o f the Deputy 
Prime Minister in October and X<jvembcr is no longer the policy o f Gov ernment now. 
This I consider to be a serious reverse and wo arc anxious to obtain from the Finance 
MinisU^r an assurance that the inflationary situation which is now developing will 
be handled not witii promises, but with specific action to cut down on civil adminis­
tration so that the total costs o j Civil Administration are pegged once and for all.

I have referred to just two aspe<;ts of this Budget which seem to me to require 
immediate change and I would ask the Fina^u e Minister to make this change at once, 
instead of leaving it to circumstances to compel, as last Vf'ar, both action and eco­
nomy. We who support the (ioveram<*iit, although v.i* are not members of the 
Congress party, do so beeatise w<‘ belif^x* it is {‘.live to its own mistake. A grievous 
mistake in complacency was m*ul(; in an<l T venture to suggest that in a minor 
way the same mistake is being mad* by the Finance Minister to-day. We are anxious 
not to hinder but to help hi?n and in this country, apart from a very few, whatever 
our party, wo wisli to help. Hut (JovmimcMit must utilise this help and ask for s<ieri- 
fice, I know that wo in llajastlini. liowever hard-pressed we may be, will not fail 
i f  a clear call ft>r sacrifice in t!ie i/iten/sts of the country can be made in terms which 
our people understand. #1

Shri Sarangdhar Das (Orissa): 'Hiis budget reminds me of a story o f 40 years 
ago when I was studyin'^ in the University of ( ’ ilitornia in .\meriea. A German 
working man who happened to l>e a Marxist and a stamieh believer in thetmaterial- 
istic interpretation of liistory toM me about our indep'*ndeneo movement—w(* were 
discussing that we want+‘d to be intlejx nd<*nt of the British—and he s ; mM  :

“ W0II your indopeniloiu’e nothing l)ut a change in tho masters. You want to re­
move the British anci want to Htay there nn<l rule over the masses probably criish thom much 
more thfui the British wero doing.**

Well, I mys<‘lf di<l not av̂ n e with him, but I feel to-day that tha,t is what is 
happening now aft<*r the British have The bud^jt, as it is presented, is full
of concessions to capitalists wlio for varicais reasons, during the last three or four 
years, were not expanding th«' indust ric's, nor ixMiewing the broken down machineries 
and pnxlueing more and more jis (lû y were toM to. One concession after another 
liaa been given and i ôw this siuplus is l>ein)̂  given to them. I  want to say that 

is purely an agricultural country and although tliere were some small industries 
during the last 50 years, it is agrieuUure that luts to be improved because our yieU  
o f almost ever>' crop per aero is the lowest in the world. Instead o f ploughing 
baok some of this surplus for ini[)roving agriculture and yield, we are going after 
this industrialisation which needs at least 500 crores o f rupees a year to establish 
newer industries and expand and make the country fully industrial.

I  know there have been smill sums si>ent for the last seven or eight years in 
that 80 called Grow More Food campaign which has not brought anything. Gonse- 
qoently» I  believe it was last year, that the Grovenmient gave up the G.M.F. subsidies 
ete. To-day there are thousands and lakhs o f acres o f land scattered all over the 
country wliioh are useless because o f erosion, but nothing is being done in the various 
Btatee to reclaim them. Now we have got into the habit o f th^king in terms or  
AmeHoan progreas. Beoanse America baa mechanized agriculture, we want to-
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mechanise here. We are getting tractors, and I don’t know how many makes there 
are in India— American, British, German, Czechoslovakian, and I can toll you that 
i f  a survey is made to-day all over India, there must be dozens o f tractors lying idle 
because in our country we are not mechanically-minded. There are not mechanics 
enough, and consequently instead o f starting small industries so that there would 
be more mechanics, etc., we go in for highly technical things and when there is a 
breakdo^\T\ there is nobody round in the villages to repair it and there are no spare 
parts. Tliere are all kinds of difficulties and yet we mnst have tractors! I had also 
seen tractors in America, and the small fiirmers there used to have their mules and 
were averse to tractors at first but gradually they have t'aken to mechanization. 
Hero instead of ini|:»roving our cattle we go after tr.ictors. In every walk o f life 
tlie British ’.vay of doing things is being continued although many of us always say 
in public lectures that India will evolve in its own way, that Indians culture will be 
revived ! But I don’t see where thore is India’s culture in these things. This is 
why I i>'et tlie impression from all these that our Government is attempting—after 
appeasing the Princes, the ex-RuJers, after givin.  ̂ them somewhere about 4J crores 
o f rupees and tinkering with th<̂  a-bolition of zamindaris,— we are preserving the in­
terests tliat were already vested and now we are imposing a plan of industririlisation, 
and that is why wc have to appease the iiidustrialists who are wanting more and more, 
and this is porhaj^s the penultimate surrender o f Government by giving this conces­
sion and it will not be very long before the other concessions that they want, may 
come forvvanl. We will not talk about nationalization any more and the capitalist 
system of production and distribution will be introduced here and well-grounded. 
When I thi'S, I realize that there are friends in tho Treasury Benches who may 
say, “ Well, I am not a Capitalist” . It is not necessary for everybody to be a capita­
list. But, every one of us belonging to the upper classes of Hindu and Muslim society, 
who have been educat<?d, who are enamoured of the western system of industrialisa­
tion, is in one way or another benefited by industrialisation, while in agriculture 
crores of people will be benefited and along with them we no doubt will get some of 
those benefits, but not to the same extent as would be the case by industrialisation. 
That is why all of us support industrialisation! Butu by industrialisation, if the 
capitalist produces more and more next year or within the next few years, there will 
be more and more unemployment and unless distribution is equalised among the 
large masses of people, there will be no enthusiasm. There has been no enthusiasm 
during the last three or four years. It is therefore necessary that production and 
distribution should be ir. the hands of the community, and not of a few entrepre- 
neur.-i. That is the mistake, some say, we are doing. But, I say that the Govern­
ment is now well known to be a supporter of the Capitalist system and Government 
is bringing in that system and entrenching it along with the vested interests that 
already exist. Under these circumstances, I cannot see how the lot of the 
common man ^̂ ill be improved and all the talk of Sancdaya is nothing but an 
eye-w<osh to the millions of people. They are now finding out what it all means 
and although the Government and the Congre.ss, I would say, have thrown this 
challen^ ê, this challenge will be taken up by the workers and jjeasantR and they 
will see to it that the means of production and distribution will go into their 
handf.

Mr. Chairman: Since there is a long list of speakers who want to speak, I  
would request hon. Members to strictly adhere to the time fixed, that is ten 
minutes.

Shri Sadiq Ali (Uttar Pradesh): In the discussion that has taken place yesterday 
and toflay, the budget has been considered from many points of view. I am in­
terested in seeing the picture as a whole against the wider background of the political 
and economic situation existing in our country and the mo<^ and temper of otir 
people. I also wish to bring to bear on the budget what I might describe as a ktson^s 
point of view. I wish to do so for two reasons. I have some work-centres in rural 
areas through which I  come into close touch with the problems and anxieties e i  the 
peasant )̂. I  also want to bring in the kisan's point o f view because the hon. tha^
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Mmister has laid %he greatest stress on the problem of production and the 

Ham is, without doubt, one of our principal producers. I f  production, mqre pro- 
dnetion, and still more production is our principal problem, then, we shall have to 
flae whether the plan of increased production which the Finance Minister has pre- 
flanted is one which utilises the productive capacity o f the largest number o f persons 
and offers facilities and incentives for its utilisation. This, the Finance Minister 
will admit, is a fair test.

Now, what is the solution which the hon. Finance Minister has presented to us? 
A careful reading o f his budget speech as well as the various comments that have 
appeared in the Press and otherwise lead one to the conclusion that in big business 
atone or predominantly, he finds the major solution of our economic ills. Our 
Government, during the last two or three years, tried to control big business in the 
interests of the nation; but it failed. In the event of failure, the only alternative 
before it was extensive nationalisation and socialisation. It tried this, but failed. 
Ctevernment had to fall back on private enterprise because, after all, the wheels o f 
production in the country had to go on. Either the Government does it or some­
body else does it. When the Government found that the job was beyond its capa­
city, it had to fall back on private enterprise. During the last two years, it gave 
concession after concession, advantage after advantage to big business. About three 
years ago we thought wo should put an end to the capitalist system: but we now 
find that the stranglehold of the capitalist system instead of flecreasing is increasing. 
Our country, to^lay, wo find, is mor(‘ or less at the mercy of capitalist pi ivate enter­
prise. Now the (|uesti<m is, in this a situation which we can view with cDinpIacency, 
and what is the alternative^ We saw that State nationalisation is not a ])ossihle 
solution. Wo distrust private ent<'i prise. What then is the remedy ( Alter all, 
the wheels of pro<luction, as I said, and as the Finaiu o Minister has saifl in his spe(‘oh, 
have to go on. We find ourselves in a iK lplt^s situalior). \ say tliere is a reinerly 
and th(it remedy was suggested to us hy (Jandhiji. L do not want to brinix in iiis 
name in vain. I am howev(«’ oMiired to use some of his ideas in the sphere of eco­
nomic reconstruction. He asked us to turn to the fn assos ; h(' asked us to turn to 
the villages. I have, as I .said, a Work Centre in the rural areas. Through that 
Work Contre, I try to produce cloth ; 1 trs' to produce oil ; I try to produce
food, of course. In a village you have to p ro d u c e  Ib od . 1 and my comrades liiid 
ourselves up against all manner of <liflicultics. Hut, tlie most formidable difficulty 
is the absence of a definite social and econojuic policy of our (Government. I have 
seen that it is possible for us to produce many other things in a village: not merely 
footl, I can produce cloth, I can pro<luce oil. I can produce soap, I can produce other 
necessaries o f life. .

But I have found that isolated efforts yield no results. Unless what I do is in 
full conformity with what the Government is doing, my etforts will bear no fruit. 
I f it is our policy to increiise pro<luction in the country, then we can increase produc­
tion in every village. We can flood the Indian markets with goods produced in 
villages. We can ev(m flood the world markets with our goods made in villages, if 
we have a plan. But there is no plan according to my experience. That is the 
truth.

Now, what exactly is the plan that the Government have in view' for developing 
the productive resources in the country ? After all, prwluetion need not be concen­
tra te  in urban areas. We have six lakhs of villages. How do you want things to 
be produced in the villages^ Does the Government propose to make the village 
the basic unit for agricultural and industrial development ? Does the Government 
want that our villages should Ik?, to the maxinnim ext<?nt possible, seLf-sufficient i 
In tjie villages, we Yiave seini-starved an<l half-employed people. Now’ w hat is the 
plan of the (Sovornmont for giv îng full employment to the semi-starving people ? I f
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they have a plan then I dare say in about three or four years’ time we shall not be 
suffering from any lack o f the necessaries of life. This is one aspect.

There are other aspects to which I would Uke briefly to draw the attention of 
the House. I realise that my time is up. The problem of the country is not merely 
economic ; it is also psychological and moral. I  find that there is lack of enthusiasm 
in the country and want o f co-operation between the people and the Government. 
This is a very serious state o f affairs. We have to give deep thought to that. I f  
you want the nation to rise to its full stature, if you want production and more pro­
duction, then the necessary psychological and moral atmosphere should be created. 
This has not been attempted in the Budget. This Budget is not going to create tlfat 
atmosphere. I am very sorry to note that the hon. Finance Minister has not been 
able to rise to the level o f events that are shaking India to-day. He has not been 
able to rise to the level of the forces that are at work in the country today. ̂  He has 
not been able to realise the magnitude of the problems facing us. Unless this psy­
chological atmosphere and moral atmosphere is created, unless the enthusiastic 
co-operation of the people is enlisted to the side o f the Government, it would not be 
easy to go ahead.

I will soon conclude. We can create that atmosphere if we have a definite plan. 
I f  people know what the Government wants this enthusiasm could be created. There 
are large constructive organisations in the country who want to render effective 
help to the Government. But they find themselves helpless, because they see that 
they are going one way while the Government is going another way. Unless there 
is full co-operation between the Governmental agencies and popular agencies, there 
will be conflict and consequent cancelling out by the one the efforts made by the 
other.

I am very sorry that my time is up. I  have many other points to place before 
the House, but I will not trespass on the patience of the madam Chairman.

Shri Gautam : I am in a fix not knowing whether I should congratulate the 
Finance Minister on the presentation of the Budget or the Members of the Congress 
party in the Cabinet.

The Finance Minister has boldly placed this recovery Budget—if I may so call it—  
based on a capitalist society and he must be bolder enough for doing so without 
making any apologies . I f  he is to be congratulated for that, one diffi-culty 
for me would be what to say about the members of the Congress party and the 
leaders of the Congress organisation who are in the Cabinet, and who are responsible 
for this Budget.

If we look at the Budgets of the last few years, we will find that concession nfter 
concession has been given to the capitalists, to the investors and to the men of in­
dustry. But at the same time we find that the production is not going up as iuch 
as it should. The country is not recovering from the economic crisis. What is the 
remedy for this ? I f you look at the concessions that have been given to the inves­
tors in this Budget—they amount to something like Rs. 15 crores—• you will find that 
they have not been given out of the revenues, but these concessions have been 
made possible by jugglery of accounts. I may be permitted to state that we 
have 18*31 crores onoccount o f advance payments o f tax under section 18A of the 
Income-tax Act and these have been treated as revenue instead of as deposit. I wish 
I am wrong in what I say. One of the Ministers says that I am wrong. It is 
quite possible, I may be wrong. But it is also possible that the Minister himself 
may not have understood it. What has been done is that these 18 crores o f 
rupees received £i*om the income-tax asseasees have been treated as revenue 
instead of as deposit. Tiiis sam is not aa income for this year according to the 
Income-tax rules. A deposit is not an income. I believe, if there is no income 
from this source in the coming year this sum may have to be returned. It is 
this sum that has been treated as income for this year. This amount of reveau^
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Irom income-tax representa the revenues for two years and not alone o f this year- 
If these 18 cror^ are deducted from our receipts for this year, there would be 
fiotbing[^]efi for giving to Ihe capitalists as concesgions.

The di£Bculty with our capitalists is not that they are not getting concessions. 
As the hon. the Finance Minister himself says, there is the psychological question. 
Unless you remove this psychological difficulty you will not be able to help the indus- 
tnaliste. I f  you want them to build up the industries then you have to remove this 
piychological difficulty. But this psychological difficulty arises out of the decisions, 
Ibe profc*sfiions and "declarations of the Congress organisation. We say, we will. 
DationaJise after U n years. We in the congress Economic Committee report o f 
^hich our Prime Minister was the Chairman and Dr. John Matthai was a member 
«aid that banking and insurance should be nationalised. Can you expect the 
insurance people, when you are going to nationalise insurance business, to build it 
up ? Do you think they are fools to develop their business and their industries in 
the face o f ycur plan to nationalise them after ten years? The whole diinculty arises 
from the fact that tb(' Congress stood up till now for a certain pattern of society. 
In its resolutions, in its messages, in its economic programmes and ev̂ en in the Cons­
titution that we havo framed very recently, the Congress has stood up for a pattern of 
■ooiety where private enterprise will not find a place. The Congress message was that 
we want to r e p l^  the existing pattern of society. We said that we want a welfare 
State : we want a democratic classless society ; and Me want political and economic 
freedom. We baid that we want Kisan-Mazdoor raj. We have^been saying these 
things and crying hoarse about them. »

These are really the difficulties of the capitalists and you have to take either one 
•ourse or the other ; either wc art up to onr declarations and we start from now—
. even if it is now. it may not be too:late —, or we declare to the w orld that we 

do not stand by the resolutions, by the declarations, by the decisions and 
by our professions that we have been making till now. This is the real problem 
and this is the crux of the problem. Either we stand for a welfare State for a 
claas-less democrati<? society in which private enterprise will not find a place, in 
which profit motive will not find a place or we stand for a pure full-fledged capitalist 
State then all these resolutions sliould bo rcpeinded. The hon. Finance Minister 
haa taken a decision and he is going ahead but the difficulty is with the Cong­
ress people and they have to a decision. Whether they are to follow him
in what he is doing..........

Shri Tyagi (Uttar Pr.ide-h) : Or ho is to follow the Congress.
Shri Oautam : Either we r.re follo^\iJl  ̂ liim cr lie lias to follow the Congress 

policy. I f  he has to follow the Congress policy, then he has to change his outlook, 
he has to change his budget, ho has to change the fundamental principles under- 
lyiiig this budget.

An Hon. Member : He docs not believe in Congress policies.
■tfi Oautam ; My hon. friend says that he does not believe in Congress policies.

1 think that ho is >\Tong when he says that. He is very uncharitable to the Finance 
Miniiter when he saj^ that he does not believe in the Congress policies. He joined

Congress Cabinet with a clear understanding that the Prime Minister and the 
Dqpmty Prime Minister, who are the leaders of the country, who are the leaders o f 
ĵhm Congress organization, who are the leaders of this GovenmGent also, will have 

llMir way and not his way.
Baba Bamnarayan Singh : He has got a mentality o f his own.
Shri Oautam : My hon. friend says he has got a mentality o f his own but we 

were td d  that he has a BodaliBt mentality. We were told that he believes in socialifimi 
but now we are diflillnBiened.
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Shri Tyagi : I  was told that he was a Communist.

Shn Gautsin l I  will not dilate on this point, but I say that this budget ia very 
poor and very disappointing so far as the common man is concerned. I know that> 
relief in taxation cannot be given by the Central Government so far as the poor man 
is concerned. I am not one o f those who believe in reducing the taxes ; I am one o f 
those who believe in raising the taxes provided the taxes go to the welfare of the people. 
I  am prepared to enhance the taxes provided the State takes the responsibility o f  
giving social services to the people. So far as this budget is concerned, it has cut 
down the contribution and the loans to the Provinces. The welfare schemes cannot 
be carried out by the Provinces if they liave no money. So in practice the welfare 
o f the people will be reduced to that extent «that the Provinces have,no money. The 
budget has cut down some of the development projects. In that way it goes against 
the common man and he will be a sufferer. I beg to offer my disappointment, my 
criticism of the budget in this sense that it does not fulfil the conditions laid, down 
by the Congress organization to be carried out by this Governirlent and by this House

One word more and I have done. This budget has not taken into consideration 
the position of India vis-a-vis Pakistan. The situation in East Bengal is very serious.. 
TJiere are two alternatives, either you take back those ten or eleven million people- 
who do not feel safe in East Pakistan or you have a war with Pakistan and guarantee 
to those people that their lives and property and honour will be safe; either you take 
those people to India or you have war. In both the cases you will require some 
money and in this budget, no provision is made for this contingency, which is not a 
contingency; it is not a thing that you have to look to future but it is an emergency 
you have been experiencing not only today but yesterday also.

The provision of refugee grant has been reduced to Rupees six crores. Now 
that these people, tens ancl thousands o f them have conie out of Pakistan and are 
living in relief ?ainps. Do you expect that this amount would be enough ? 
{Interruption.)

Then this question o f revised budget is also something very strange. I do not 
understand why the budget should be made a surplus budget when we know for 
a tact that it is not a surplus budget because for these contingencies, for these emer­
gencies, you have made no provision which face us today.

Shrimati Ammu Swaminadhan (Madras) : I also raist̂  my voice to congratulate 
the hon. Finance Minister on the prepentation of the first Budget of the Republic 
o f India. I personally heard his speech, which, if I may say so, was one of the most 
excellent speeches he, a good speaker, had ever made with pleasure, and at times 
I  felt very happy with certain things that he said, but later when I went home and 
considered more fully some of the aspects of the Budget speech and the budget papers,.
I  did not feel quite so happy. One sentence that he said at the beginning of his speech 
really made many o f us sigh with relief and that was when he said ‘ I feel I am in a 
position to tell the House that the stage of crisis, at any rate, is now definitely past” ,, 
meaning the economic crisis which we were all afraid India was going to face. I  
feel that while there are quite a number of matters in the budget over which we may 
not be upset, there are several things left out which I feel might have been included 
in our Finance Minister’s budget. I  do pot .see any relief given to the ordinary man 
in India. I do not pretend to be an expert on financial matters and I know in fact 
very little about finances, budget and so on, but I  can feel like any lay person in thi» 
country when certain injustice has been done to those who really deserve more 
justice and more relief from the hands o f our Govemnient.

The Finance Minister has told us that he has give n certain taxation relief. I da 
not at all grudge the taxation relief he has given on business profits tax. I f  it was 
necessary .to encourage the business-man to improve our economy, by all means give 
them a certain amonnt of relief, but I  do not think there was any necessity foir
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the hon. Financo Miaistor to have decreassi the Rs. 10,000 and 15,000 income 
people from five annas to four annas. • .

I do not thmk those belonging to that group would have grumbled very much 
i f  their tax was kept as it was, and it would have meant more money in our reve­
nu e account. We need money very badly in this country and not only the Finance 
Minister b u . all the members of the Cabinet have been telling us again and again 
h ow  nepessary it was for us to have money for all kinds of schemes they have in 
▼lew. Even if we do not give effect to many of the big and very ambitious schemes 
which the Government has in view, surely there are certain social welfare schemes 
w hich we cannot give up on account o f economic reasons. I  feel that money is 
very badly neededJfor social welfare schemes. What about health? What about edu - 
caticm? Both need money. I find that whenever economy is to be introduced in the 
O o T em m en t of India, it is the Education Department and the Health Department 
w ho have got to cut down their Budget. Why is it that so little attention is being 
paid by the Centre to these most important nation-building departments o f 
our Government? It is said again and again in this House and outside that edu­
cation and health do not belong to the Centre but they belong to the States. Even 
if they do belong to the States, surely the Government of India is also responMb e 
in this matter. I f they do not have any responsibility in matters of education and 
health, why, I ask, do wo have an Education Minister and an Education Ministry, 
and why (io we have a Health Minister and a Health Ministry ? Is it not the 
concern of the (jovernment of India to look after these two problems of India ?

Shri B. Dai : That is what I rooom?n3ndod. There should bo ono Minister in 
charge of social services.

Shrimati Ammu Swaminadhan : I do think that we should continue to have 
the^o two MinistrifM, and it is also very try that th ‘ (lovormm*at o f India 
should allot inorv> m̂ >uey to Mio. two Miiiistritvs. Sur̂ l̂y the Kduontioii Miiii.stry is 
responsible for giviiv^ scholar hips to young pe ople to fltu<ly in this country, not 
necessarily to study in foreign countries if you do not want to brin^ down your 
sterling b:Uanoos or if you do n »t h ciiou<^h dolUr ro^ources. Th t . ‘ are Jiunclreds 
o f youn^ people who will <lo a <l<‘ il to contribute to the welfare of this country, 
i f  .h aro îv'o i f  i?ilitioi by givi’i ' tli in scholarships for their higher studies.

* For the poor people m iy I ask-tho Finince MiuisU'r whit he has done? When 
he said something about the reduc tion in the posted nUos, I was very happy but i>n 
raiding his spoo:^h, I find that only local postal rat<'S have been cut d wn. The 
poor p H>plo do not s Mid local letters l)y post because, if they have any inessiige, 
they will either walk or go on bi<*yele ami deliver the message themselves. We have 
Hiid again and again in this Hoiise that it was verv necessary for us to have the pos­
tal tAtos rednced. TJiose people who send their letters by airmail do not mind paying 
tliree annas or four anntis for their letters. Those people who are in the h^bit o f send­
ing telegrams will not mind paying one anna or two annas extra. Those who use the 
txunk telephone will not very tnucli mind how much they pay. But we find that 
the trunk telephone rates have beim reduced, the telegram rates have Ix'en reduced, 
but the postal rate has been reduced only in tlie ease of local letters. I think this is 
most uniair and I hope tlie Finance Minister ^ill consider this question and revive the 
old rates which were in force before the introduction of thi«; all-up scheme the benefit 
o f  which, I  know, has not been enjoyed by tlioso people whose income is not as big as 
that o f some others in this country. I hope consideration will be given to giving relief 
to poor people, the lowjjr middle eLifiS and the middle class people. Relief has been 
given only to the industrialists and businessmen and to people with higher income. 
A« I said once before, do give relief to businessmen by all means, because you want



production and more production, but please remember that production can be done ia  
cottages also. As many other hon. Members have said, cottage industries can pro­
duce a lot, but give them the money required, give them the incentive required, 
and cottage industries can do a great deal. Japan has shown the world how much 
cottage industries can do. In this respect, I am sure India will not lag behind Japan, 
I  know we have got a great many people in this country who can do a great deal to 

produce articles which are necessary for consumption in this country itself as well 
as those articles which we want to export to other countries, but give them the 
facilities.

All the same, I do feel that the Budget as presented by the finance Minister 
has given a certain satisfaction and a certain feeling o f security to the people o f this 
country for which I  for one am thankful, and I hope that during the year he will see 
his way to giving more amenities and more relief to the poorer people. It is not 
necessary that he should do so in the Budget; he can do these things later on also 
as the year advances. I  hope this Budget wiU bring in more prosperity and more 
production to this country, also that our export w2l improve^and we can have by 
the end of this year real security, real economic security. I also hope that when 
the Finance Minister presents his Budget for next year, he will be able to show 
more relief to the poorer people o f this country.

Acharya Kripalani (Uttar Pradesh): Sir—I am sorry, Madam—as I rarely 
speak in the House, these mistakes are nothing unusual. As the Finance Minister 
concluded his speech, I  congratulated him on his performance. I do so now publicly. 
He was so persuasive, he was so logical, he was so convincing that so far as the form 
o f his speech was concerned, there was nothing more to be desired. He did not 
criticise any interests or mis-interests. He even was tolerant o f our criticism. He 
said that it did good to him and it did good to us, because we gave vent to our 
pent-up emotions. It is very easy for the Finance Minister to be tolerant o f our 
criticism. After all he is a mortal like ourselves and he does not belong to the 
category of the Olympian gods whose feet o f clay are exposed by our criticism. 
Madam, as the Chair has told us, so far as facts are concerned, the word of the 
Ministers is final, even though we may have know^c^e to the contrary. So far as 
the reasoning o f the Finance Minister is concerned, it was quite logical, and if the 
facts are as they are stated to be and we must take them as they are given by the 
Finance Minister, and if his reasoning is logical, his conchisions become inevitable. 
Only an idiot can deny them, and I suppose nobody in this House aspires to that 
position.

The whole picture presented in the Budget is as bright as the rose, it is as cxjIout- 
ful as the rainbow. But unfortunately some of us liere in this House lack sensi­
bility. We want to analyse the rose and the rainbow. Madam, you know what 
happens to the rainbow when it is analys<'(l. It turns into watery vapour and fades 
into thui air. All the beauty is destrovccl. What happens to the rose if it is put 
in a test tube? It is transforme<i into a little carbon and some hydrogen and 
oxygen. Its beauty, that was a joy for ever, and all its significance and character 
disappear.

[M r . D e p u t y -S p e a k e b  in the Chair]

Whose fault is that? Surely not that o f the rose. It is the analysts’ intellectual 
and scientific curiosity that destory this beauty. For the last two days I seê  
that the beauty o f the Finance Minister’s speech is being'destroyed by the curio­
sity o f scientific analysis for which it appears he was not prepared.
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Shti "STafnudh ; Effect of time also. 

Adiaiya Kripalani : The substance of the speech is even more exhilarating. Sir. 
now is it Sir and not Madam? 

Hr. Deimty-Speaker : 1 was not able to catch the hon. Member.

Aohaiya Kripalani : Well, Sir, by accident I am correct. As I  said, in its subs­
tance it is even more exhilarating. We have always been taught that prosperity 

; it the result of hard work, toil and sweat. Our Finance Minister has falsified this 
-«nqieiit wisdom. He has shown that the economic condition o f our country
• oan be put on a sound footing merely by manipulating figures. He has indeed 
diown us the wisdom of some ancient Greek philosophers who believed that the 
essence of the universe was in figures and the science o f Mathematics was the 
supreme science ! He has so manipulated his figures that not only is there a chorus 
of praise in the press but even our critical Prime Minister has b ^ n  converted into 
tnpposing that the era o f prosperity has begun, as he has assured the nation only 
a  couple o f days before, in his broadcast.

As I said, it will be cruel to analyse the figures given. But I would only give a 
‘ cursory glance at them. It is a fact that the Finance Minister has imposed no fresh 
burdens on the poor. For that surely the poor arc thankful. Then how did he pro- 
daoe this apparent prosperity? Instead of increasing taxes he diminished the quan­
tity of advantage that the poor received from those taxes. He took away money 
from the social services not only in the Centre, but, by diminishing what has to be 
paid from the Centro to the Provinces, he impoverished tlie Provinces so far as 
the poor man’s nocial amenities are concerned—his education, his sanitation and 

‘ his ()tl)cr needs. I sec absohitcly no diiTercnce whether you increase the taxes on 
the j)oor or you diminish the advantaj^c that you ^ivo them from the taxes you 

‘■xmpoae. That I sn[)])ose. Sir, is the magic wand of th(' knowledj^e of nianipalation o f 
figures which c a n  produce p r o s p c i  i l y  where there is p o v e r t y !  ^

Then the Finance Minister l)as given relief all round to the capitalist interests. 
Why ? Because he hopes that tliat will stimulate production. I do not swear by 
any ‘ism’ , not ever\ by (randhism of which I am aceusoil sometimes. [ believe that 
a poor and starving nation cannot afford the luxury <»f ‘ isms’ . A vete ran Member 
from here, Thakkar Hapa, went to Bihar and lie met a eighty year old villager. He 

. asked him “ Why don’t you send your child to the school T’ *He i aid :

“ T:fT cTT T io t̂̂ TT
t  m  rTTT iTTT 75T l ”

That is, “ You are talking of sending my child to the school. I can’t make the two 
ends m»*et so far as food is eoncerncd” . So I say we can alTord to have no ‘ism’ , whether 
it is capitalism or socialism or Ci>mmimism or any other ‘ ism’ . What we want is 
that there should f>e production of goods. What happens to a country when fifteen 
to twenty pî r c 'nt. o f its population protluce and the rest are living on that produc­
tion i So, if by any means our (Government can stimulate production I would bless 
their efforts. I would not mind what relief they give to capital. But I thought 
that at least our Finance Minister knew Indian capital because he has been asso­
ciated with it for a long time.

Indian capital is not industrial capital. It is commercial capital: more than 
•^at, it is speculative capital. What is the morality o f the commercial man? What 
as the morality of the speculator ? It is, “ Let us make our profits today for tomorrow
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w e die” . Do we not remember that to this capital, in the hey-days o f our indepen- 
tdence movement, as far back as 1930, a proposal was made by Mahatma Qandhi 
4»hat as they were getting such high protection from the swadeahi movement fo r  
ithe cloth that they produced, they should, for patriotic reasons, confine their 
^production o f yam and their production of cloth to over 15 counts and leave the 
^eld lower than 15 counts to Khadi. When Gandhiji went to jail Motilalji tried 
to get this proposition accepted by the capitalists. It was never accepted, and it 
was never accepted up to the end o f Gandhiji’s life. These capitalists of ours want 
iihe wartime profits and the profits that they can get from evasion o f taxes; they 
want the profits that they can get from the blackmarket. Whyl Because t h ^  
are speculators. It is very natural. It is not their fault. Their capital has 
risen from these sources. They can’t help it ; that is their origin, how can they get 
away from their origin and their habits ?

Who is an industrialist ? I say an industrialist is a constructive worker; an 
industrialist is an artist; he is a creator. He is a person who would be satisfied 
with a bank rate o f interest and supervision charges. He would sometimes forego 
even the supervision charges if he can get merely the bank rate because he feels 
jo y  in creation. These capitalists o f ours are not industrialists in that sense. I f  
they had the joy o f creation they would not have almost destroyed—I don’t 
know whether it will be resuscitated again—the sugar industry that had been built 
up by so much protection for so many years and by having an exclusive market 
to exploit. That is not how our industrialists work. An industrialist is a far­
sighted man. As I said, he is an artist, he enjoys creating a thing o f beauty and 
he will not like it to be destroyed for ordinary reasons, only for very extraordinary 
reasons beyond his control will he allow the industry to be destroyed, not otherwise.

Yet, I say all this is not the fault of the poor Finance Minister. Ifheig not to 
approach capital whom is he to approach? He knows that Government has its own 
factories. 1 don’t know but the report goes that these factories are not produc­
ing wliat they can produce, that they are not producing to the full quantity of their 
capacity. I have also heard with regard to labour employed and the management 
that in places it is four times of what is necessary. How can such factories be efficient 
Then, they are situated in places where raw material is not available and has to be 
sent for from very distant places. Not only that ; for their raw material they require 
permits and the permits must come from Delhi. Delhi, I am afraid, as I hear, is 
more lax in the case of public industry than in the case of private industry because 
private industry has many means at this disposal to exercise influence. A pri­
vate capitalist knows that if he does not get what he needs immediately and any 
how his factory will starve and he will go in liquidation Governments never go iia 
liquidation whatever their losses. Under these circumstances what could the poor 
Finance Minister do? He can’t make a general appeal to the public to produce. That 
general appeal was made—“ Produce or perish” . The Janata took our leaders at 
their word. But our poor people, the Janata, have no capital for production nor have 
they the brains for the purpose. Therefore they produced in the only direction they 
could, and they produced so many babies that in six mouths three lakh maundsor 
our sugar was eaten away! I f  you don’t believe me, you can refer to past records 
and you will find I am correct. So, the Finance Minister had to take the course that 
would be least dangerous, that is to appeal to the capitalists. But I  must tell the 
Finance ^Dnister one thing—and I suppose he has a suspicion or rather he knows it 
because he is a student o f Economics and a student of History and he is connected 
with industry; Sir, capitalism is dead all over the world, much more so in India. 
You cannot resuscitate it, do whatever you will. The best thing for you to do is to 
build up a cadre o f service which will be able to take over the economic life of the 
xx)untry and which will be able to manage mills and factories.
 ̂ To expect from this Government that it will patronise cottage and villaga 

industries, when it is going all out for modernism, is a midday dream. You might
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[ AohA3fya K rip ala n i] '  ,
think as an  economist that the only way o f removing unemployment is the way 
that Oandhiji showed—that is to decentralise industry. But there is no proposal 
to decentralise industry before your Governnient. I once talked o f it in this 
Hbuse and asked why some protected market was not assigned to cottage indus­
tries ; and the Industries Minister got up and said, “  What about the interests o f 
the consumer ? ”  He never thought o f the interests o f the consumer when the sugar 
nmddle was produccHl; he never thought o f the interests o f the consumer when the 
cloth muddle was produced, but when I said that cottage industries can live only 
i f  they are provided with an exclusive market as Gandhiji provided for khadi, our 
Industry Minister thought o f the interests of the consumer and his heart ached for 
the poor consumer, who is being cheated day after day.

Therefore, it seems and I believe that under the circumstances, you have done 
the best thiixg, but I  also believe that you are going to fail in this because you 
oamiot help industry that is cutting its own throat. You cannot help industry 
which is not industry, which is absolutely speculation and blackmarketing.

Mr. Depnty-Speaker : There is a time-limit fixed. The hon. Member has already 
taken 22 minutes. Generally it is only 15 minutes at the most. He mu.st now try 
to conclude.

Acharya Kripalani : {Sir. a few words more and I will have done.

I  tell the Finance Minister : Sir, office is a very wonderful thing, Government
office is a very wonderful thing indeed. It has turned our rerolutionary Prime 
Minister into a firm beliover in the inevitability o f gradualness. It has turned our 
intellectual socialist. Finance Minibt<T into an advocate of capitalist private enter­
prise.

Shri Kamath : An ai>ologiHt.

Aobarya Kripalani : This is transformation in office. I remember a story that 
a  man who was sulfering from some brain trouble went to a doctor. The doctor 
examined him and askeil him to come again after a fortnight. “ I will examine 
your brain again. I have seen it now ; I will think over it.”  A fortnight passed, 
but the man did not turn up. One day the doctor met the man on the road and 
asked him, “  you got your brain examined, but why did you not come to me again**. 
The man replied, “ Doctor, there is no need for examining my brain any more: 
1 am in Government now.”

Shri A. Joseph (Madras) : The budget , I regret to say, totally fails to meet the 
needs of the people. Those who an* really in need of relief are not at all given 
an y . Tlie reduction in income-tax is estimated to result in a loss o f nearly Rs. 15 
crort̂ B to the Govenmients, both Central and States. I confess I am unable to 
understand the argument advanoed by the Fioti. Minister o f Finance for giving the 
so called “ R elief”  to tlie Industrialists. He s<iid that a high level o f Taxation 
would reduce the margin of s îvings available for investment and thus would cons­
titute really a potentially inflationary force. Does it mean that the revenues ac­
crued to tjie Goveniment C4̂ nnot bo utilised for ])roductive investments ? In 
foct the Government should be able to invest that portion o f the savings accrued to 

H  in  a m ore desirable and productive employment. For example, the Capital out­
lay on Irrigation and other schemes for Agricultural J>evelopment is so meagre that 
i t  Inspires no hope in the millions o f the peasants and agricultural labour who cons- 

the real backbone o f this nation. I f  those 15 crores o f rupees were spent for 
J^ieultural development and for increasing production by the Government itself, 

it  n o t be a better and  surer w ay o f  increasing production than the uncertaa
of i^T iug it in the hands o f men who are so sensitive as to get scared at everj-
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little thing that happens far or near ? All the concessions—^whether in Income-tax 
or in telephone and telegraph, rates are calculated to help the upper classes o f the 
urban people and I cannot help feeling that the agricultural population which i& 
mainly composed of Harijans, Christians from Scheduled Castes and Tribes is com­
pletely forgotten. . *

The demon of unemployment is raising its ugly head everywhere both in the 
country-side and in the urban areas. In fact, that, I feel, is one o f the most im­
portant phenomena that emerged prominently during the course of last year and 
I am sorry to say that no realisation o f the gravity o f this problem is found in the 
White Paper or in the hon. Minister’s speech. I hope the establishment o f the 
Planning Commission which was announced by the hon. Minister would pay the 
necessary attention to devise suitable ways and means of tackling this problem 
in all earnestness. I also hope that agriculture, the problem of uplift o f Harijans 
and the Christians from the Scheduled Castes and Tribes will find its proper place 
in the system of priorities in the plan of Economic Development which this Com  ̂
mission is to draw up.

Shri Kesava Rao (Madras) : I want to make a few observations on the first 
Budget of the Republic o f India. It is no doubt a very difficult task for any Finance 
]VIinist(̂ r to present a balanced budget in these critical times. The hon. Dr. John 
Matthai has taken considerable pains to present a surplus budget. The country 
naturally expected that this year’s budget would be a deficit one, but by a manipu­
lation of the figures the Finance Minister was able to present a surplus budget.

One notable feature o f this year’s budget is the tax relief extended to the in­
dustrialists and the commercial community, a community which never wanted 
any relief. It is in the expectation that he could expect something in return from 
them that the Finance Minister has given tax relief to the tune of about Rs. 15 
crores.

I am afraid this Budget is not a poor man’s budget. Neither the middle clasi? 
nor the poorer classes have benefited in any way by this Budget. The common 
man naturally expected that with the attainment o f independence his lot would be 
better ; but today he finds that the Government is not for him but for the indus­
trialist and the businessman.

The most important problem that faces the country is tha of food. It is- 
encouraging to note that food production in India is progressively increasing. I 
think this is due to the efforts of the cultivators. But what is the Government do­
ing ? I am afraid the Government is not helping the cultivator properly. The 
cultivator requires consumer goods at a cheap price ; he wants agricultural imple­
ments and fertilisers at a reasonable price. But has the Government done any­
thing to help the cultivator in this direction ? I r.m afraid they have not ; on the 
otiier liand they are spending more and more money in importing food grains. In 
addition to the import of food grains the Central Government is paying crores o f  
rupees by way of subsidy. The subsidy is spent mostly in the urban areas. For 
instance, Bombay receives a subsidy of Rs. 12 crores. Where is the subsidy going ? 
The subsi<ly is mainly spent on the Bombay, Sholapur and Poona citizens, with 
the result that the multi-millionaires of Bombay get food-grains at a cost of Rs. 12/12 
per maund, wfiereas the cultivator in the mofussil gets his graia i.e., Joipar and 
Bajni at a cost of Rs. 1-t and sometimes more. Is it justifiable to sell the grain at a 
higher price to the producer and at a lower price to the town-dweUer ?

Then ther * is no uniform policy for procurement in the country and every 
State follows its own policy. I don’t understand what they do in the various States 
Ministers meetings held here and whether they come to a uniform policy. To-day 
the procurement price in Bombay is higher. In Punjab or PEPSU which pro­
duce wheat, they have to sell wheat at Rs. 13/8/- a maund whereas wheat locally
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:.jprodaoed in  Bombay is to be sold at Bs. 28 a maand. Where is the justification 
for 1Mb policy ? To-day rice is sold at Rs. 26 in Delhi. Is it justified that the 
•anDB rice prxiuoed i i  Madras is sold at Rs. 15/8/- a maund ? So I request the 
Knanoe Minister to look into these figures and see that the subsidy given to im­
ported grain should go to the mofussil mostly. The man in the rural area requires 
the help. I  want t ^ t  the subsidy and bonus given by the Centre should reach 

consumer as well as the producer.
Then economy in expenditure is practically nothing. Th' r̂e are very few 

Ministries where economy was observed except the Ministries of Health, Transport, 
Oommerce and Labour. In Health, especially, there is no need for economy. Peo­
ple require medicine and hospitals but here in Health Ministry there was econo­
my.

Then I find that the development schemes were torpedoed. The Finance 
Minister’s explanation is that there is stringency for money but at the cost of these 
4evelo]>ment schemes, the Finance Minister has given tax relief to the tune of 15 
erores to industrialists. I suggest that this 15 crores anticipated to be given should 
not be given in cash anrl should be paid as Government Bonds. By this method 
we will be able to save some money which can be used for dev elopment of 
irrigation projects.

Then to-day ovorybfxly knows that tliiTC has an increaso of unemploy­
ment duo to the last war and <luo to the retnmchment i >licy of Government nearly 
6,000 people were ret/onched. In the villages the euff ivatinir classes don’t find 
work for more tli in six months ifi •, yo.ir an(l what h a • the (Central Govorninent 
done to curtail this un<Mnployine»)t? We s that ther ‘ is a proposal for the Cen­
sus and I suiigt‘st that alon;' with th<» ('ensus the unemi'i' ynient fi'.̂ ures also should 
be takou. I don’t think it will eost more but the couiitry will know where we 
are and h.;w far tlu‘ro uiK inpIoyment in the co\Hitry an̂ l this will croate a feel­
ing in tho utu»mploy<Ml that the ({oviTtiment is doing something in this matter.

Then th<*r • was a Krsolulion passd in tliis House as early as I!) IS saying : 
** The Harijans sUouhl be ujjliftpd ” and th<‘ ( 'oustitution also said tiuit within ten 
years hU tho rrs('rvati»)n‘̂  should î o. But this is tlu‘ lir>t burli êt of ilu* Republic 
and T s<h3 n<jtlnuLr in it r*>.rirdin‘i <h«* uplitniiic of ilu' I>arkw,-ird classes, th<‘ sche<luled 
oIasH<>s iuid tiu' sch(Mluli*(l tril>es. 1 honi-stly rcMpio.st th<* Finanec Minister to see 
that the eoiulition of th(* Karij.ins is[MM iaily the barkward who are tlic dowu- 
trodden shoukl be c*K‘vut<‘d. 'rh(* j îvinir of soine educational facilities does not 
moan that Govrrnmcnt will be doing much but I think the starting of some cot­
tage industries in the mot'ussil arc ws will really uplift tiu' backward cL*.sses.

Then in the budget we ilon't see any |)ro|>osal tor reducing the i)rice o f con ­
sumer goo<ls. The country knt»ws that there is inflation. How to curt îil this in­
flation ? As long as there is inflation, the prices will go up. 1 sugircst that the 
Gk>v lunent should tikke stop̂ < to withdraw the currency as fvr as possi!)lc ; Ih r̂eby 
the pri es will go down and the [)»H>r will be benrtited by it.

Tlien the progress of the Tnvome-tax Itivestigation Commission is very slow. 
Out of A t<>tal of l ‘{(>5 Ciisrs only I Hi cases were disposed of out of which Govern­
ment got only crones. I think the work is very slow and they must take st ps 
to see that all tho eases should be disposed of iks early as possible and see that the 
country gets somethit\g which was evaded before.

fttlri Ramaswamy Naida (Madras) : The enthusiasm to make a budget spersh 
^aad have it recorded and reported stands curbed when I see before mo past- masters 
ia  the art of finance and past-mastors ia the art of speaking. I feel yet another 
disoomfiture in that 1 ba\*e to speak about the budget which has been framed by a
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master— m̂y master under whose feet I  studied Economics years ago. The hon. 
the Finance Minister does not stand in need of congratulations on his Budget from 
riiumble people like myself.

The Budget has been framed with one consistent aim in view— t̂hat of putting 
the house in order. Though the Budget comes as an historic one—being the first 
Budget o f the Sovereign ^ p u b lic  o f India, it is surcharged with the tense at­
mosphere pervading the country. We have not yet settled down in the saddle, 
and we see that we have to be vigilant in protecting the very house which we have 
built. The communal complexion o f our neighbour gets itself reflected not only in 
our external policy but in our internal politics as well. We are forced to spend 
nearly half o f our revenues to keep ready for any emergency. When it is hardly 
a year since we attained our full stature it is too early to think of taxing our people 
to any appreciable extent even for their own benefit. .

With the stnicture that has been bequeathed to us and by putting it to the 
best use, our Finance Minister has tried to make just both ends meet. It is a budget 
framed mainly with the idea of getting the ship of state going and not subjecting it 

"to any hazardous manoeuvres. It is a Governmental Budget with no promises 
that are far reaching, and no hopes that may be fondly entertained.

Some relief, it is tiue, has been given to the Capitalist, Industrialist, Business’ 
man or Merchant—call him by whatever name you wish, not as a gag to the more 
articulate and powerful section of the Community, but the concession is given, 
with the fond hope tliat the Community will understand and appreciate the mag­
nanimity of the Government and come forward to utilise the surplus thus ensured 
to them in developing the Industry of our land.

But, we have our own doubts. The industrialist or the businessman, as we 
have knoun hi?n, has always been speculative in his undertakings, more intente

- in anrl working towards large flividends than in establishing a vital
" ’ industry which would yiclrl moderate returns. The bait, if I may 

say so, is throw n to a whole and as sure as anything it will eat the bait and will 
not be caught. But, this step of theirs will be remembered at the time when we 
frame the budget for the next 3'ear. The industrial community of our country, 
if I may be pardonerl for saving so , has neither the wish nor the brains nor the 
money that is needed for biir or capital industries. Instances of loan applica­
tions to the Goverum(‘ut are too frc(pient : a]^plications to prop up a tottering
industry, for the expansion o f  another industry and for the very starting of a third. 
Government should come forward to st.irt and run all capital industries.

Ours is a backward country. We have to import most of our capital goods. 
From needles to big machines, from small die,.-̂  to big moulds, from a child’s motor- 
play-car to a Rolls Hoyce, we have to ifnport. 'Vi:- policy of the Government should 
be, as our revered Prime Minister said some back, to import a machine only 
once. We are talking of assembling telephones, motor cars, and it may be, ere 
long we may be, nay, we are actually assembling our houses. A country which 
is still in the infancy in all phases of its industry should not much mind about the 
unfavourable balance of payments. We are importing railway engines and other 
materials ; we are importing electric goods. . These two ate essential for develop­
ing the coimtry and the very nature of the undc^rtakings are sach that they will go 
to the national well-being and would not show dividends in the shape of foreign 
expo t̂̂ s. It may be so for a perifxl of fiv e years or even more ; but if we are able 
by that time to produce all that we need, then, we shall have the satisfaction of 
having ^hievefl our goal. If the balance of payment position goes to help the 
ryot, if it raises the common roan’s living standard, if it ensures coraplete produc­
tion of all the necessaries or even the luxuries of life, then there is no loss to the 
4Jountry. ^
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{S iri Bamaswamy Naidu],

, Wh©Q the Britishers left this country our leaders, who led us through the grim 
B tm g^  for independenoe, took up the reins of Government, confident o f the 
SQpport o f the people. The people justified their confidence when in the elections 

to  Tarious legislatures they returned the war-worn veterans to power and made^it 
imik^SBible for any other person who had not taken part in the struggle to think in 
terms of membership. Now, our opponents ask, what has the &ngress to do 
after Independence, which was its goal, has been achieved ; is it not lust for power 
that is making the Congressmen stick to their office ? The reply is that the driving 
<rf the Britisher was not the main intention of the struggle, but it was to drive away 
the ignorance, poverty and illiteracy of the people, conditions that were a legacy 
o f the British rule. Here, we should not give an impression to the outside world 
that.we are trying to stick to the eaddlc on the plea that there still remains poverty, 
ignorance and illiteracy. Arc we, after the attainment of independence, conscious 
of the ideals for which we fought ? Ts it not a fact that in trying to run the ad­
ministration, we have forgotten, or at any rate, we have no time to think about 
them ? Have we stood by the common man that put us in power believing in our 
high ideals and satisfied at the sacrifices our lea/lers have made ?

The common man, the fanner and the farm labourer —for they form 80 per 
cent, o f the population of the country— are still where they were. They are not 
able to realise the change. The blessings of the sun and light, the blind man 
hears of, but does not sec.

A  policy of appeasement is carried on by the (Government in certain respects. 
The articulate section of the community, the educated block, gets e mployment, 
thanks to tho creation o f numberless posts after the dawn of Swaraj both at the 
C e n t r e  and at the State capitals and they arc paifl sumptuously. The fear complex 
o f the Railway administration is mainly duo to the lavish scale of pay and the 
w o r m o u s  number of workers t h a t  it employs. A gangman may leave a loô ê  
sleeper without fitting ; a mate may not tight<‘n a screw ; a pointsman may put a 
wrong point and a whole train may get Hinashcnl. So the workman must be pampered 
a n d  he must be given any amount, n)ore so because the Railway administratioik 
seem s to be earning a lot*

You are appeasing the industrial labourer, the shop servant and every other 
person employo<i. But, do you anywhere see the agricultural la5ourer being lcx)ked 
after ? He is tho pariah of the community becaus(‘ he has failed to organise him­
self ; mind, if onct̂  ho organisers himself, he will be in a most i>owerful position to 
dictate his terms not only to his brethren, but to the (Government as well. Without 
any fixation of wages, without a house to live in, and knowing nothing that g<x‘̂  to 
make human life worth living for, he will one day get awakened, and then 1 shudder, 
and I am sure every one will shudder, at the con.sc'quences. Fix your scales of pay 
on a human basis. Every man to whaU*ver vocation he belongs, must live, marry, 
get ohildren, e<iuoate them and have an old age pension. Provide for all this first 
and then fix additional remuneration for .studies, dangerous character of the trade, 
t h e  time factor, exigencies of the m^eupation and the nature of the locality. The 
man who nms the agrioultumi industry, he who has to grow food for you, and 
grow more food for you aceonling to the slogans of these days, is still a victim of 
UDOertain and iniMlecjuate mons(H)us. Without sufficient money to start his agri- 
ooltural operations, with emaciato<i bulls and still more emaciated human labour, 
w i t h o u t  the aid of any motlern mechanical tools and fertilisers, he still cultivates 
t h e  land in the lime-honouro<l way—he produces more at the home and a little in 
t h e  field. It is a law of nature tliat strong and sturtly animals and birds that live 
upon the lives of others, even as the rich and well placed human beings, procreate 

one or two of their kind whereas the hen, the pigs and doga and destitute men 
m  h a p p y  in their offsprings to the tune of 15 to 20. The rich having a large family 
i i  an e x o a p tio n  to the rule. What little the agriculturist produces, foodgrain«».



cotton and tobacco he is not in a position to sell at his own price. To pAy the debt, 
to keep the family fed and clothed and to provide for future agricultural operations, 
he has to sell the produce then and there to a middleman who depends for his pro  ̂
fit not so much upon his business capacities and capital as upon the ignorance and 
helplessness o f the producer. The absence o f good roads and conveyance, the 
total absence of marketing facilities and tJie dire need in which the ryot always 
stands have made him poorer day by day. Education for his children is a luxury, 
laving in blissful ignorance o f the modern world and its amenities, -desperately try­
ing to feed and clothe his family, he has been driven to the brim of a terrible 
ohasm of helplessness. That is material combustible at the slightest contact o f 
fire. There is no protection for his crops. He has to keep watch over it day 
and night. There is no crop or cattle insurance.

Today we talk o f exports of textile and oil. What are your exports by 
the measure o f the poverty of the labourer and the ryot ? Your labourer and ryot 
have not got the wherewithal to buy a second cloth for themselves, their wives or 
their children. Thus you have a surplus to export. The half-nakedness o f your 
grown-ups and the nudity of your children give you an exportable million yards of 
cloth. The roti is roasted on the bare oven, mind you, not with o i l ; the grilled 
chicken, the sandwiches and the buttered bread are all the food of the rich people. 
You have driven the tirec] horse too much. You are whipping the exhausted horse 
in your anxiety and the horse may fall down perhaps dead and you will be left 
stranded.

The Budget expects the ryots to produce more food and proposes to pay them 
lesg anywhere at a rate less than three to fifteen per cent. Is this right ? Is this 
the way we are standing by the common man, one is tempted to ask ?

Spinning, weaving and other cottage industries such as matchmaking, etc. 
have all fallen into a slump. The Government by their apathy have allowed these 
industries to die a natural death. The lack of any scheme to help the ryot and 
the absonco of a reconstruction plan for the rural parts cannot be attributed to he 
fault of the hon. the Finance Minister. The decision on those matters has to be 
taken by the Cabinet.

\Vc are putting up an e lifice upon the foundation of ignorance. We are build­
ing a superstructure up jii the fratnowork of poverty. The slightest breeze, the 
tiniest shake will bring such a structure down.

The common rn in looks at two pictures before his eyes—the picture o f his 
neighbour painted in bright colours, clad in silks and tweeds, moving in motorcars 
and cycles and living in a fine Imngalow with childern in perambulators chewing 
cheese and chocolates. The other picture at which he looks is-his own, painted in 
dark colours living in a cattle-shed house mixing with animals, himself in loincloth 
and his wife ancl children in rags and so on. FTe sees his child sitting in the dust 
sucking his thumb. He has beĉ n trying to brighten up the colour of this picture 
for yccys together, but finds it impossible to do so and in his despair at finding that 
there is to be no brightening up of his picture, in sheer helplessness tears up the 
other picture into the rags that he wears.* Are you feeling sorry ? Do you accuse 
him for the rash act ? VVould you be right in doing so ? Think, please think.

The provincial Governments have been asked to look after the common man. 
In the absence o f a director for co-ordination, however, almost nothing is being 
done by the States. Something tangible and substantial should be done if you wont 
to move in the right direction. What you do need not be spectacular, but it is

- necessary that it should be done in the righi; direction.
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T h e  ig n o r a n c e  and poverty o f the ryot, his over-anxiety to find something f o r  
l i i s  f a m i l y  t o  eat makes him preoccupied or rather apathetic towards the person 
w h o  g o v e r n s  h i m . He has equally enjoyed Rama Rajya and RavanaRajya with the 
s a m e  n n c o n o e m . He is satisfied If he is given good Government. We want to 
g v e  h i m  a little more. VVe want to make him feel that he is the ruler of the land. 
P e r  g a in in g  that avowed object we have to educate him, raise his standard of Uving 
and make him a satisfit^d creature. Make him feel the impact of Swaraj not merely 
w i t h  new taxes but with the new and real amenities to him.

I f  we begin to do it now and immediately, in his own interest he may return-
110 a t  the next elections satisfied with our behaviour and with increased trust in us,

Mr. Deputy-Spcaker : As this was the hon. Member’s maiden speech he had to bo 
given a little more time.

MauhriWajed Ali (Asnam): [ stand before this aup;ust lloiiso today for the first 
t i m e  i n  order to have my say. on the Budget with special reference to the province 
o f  A e s a m , to which I have the proud privilege to belong, and I crave tlie indulgence 
o f hon. Members for any coininisHion or omission T may conunit during my speech.

I should first of all oHTer iny congrat ulations to the hon. the Finance Minister 
f o r  presenting a surplus Budg( t and also a balanced Budget for the c urrent year. 
D u r i n g  the last few months tluj new.spapers were thick with rumours that the Budget 
will be a defit‘it Budget to the extent of about 40 crores of rupees, and that niost 
o f  the development schemes and grants to the provinces will be stopped. But 
those rumours have all bê *n falsitu'd and our Finance Minister has bee n successful 
e n o u g h  to present a balanci'd Budget. 1 also offer the Finance Minister congratu­
l a tio n s  for the Planning ( ’oinniission and Ksliniates Committee to be appoint'cd.. 
I  hope this (V)iomission and Committee will do real and substantial works.

Now, 1 shall make my eril i( ism the Budget. This is a rich man’s Budget and 
not one which would give relief to the poor. The income-tax and other concessions 
given in it, will benefit the capitalists, the industrialists, and the richer classes of 
people and will not benefit the tuiisses, at all. The masses who pay the tax on con­
sumer goods, and pay the duty on inatehes, and buy postcards and envelopes, 
do not get any relief. The reduction in postal rates, on post-cards and envelopes 
is  confined to local deliveries, and as such, will benefit the townspeople and the 
oommereial classes in towns who write business letters in the cities. This will not 
help tlie poor people in the villages. 80, I should think that the Finance Minister 
in s t e a d  ofgiving this reliefer coneessioi\ for postal, telegraph and telephone com­
m u n i c a t io n s , M'hich benefit the richer classes should have reduced the postal rates 
g e n e r a lly  to the la s t  year's level. H e  should have reduced the rates for envelopes 
to a t  le a s t 0 - 1 - 6 , i f  not to one anna, and that for post- cards to six pies.

N o w ,  t h o u g h  p r o v is i o n  h as been m a d e  in  th e  B u d g e t  f o r  a  s u m  o f  o n e  c ro re  a n d  
t w e n t y * f o u r  la k h s  f o r  E l e c t i o n  e x p e n s e s , I  d o  n o t  fin d  a n y  p r o \ is io n  m a d e  u n d e r  
a r t ic le  1 0 6  o f  t h e  C o n s t i t u t io n  f o r  s a la r y  t o  t h e  M e m b e r s  o f  P a r l i a m e n t . T h e  w o r k  
of t h ia  P a r l i a m e n t  h a s  g r o w n  i n  v o lu m e  a n d  t i m e . T h e  s y s te m  o f  p a y in g  s a la rie s  t o  
M e m b e r s  o f  t h e  L e g is la t u r e s  h a s  b e e n  i n  v o g u e  i n  t h e  p r o v in c e s  sin ce  1 9 3 7 . 
A r t i e f e  1 0 6  a ls o  p r o v id e s  t h a t  t h e  s a la r y  s h o u ld  b e  fix e d  f o r  M e m b e r s  o f  P a r l i a ­
ment. N o w  I  do n o t  f in d  t h a t  a n y  p r o v is io n  h a s  b e e n  m a d e  u n d e r  t h i s  h e a d  i n  the^ 
Budget a n d l  h o p e  t h e  h o n . F i n a n c e  M in is t e r  \»ill k i n d l y  c o n s id e r t h is  a s p e c t . 1  a m  
not a flnanoial e x p e r t  and ms re g a rd s  o th e r  d e ta ils , m u c h  m o r e  a b le  s p i e r s  t h a i a . 
m jnlflM m  already spoken. . .
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I want to bring to the kind notice o f this House and the hon. Finance Minister 
several facts about my Province o f Assam. The Province o f Assam during the years 
1946 to 1950 only received from the Centre a sum of less than Rs. six crores, out 
o f the total Rs. 250 crores given to all the Provinces, for expenditure on nation- 
building departments. On page 36 o f this report, Provincial Development 
Programme, it is stated :

“In spito of its needs and possibilities, the development expenditure of this province 
amounts in four years (1946-47 to 1949-50) to less than Rs. six crores out of a total develop­
ment expenditure of Rs. 250 crores for all provinces ; and the whole of this expenditure ia 
expenditure on capital account but has practically no schemes of development involving 
heavy capital outlay. Its scheme for development of some major industries has had to be 
materially modified. It is now expected that their development will be entrusted to private 
agencies.”

So far as I remember, the Assam Government submitted schemes to the tune 
o f Rs. 75 crores for loans and grants from the Centre and this report of the Centre 
shows that it got only Rs. six crores. No grant was given for capital account 
or as a loan. Assam’s Finance Minister, if I remember aright, made proposals in  
the Budget for opening two cotton milly, one jute mill, a sugar mill, a paper 
mill and other major industries, in the Province, but for lack o f grants from the 
Centre, all these have not materialised, and as the above Report says these are 
now left to private agencies.

Assam is a province which produces jute and tea, the two major industries in 
India. As regards tea, it is the first and as regards jute industry it is second to that 
o f West Bengal. I have now got figures about the acreage of jute and jute pro­
duce whicJi was given by the hon. Finance Minister in reply to the Question No. 
282 on 16th February,’ 50, and they are as follows : Jute produced in Assam was 
627,750 lakhs ba.es as compared to 1,013,362 lakhs bales of West Bengal. In reply 
to the same Qnc.stion in part (b), he said that in 1948-49 West Bengal Avas given Rs. 
65 lakhs as sliare o f jute export duty, Bihar was given Rs. 33 hikhs, Orissa was given 
Rs. five lakhs and Assam was given Rs. 40 lakhs. In the year 1949-50 Budget 
Estimates, AWst Bengal was provided with Rs. 85 lakhs, Bihar Rs. 48 lakhs, 
Orissa Rs. seven lakhs and Assam Rs. 60 lakhs. In spite of the fact that the produce 
o f jute in Assam was more than half of West Bengal , Assam has been given only 
a sum of Rs. 40 lakhs under article 273 of the Constitution, under the Deshmukh 
Award. This I submit is absolutely inadequate and unjustifiable. These figures, I 
feel should be, at least, restored to the level of West Bengal, i.e., at least Rs. 00 lakhs.
I will have to say more on this subject at a later stage.

So far Qis the tea industry is concerned, Assam at least gives about Rs. six 
crores from the Tea Export Duty, and another Rs. two crores from the Tea Excise 
Duty, to the Central Exchequer, and the Province does not get anything in return. 
Considering the fact that Assam is a poor province and its Budget only provides 
for a revenue expenditure of Rs. five crores, and carries a deficit to the tune o f ' 
2J crores, is it not right and fair that the Centre which derives so much money from 
the Provinces, should give a lump sum grant to this Province, at least to balance 
its budget, and not only to make it self-sufficient in other respects, but also to carry 
out the schemes ? The Financial Commission is going to meet soon, and I presume 
this Commission will take some time to start, but the Province is in need of imme­
diate relief. I may say that this Province was once described by our Provincial 
Finance Member in 1934, as the “ Cinderella o f  all the provinces in India”  and after 
this period of 16 years, I may say that, the same epithet is applicable even n o w .

W e  h a v e  e s ta b lis h e d  a  U n i v e r s i t y  a t  G a u h a t i  in  1 9 4 8 . W e  h a v e  e s ta b lis h e d  
a  M e d ic a l C o lle g e , a  H i g h  C o u r t , a  V e t e r i n a r y  C o lle g e , b u t  th e s e  h a v e  n o t  g o t  t h e i r  
o w n  b u ild in g s  a n d  t h e  e q u ip m e n ts . T h e  H i g h  C o u r t  is h o u s e d  i n  a  s m a ll p la c e  
i n  t h e  o ld  J u d g e ’ s c o u r t  b u ild in g  a t  G a u h a t i  a n d  w o r k i n g  w i t h  o n e  o f  J u d g e s  s h o r ty  
a n d  t h e  M e d i ^  C o lle g e  is  l o c a ^  i n  t h e  o ld  A m e r i c a n  w a r - t im e  b u ild in g s  l e l t  a t--
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Barbari. Veterinary College is shifted from Nowgong to Gauhati. This is the plight 
o f  the province. My hon. friend the Education Minister said the other day that 
other Universities get contributions, non-recurring grants from the Centre for 
Sdentxfic and other developments. The Assam University, as far as I know, has 
not received any contribution from the Centre for scientific and other develop­
ments. The Province also contributes to the tune o f Rs. crores as Excise Duties 
on Petroleum and Kerosene oil produced in the State, but it does not receive 
anything from the Centre for this.

I am thankful to hon. Members o f this House when they showed solicitude for 
the State in the discussions o f the Undesirable Immigrants Expulsion Bill. Hon. 
Members might have seen in the papers that there had been disturbances in Assam, 
and some people were murdered by rioters. In Dibrugarh Railway Colony there 
was a Communist riot last year and one Sub-Inspector of Police was murdered inside 
the Colony and about 500 persons were arrested and are still awaiting trials. I f  we 
are to free this Province from these dangers and menaces, it will have to incur extra 
expenditures to keep it free from these and other occasional raids from Pakistan ; 
and then we have to keep additional military forces at Goalpara and Cachar 
borders. Besides these for the carrying out the provisions of Assam Extradition 
o f Immigrants Act, extra Magistrates, process-servers, etc. will have to be 
employed. Where are the funds in the province for all these things ? The Provincial 
Legislature is going to meet on the 13th March. We have not yet got our State’s 
Budget figures ; but I am sure it will show a deficit. They were expecting much 
help from the Centre which I am sorry, to see, has not been forthcoming. I hope 
the hon. the Finance Minister and my hon. colleagues in this House, will consider 
the case of my poor province for more liberal grants from the Centre, to enable us 
to carry out, if not our elaborate schemes, at least our day to day administrative 
programmes.
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f^:?irRr a n r ^ f n  5F5;5!t  t  i ? ? r f5 ^  irta ff ^

f^fTFrT I  3 fk  3FTT 5^ VT^irp- ?ft 3TW ^  3T5TR

^  I ^  1 ^  ?5 t^T-tn 7T f ^ ’ T R  g  I ’ f T ?  %  3T3TR ^

% ?rm  ^  ^ I ?T  ?fr 1 1  f^?r

»srT? ^ T  ^T?TT t  ^  ?TT^ f^T^T ^fiftJT H  ??T i R  ^><TT f

^  I  I ^  5T^ t  I I  I

eft ftp *fr T̂ ifr̂ T 3T̂  T̂ ĴfRT I I IT̂  'TJR̂  ^  =̂ ft̂
I  I 3TJTT ?»T f%?VFT!T 3fV <>TJTfT̂ r % f^ ?r ^  -JT f̂fr 5TT?
ftf> ?rt »?>• q |?  f ^ f ^  ITT^RT I f I T T ^  JT^T q t w  ^ T

^  *n ir  I  ^  T t = ^  w  srsr ^̂ 3 j r ^  f  i t * r  ^rt^

n r ?  ^  i?:f55TTf ^  I q f  ^I?VcT ^'T»Tt |  ^
WTH 't̂ T =STTf?̂ ' I ?T| A 3TN % ?T^ ^ r| T  ^

g 3 f F  cft^T ?fr » r t ^  t , ^»Tf?yfT i T ^ ^ i r r j  ^  fRcf) q r r  ^:qT?r ? ^ T

?T?T ^  ^  i  %  ^  * r t ? f  #  W r ^ ,
%  feiT =^ir I  aflr; 1 1

t»T^  : 3 R  a r r r ^  aTT^ft ? 'fV ^  ^ r ^ r  = ^ r f ^  1

a ftT t ?  ; J J 5 T ^  ^>55Tr d> cT « n , 3T<TT f S f r  ^  ^ ^ r f  ^T ^  

? t = ^ T  !TS3: 3tV  <( I = ^ R  f j H s :  ^  a m t  ^  fT ^  ^ T  I

Blr. Deputy-SpeakeT : Let not any othex' Member encourage 
him to continue.

t j t  a ftT T T  : ^  JI?  I  %  H  q ;^  ^  « T R  f

«IT i \ ^  3 f t f ^  t> ^rh: 5 R f  q ?5 5  ^  ^  T2T 'Tf



/
^ m  3TT̂ ig' ark fsRT ^  % fe t ^ 5 t  ^ STTrfl’ f[, ^  ^

5rr^ % fw r f t  I  I ^  'TT Tt?? anf^F?r ^ frr

1 1

I  JTf 5ft ^
^  t ,  ^ITT | T ^  T ? T  ^  J i t  t ,  ^  ^

? )  iT̂ rr t  %  r̂P^T .^ jr  ^?rr i
{English translation of the above Speech)

Shri Oraon (Bihar) : I thank the hon. Finance Minister for having taken great 
pains in the preparation of the Budget w ith a view to the advancement o f the country. 
Yet, it suffers from one short-coming that whereas special regard has been paid 
to capitalists no particular consideration has been shown to the poor. As you know 
the world depends entirely on the peasant, because it is said that bread is the staflF 
of life. Man cannot livx without foodgrains. Special consideration has been shown 
to the commercial class but if the x^easantry were to perish the commercial class 
would also have to face ultimate doom. You should know how the peasantry is 
declining day by day and is almost on the verge of extinction. T Should not mind 
giving the causes. One cause of the peasant’s poverty is that he is left with very 
little land as a result of the long process o f divisions and sub-divisiong spread over 
several generations. Another cause is that on account of long and persistent cul­
tivation and lack of manure, which he is too poor to provide, the land has lost its 
fertility. When no manure is provided and cultivation carried on from year to 
year the manure originally present in the soil is consumed up by the crop. A third 
cause which I could cite in regard to hilly tracts is that the earth and manure having 
been washed away by rain water the soil there has become devitalized. I f  this state 
of affairs continues and the peasants are not helped, what will be the result ? The 
peasantry would become extinct. Already 80 per cent, o f them have turned day- 
labourers and are no longer peasants. Hence, I want that the Government should 
pay pai-ticular attention to them. The peasant is our bread-giver. It goes without 
Siiying thnt if this bread-giver disapprears all the world’s commerce would cease. 
Now, you know why the peasants are becoming poorer day by day. The bullock 
that cost a hundred rupees, ten or twelve years back, now costs one thousand rupees. 
The price of cattle is rising every day.

Shri R. C. Upadhyaya (Rajasthan) : Where do the prices of food-grains stand ?
Shri Orao.n.: As for the food-grains we remember that in 1935 rice as available 

in our Chhota Nagpur at 21 seers to a rupee. Today it is being sold there at the rate 
of one and a half seers per rupee. The prices tocla}’' have gone up to such an extent. 
If the prices keep rising in that manner after some time a single particle o f rice might 
come to cost one r jpee. What would happen then ? What should the Governmerj 
do about it ? By all possible means we should manage to provide the pe isants wit 
good manure and cattle. Today they have no money to purchase the cattk. 
Before the prices went up they could purchas3 a bullock for ten or fifteen rupees but 
today one has to pay one thousand rupees to purchase it. Just imagine what is the 
plight of the peas ants today. For six or eight months they live on their own re­
s jurces and have thereafter to eke out a living by working as day-labourers. How 
many of them are in a position to invest one thousand rupees over a bullock ? If 
they are not helped 80 per cent, of them who have been reduced to straits would 
turn coolies e;i m'lsse. What would be the state of the wor!d then ?

Government is laying stress on th3 provision of tractors, but we find that tractor 
f  irmin̂  ̂is quite ’inpossible and it is bound to fail. I am a resident of Chboba N ^pqr. 
The Birla family have their zamindari there. They got one tractor for ten thousand . 
rupees. It proved no good and grew rotten and rusty by sl êer disuse. I wish to
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d n w  jou r attention to that fact. Hence, friends, it will.not do to rely on the tractor. 
Ji we depend on the tractor our farming would be ruined. Even if we grant that 
the toactor can do the job it can at the most help in ploughing but surely it is not 
going to yield the cow-dung. Nothing can be produced without manure. I am 65 
Tears old and my experience ranges over a period of 50 years. The land from which 
I  was once able to get a produce of 60 maunds yields only 25 maunds today. You 
■laj question anybody and you will get the same report.

I have already stated that the peasant is our bread-giver but the position of 
the cow family and other cattle is even higher. I f  the cow family were to become 
extinct the peasant would no longer be able to retain his title of the bread-giver. 
ThuB, it is quite essential to increase the number of cows and if we have plenty o f 
eowB we are sure to have abundance of food-grains. I also happen to be a petty 
peasant. Owing to lack of manure we are unable to provide the land \\ith manure 
every year. We do so every third year. During the year when the manure i« 
provid^ twenty maunds is the yield of the strip which would otherwise have yielded 
ten maunds. TlieBe can be no doubt on that point. Thus, we find how very useful 
Ihe cow is. I would even say the cow-dung is simply food in a different form. It is 
m very useful thing. I f  we come to place reliance on the tractors from Europe and 
America, take it that the ‘Grow More Food Campaign’ would just go to the dogs. 
The cow species has come to be so scarce on our side that in Ranchi district which 
comprises of 363 villages there would hardly be thirteen bulls available. Things 
have come to such a pass. The Government must pay attention to that problem. 
I tell you there are three thousand, three hundred and thirteen villages. The Go­
vernment must therefore devote their full attention to this side and help increase 
the cow species. We must also increase the number of bulls. Bullocks are in­
dispensable to farming and our country is a predominantly agricultural country.

Mr. Deputy-Speaker : You should close your specch now.
8hri Oraon : 1 had a lot more to say. If you permit I might say a few words 

more. I would close in a few minutes.
Hr. Deputy-Speaker : IM  not any other Member encourage him to continue.

Shri Oraon : The third thing to which I wish to draw attention is that several 
thanas in our district are without a post-office and in certain places it takes a letter 
fifteen days to reach its destination. The purpose behind a letter is often defeated 
by lapse of time by the time it comes to be delivered. These places must be provided 
with post offices.

My fourth point is about the propose<l reduction in our military strength. I 
would ask, does the situation warrant such a step ? Has such an atmosphere 
oome to exist as would call for a reduction in our military strength ?

Dr. M. V. Oangadhara Siva (Marlras) : I tnost whole-heartedly congratulate the 
' lK>n. Finance Minister for presenting his Budget to the House, which is a laborioua 

task. Some o f the hon. Members have repeatedly said that this a capitalistic 
Here I would like to n*fer to a proverb in Telugu, which says, while 

A e  *poor lamb was getting drenched in the rain the wolf wari just pitying its 
suffering ! The capitalists* feelings about the sufferings of the common man are 
odmparable only to that. Instead of accusing the Finance Minister that this is a 
oapitalistic Budget they could as well invest their capit îl in the national Govern- 
m ^ t so that it can improve the lot of the poorer classes. Tlie national Government 
will be. in a position to improve industries, agriculture and labour and solve 
the unemployment problem also. Nevertheless, I am very much disappointed to 
obterve that no adequate provision has been made for the amelioration of the 
Harijans in the Centrally and provineiaUy administered areas.
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On© most vital point touching the c«.uis« of the H&rijans I woiild like to 
place before the hon. Finance Minister. In the Constitution of India it is stated 
In article 334 that the reservations provided for the Scheduled Castes and the Sche­
duled Tribes will terminate at the end of ten years from now. The implicit under­
standing is that by the efforts of our national leaders the disabilities of the unfortu­
nate people will be removed within a period of ten years. We fervently hope that 
this first Republican^ Government would initiate some vigorous and definite steps 
towards that objective. But I am sorry and disappointed that nothing has 
been done in this Budget in that direction. In 1940-50 about Rs. ten lakhs had 
been provided for the Scheduled Castes’ stipends and scholarships. The same amount 
has been provided in the Budget this time also for that purpose. Do Government 
think that this will be sufficient ? The Scheduled Castes and Scheduled Tribes 
constitute about seven crores and the population of the backward classes is still more. 
How can this small amount be helpful in raising the standard of education o f the 
Harijans, the tribal Harijans and the backward classes ? The time-limit of ten years 
fixed for us is a definite thing that has been proposed by the leaders o f the nation. 
As such I do not see any reason why Government should not provide at least Rs. 
ten crores for ameliorating the condition of tliese peoj)le so that they might get 
educated and be prepared to compete with their own other brethren in the future 
elections. We are still as we were, without education or anything of that sort. I would 
like to say that even Cabinet Ministers in the Provinces holding the highest posi­
tions would never go to the slums and inspect and find out what the real difficulties 
of these people are. Even today they are not able to find two square meals a day or 
a piece of cloth to cover their body. Such being the ease, how could you expect that 
within ten years these people will be able to compete with their other brethren ? 
Of course some safeguards have been given. That does not mean that we are sure to 
to be elected along with the other communities. Under these circumstances I re­
quest that the Central Government should set apart a decent amount—at least Rs. 
ten crores— for the purpose of educating the Harijans and making them efficient to 
])e able to compete in the future elections with the others.

Shri Ethirajula Naidu (Mj’sore) : On account o f the bad situation in East Bengal 
and the possible repercussions here, I feel that this Parliament has not been in a 
mood to devote that amount of meticulous attention to the study o f the Budget as it 
requires. Our Prime Minister has gone on a mission to Calcutta, and we Wish him 
all success and pledge our full support to him.

Coming to the Budget, with an unfriendly neighbour like Pakistan, I must cong­
ratulate the hon. Finance Minister on the size o f the Defence Budget he has pre­
sented to us. Whatever may be the philosophy, political or economic, that this 
country wants to practise, it is the first essential that it must survive so that it 
may be able to put into effect its ideals and ideas.

So far as we have been able to understand the activities of Pakistan, it has been 
a continuous attempt from the start till now to see that our country is converted 
into a theocratic State even as Pakistan has jiroclaimed itself to be, and it is only the 
stature o f our leaders that has come in the way of a successful fruition o f that effort, 
as the restraint that has been enjoined upon the people by our leaders has been 
observed to a remarkable extent.

I don’t want to dwell any longer on this subject but I would like to make one 
or two observations on the internal conditions in the country. The security o f a 
country no doubt, so far as foreign aggression goes, depends upon the size of its arm­
ed forces, but I would like to refer to one or two factors which are peculiar to our 
country apart from the world forces which are bound to have their reactions here. 
Let me firat refer to the question of the Provinces. We are an independent, infftnt 
nation today and it is for the first time that we assemble in this Parliament o f the 
wbolit eonntry and we bring our grievances from far and near and expect tlM
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mllectiT« widsom of the country to be applied to the solution of those problems. 
I woidd ^ sh  that this feeling of oneness was allowed to grow and the national 
outlook allowed to take root before the question o f re-grouping or re-formation 
of Provinces was taken up.

The other factor to which I would refer is this. Though ^̂ e are a secular 
State, the Hindu community is in such a vast majority that to maintain the economic 
structure o f the country and the defence of the country, it is essential that it should 
weld itself into a solid unit and present a home front which is invulnerable. Unfor­
tunately, in many parts o f this country the caste systc‘m is cutting across this basic 
unity which is essential for the survival of the Hindu community. Our savants 
have advised us against caste. The Constitution itself j)rovides against caste and 
I am glad to say that in the address which our PrcsidtMit was pleased to vouchsafe 
to us he again said that there will be abolition of this caste system. But 1 feel that 
the State also must devote itself to implement those promises and t])ose ideals 
instead of allowing socictv to go on at a snail's pace. I may be pardoned for 
gaying so, but caste today has degenerated more into political institutions than 
anything else. 1 would tell our Prime Minister and the Deputy Prime Minister 
that they are putting flesh and blood into the spirit of freedom that has been incul­
cated into us by the Father o f the Nation. TTiey are combating forces which try 
to disrupt the country. But I would also tell them with all humility that unless 
they eradicate the caste system, their work o f consolidation will remain incomplete.

With regard to the economic aspect o f the Budget, enough has been said and I 
don't want to traverse that ground over again. T would only say this, that 1 
congratulate the business community and the industrialists in general over the ri‘- 
oeption they have given to this Budget. Time and again, the CJoverninent, 
in its policy that production alone will lead to economic stability in this 
country, have given inducements to capital and industry, and till now they 
have not responded in any very appreciable or magnificiMit maiuier. But the reports 
we see in the IVess as to liow the industri ilists and the business community in 
general are reacting to this Budget, are vc‘ry reassuring. Vet, I would tell the 
induHtrialistH that though they know their interests best, still sometimes they err 
on the side of knowing it too well and placing them first, I would tell them that 
if they fight even the slightest trend towards socialism they are doin r̂ nothing but 
inviting communiHm. I wisli that they would read the writing on the wall and 
take counsel and sw that the economic strueture of this country is allowed to regain 
its original strength and proceed to the realisation of the ideals that the cf)initry has 
placed before itself.

I have one word to say in regard to education. Generations in tiiis country 
liave lived in slavery. I may even say, if 1 may be permitted to use that expres­
sion, that the traditions of slavery have been handed down fn>m gen<‘ration to genera­
tion. But now when we have achieve<l independence, at least for the next genera­
tion and the generations come there must bo different ideals placed before them 
and a differt^nt background provided for them, and that must be done from their 
ehildlioo<l. You cannot take a i r̂own up man in his forties or fifties iuul inculcrtti* 
new ideals into him so that the structurti o f this coinitry can be changed overnight. 
Tlie child must taken in its infancy and so sha|H*d that the ideals which wc hold 
dear become ]>art o f it.

I f  you will allow me to revert to the question o f Defence, I want to say one word 
more on that subject and I will be done, I find that so far as the Navy is con- 
oetmd, provision has l>een made for a capital outlay o f only Rs. 60 lakhs. 
That is rather disap^minting. We have got a vast coastline rutming into thousands 
g f n^lm. W s have got to maintain our trade routes and lines o f communicatioii
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with distant comitries. A powerful Navy is therefore an essential part of our De - 
fence and I would like that more outlay were made on the Navy. Much greater 
intesrest should also be evinced in the training o f our naval personnel. I understand 
there has been some difficulty in finding seats for our men in the naval colleges in 
England. Also, if I may be permitted to add, the Cochin Naval College the foun­
dation-stone of which was recently laid by our Defence Minister, was, I be­
lieve conceived about three years ago. That scheme was postponed for over three 
years on account of the soil being loose thus not enabling two or three storeys to be 
built. In a matter concerning the security of our country, I wish more adequate 
and more expeditious steps in that direction were taken.

The Home then firljoarnrd till a Quarter to Eleven of the Clock ô i Wednesday. th( 
Sih March, 1960.
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